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 HOUSE  OF  THE  PEOPLE
 Tuesday,  l5th  December,  953

 ‘The  House  met  at  Half  Past  One  of
 the  Clock

 (Mr.  SPEAKER  in  the  Chair]
 MEMBER  SWORN

 Shri  Sadhan  Chandra  Gupta  (Cal-
 cutta  South-East).

 ORAL  ANSWERS  TO  QUESTIONS
 PROGRAMME  EVALUATION  ORGANISATION
 *940.  Shri  S.  N.  Das:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  state:
 (a)  whether  the  Programme  Evalua-

 tion  Organisation  has  as  a  result  of
 their  assessing  the  progress  and  results
 of  the  Community  Projects,  submitted
 any  report;  and

 (b)  if  so,  what  are  the  important
 features  of  the  report?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  A  con-
 solidated  monthly  survey  of  the  work-
 ing  and  progress  of  Community  Pro-
 jects  as  observed  in  areas  in  which
 the  Programme  Evaluation  Organisa-
 tion  has  its  officers  is  circulated
 among  concerned  authorities  at  the
 Centre  and  in  the  States.  This  survey
 is  of  a  current  and  operational  nature
 for  use  of  persons  directly  concerned
 with  the  conduct  of  project  activities.

 Surveys  in  specific  aspects  of  the
 working  of  projects  are  at  different
 stages  of  completion.  As  yet  no  re-
 ‘port  has  been  submitted.

 (b)  Does  not  arise.
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 Shri  S.  N.  Das:  May  I  know  whe-

 ther  the  Organisation  is  required  to
 submit  any  periodical  short-term  re-
 ports?

 Shri  Hathi:  As  I  mentioned  in  para.
 (a)  of  my  reply,  the  Organisation
 sends  monthly  surveys,  but  about  six
 months  after  the  setting  up  of  the
 Organisation  it  will  be  required  to
 send  its  detailed  report.  That  is  being
 drafted;  it  is  in  the  stage  of  comple-
 tion.

 Shri  S.  N.  Das:  May  I  know  whe-
 ther  all  the  community  project  areas
 have  been  provided  with  staff  under
 this  Organisation?

 Shri  Hathi:  No,  Sir.  The  evalua-
 tion  officers  are  not  stationed  at  all
 the  project  areas;  they  are  stationed
 only  in  8  centres.

 Shri  8.  N.  Das:  May  I  know  what
 part  the  Ford  Foundation  plays  in
 this  Organisation  besides  financing  the
 community  projects?

 Shri  Hathi:  For  training  purposes
 they  are  being  utilised.

 Shri  B.  K.  Das:  May  I  know  how
 many  blocks  have  been  selected  for
 intensive  evaluation?

 Shri  Hathi:  At  8  centres,  these
 evaluation  officers  are  stationed.

 NATIONAL  EXTENSION  SERVICE
 Blocks

 *94l.  Shri  S.  N.  Das:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  number  of  trained  village
 level  workers  that  various  States  have
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 been  able  to  mobilise  in  the  work  of
 National  Extension  Service  Blocks
 which  were  inaugurated  on  the  2nd  of
 October,  ‘1953;

 (b)  what  is  the  target  fixed  for  each
 State  in  this  respect  for  the  period  of
 Plan;  and

 (c)  which  of  the  States  have  been
 able  to  organise  and  man  all  the
 National  Extension  Service  Blocks
 organisations  with  suitable  workers  at
 all  levels?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  placed  on  the  Table  of
 the  House.  [See  Appendix  IV,  an-
 nexure  No,  56.]

 Shri  S.  N.  Das:  May  I  know  the
 number  of  training  centres  that  have
 been  started  in  the  States  and  their
 capacity  for  training?

 Shri  Hathi:  There  are  34  training
 centres.  The  annual  outturn  will  be
 about  4,500  village  level  workers
 trained.

 Shri  S.  N.  Das:  May  I  know  the
 source  from  which  instructors  are
 being  recruited  for  these  training
 centres,  and  whether  they  are  quali-
 fied  and  up  to  the  mark?

 Shri  Hathi:  The  recruitment  is  gen-
 erally  done  by  the  State  Governments
 concerned.  They  generally  take
 people  from  co-operative  organisa-
 tions  and  from  the  Revenue  Depart-
 ‘ment.  They  also  take  some  fresh
 recruits  who  have  an  agricultural
 background.

 Shri  8.  N.  Das:  Out  of  the  total
 number  of  village  level  workers  that
 have  been  made  available  to  the
 various  States,  may  I  know  how  many
 village  level  workers  have  been  train-
 ed  up  to  the  mark?  Or  is  it  the  case
 that  they  have  been  selected  from
 some  Departments  of  the  Government?

 Shri  Hathi:  Some  of  them  are  select-
 ed  from  the  Department.  Some  of
 them  are  recruits  who  are  sent  for
 training.  a

 5  DECEMBER  953  Oral  Answers:  208

 Shrimati  Sushama  Sen:  May  I  know
 if  South  Bhagalpur  comes  under  the
 National  Extension  Service  and  if  the
 villagers  there  will  get  chances  of
 receiving  training?

 Shri  Hathi:  I  would  require  notice
 for  that.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  in  the  centres  in  which  no  village
 level  worker  has  been  appointed  no
 work  has  been  started.  For:  instance;
 in  West  Bengal  no  village  level
 worker  has  been  appointed,  although.
 the  target  is  mentioned  as  700  work-
 ers.  Do  I  take  it  that  no  work  has.
 been  started  there?

 Shri  Hathi:  No.  That  is  not  the
 position.  The  trained  workers  are
 not  there:  that  is  all.

 Shri  Muniswamy:  May  I  know  the
 total  amount  actually  spent  so  far  by
 these  national  extension  service
 blocks?

 Shri  Hathi:  There  are  about  90
 blocks  selected  this  year  and  for  each
 block  the  expenditure  is  Rs.  74  lakhs
 for  three  years.

 MAHATMA  GANDHI  Samadhi
 #942,  Shri  S.  N.  Das:  (a)  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state  whether  Gov-
 ernment  have  since  approved  the
 design  prepared  by  the  Gandhi
 Memorial  Designs  Committee?

 (b)  What  further  progress  has  been
 made  in  this  matter?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 (a)  Not  yet,  Sir.

 (b)  It  has  been  decided  to  seek  the
 advice  of  some  experts,  before  the
 matter  is  further  considered.

 Shri  8.  N.  Das:  May  I  know  the
 number  of  foreign  architects  who  have
 been  consulted  in  this  connection  so
 far?  °

 Sardar  Swaran  Singh:  Not  many.
 I  think  that  just  one  architect  was
 consulted  at  one  stage,  but  his  propo-
 sals  were  not  approved.
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 Mr.  Speaker:  Question  No.  943—
 Shri  8.  N.  Mishra.  (After  a  pause)
 Next  question—Dr.  Ram  Subhag
 Singh.

 क्रि  राम  सभा  सिंह  :  मिश्र  जी  बालक  ।

 Shri  5.  N.  Mishra  rose—

 Mr.  Speaker:  He  is  too  late.  His
 question  will  be  taken  up  after  the
 whole  round  is  over.

 INDIAN  IMMIGRATION  TO  PHILIPPINES
 *944.  Dr.  Ram  Subhag  Singh:  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Philippines  Government  have  lifted
 the  ban  on  Indian  immigration;  and

 (b)  if  so,  whether  any  annual  quota
 has  been  fixed  for  the  free  entry  of
 Indians  into  Philippines?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes.

 (b)  The  annual  quota  has  been  fixed
 at  50  persons.

 Dr.  Ram  Subhag  Singh:  Since  when
 have  Indians  been  allowed  to  enter
 into  Philippines?  When  was  this
 order  passed?

 Shri  Sadath  Ali  Khan:  In  October
 this  year.

 Dr.  Ram  Subhag  Singh:  Has  any
 Indian  availed  of  this  opportunity?

 Shri  Sadath  Ali  Khan:
 notice.

 Shri  G.  P.  Sinha:  How  many  coun-
 tries  in  Asia  have  imposed  restric-
 tions  on  the  entry  of  Indians  in  their
 countries?

 Shri  Sadath  Ali  Khan:  This  ques-
 tion  is  about  Philippines  only.

 I  require

 RIVER  VALLEY  PROJECTS
 "945.  Shri  V.  P.  Nayar:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  areas  of  submergence  (of
 water)  in  Hirakud,  Damodar  Valley
 and  Bhakra-Nangal  Projects;  and
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 (b)  whether  the  tree  growth  in  the
 areas  had  been  removed  before  the
 present  submerged  areas  were  filled
 up  by  water?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Hirakud
 Dam  Project:

 ,82,598°7  acres  at  630  contour  level.

 Damodar  Valley  Project:
 The  area  of  submergence  by  the

 Tilaiya,  Konar,  Maithon  and  Panchet
 Hill  reservoirs  and  Bokaro  Barrage
 will  be  7234  acres.

 Bhakra-Nanga]  Project
 38,000  acres.
 (b)  Hirakud  Dam

 Nangal  Project:
 Project/Bhakra-

 Since  the  reservoir  area  has  not  yet
 been  filled  with  water,  the  question
 of  removal  of  tree  growth  does  not
 arise  at  the  present  stage.  This  will
 be  attended  to  before  the  area  is  sub-
 merged.

 Damodar  Valley  Project:
 The  trees  in  the  Tilaiya  reservoir

 area  were  removed  as  far  as  possible
 before  submergence.  All  trees  in  the
 Bokaro  Barrage  area  had  also  been
 removed  before  submergence.  The
 trees  in  the  Konar  reservoir  are  being
 removed.  Maithon  and  Panchet  Hill
 are  still  under  construction  and  the
 question  of  removal  of  trees  does  not
 arise  at  the  present  stage.

 Shri  V.  P.  Nayar:  Is  it  not  a_  fact
 that  the  opinion  of  experts  in  inland
 fisheries  was  not  ascertained  before
 the  schemes  for  dams  were  finalised?

 Shri  Hathi:  I  do  not  know  how  this
 question  arises.  The  question  before
 us  relates  to  submerged  areas  and  tree
 growth,

 Shri  द  P.  Nayar:  May  I  put  another
 question,  Sir?  Are  Government
 aware  that  if  the  tree  growth  is  not
 removed  from  the  areas  submerged,
 fish  cannot  be  reared  in  such  areas?

 Shri  Hathi:  I  will  require  notice,
 Sir.



 ॥  6०  है  Oral  Answers

 Shri  V.  P.  Nayar:  I  will  ask  another
 question,  Sir.  Are  Government  aware
 that  when  jn  the  submerged  areas  the
 tree  growth  is  not  removed,  there  can
 be  no  fishing  by  nets?

 Mr.  Speaker:  Order,  order.  Next
 question.

 PRINTING  MACHINERY

 +946,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  printing
 machinery  so  far  imported  into  India
 since  1947;  and

 (b)  whether  Government  have  any
 plans  for  the  manufacture  of  printing
 machinery  in  India?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Precise  information
 regarding  the  total  value  of  printing
 machinery  imported  into  India  since
 947  is  not  available.  However,  our
 Trade  Accounts  show  that  during  the
 period  947—53  Printing  and  Litho-
 graphic  Presses  to  the  total  value  of
 about  Rs.  764  lakhs  have  been  im-
 ported.

 (b)  No,  Sir.
 Shri  V.  P.  Nayar:  May  I  know  from

 which  of  the  countries  the  printing
 machinery  had  been  imported?

 Shri  Karmarkar:  I  will  take  the
 liberty  of  referring  my  hon.  friend  to
 the  published  statistics  which  are
 easily  available  in  the  Library.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  Government  have  made  any
 estimate  of  the  requirements  of  print-
 ing  machinery  in  India  for  the  coming
 five  years?

 Shri  Karmarkar:  I  am  not  aware  of
 any  such  estimate.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  Government  have  investiga-
 ted  the  possibilities  of  having  some
 plants  for  the  manufacture  of  printing
 machinery  in  India?

 Shri  Karmarkar:  There  are  at  pre-
 sent  two  organised  manufacturers  of
 printing  machinery.
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 Shri  K.  K.  Basu:  May  I  know  the
 proportion  of  rotary  machines  bought
 out  of  these  Rs.  7  crores  and  odd?

 Shri  Karmarkar:  I  have  no  informa-
 tion.

 Stock  oF  Raw,  SHEET  AND  PALE
 RUBBER

 *947.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  latest  quantity
 of  the  stocks  of  raw,  sheet  and  pale
 rubber  as  held  by  the  dealers?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No.  57.]

 Shri  V.  P.  Nayar:  Is  it  a  fact  that
 last  year  the  Rubber  Growers’  Asso-
 ciation  under  the  leadership  of  a  Mem-
 ber  of  Parliament  presented  a  memo-
 randum  to  the  Government  urging
 that  certain  steps  be  taken  immedia-
 tely  for  the  promotion  of  sale  of  rub-
 ber?

 Shri  Karmarkar:  I  could  not  recall
 at  the  moment.

 Shri  V.  P.  Nayar:  Is  it  a  fact  that
 when  the  Government  moved  in  the
 matter,  some  private  agencies  had
 cornered  all  the  stocks  of  rubber?

 Shri  Karmarkar:  Not  all  the  stocks.
 We  find  that  the  stocks  vary  from
 month  to  month.

 JULLUNDUR  BROADCASTING  STATION
 *949.  Shri  D.  C.  Sharma:  (a)  Will

 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  when  the
 new  transmitter  will  be  installed  at
 Jullundur?

 (b)  What  will  be  its  range  of  listen-
 ing?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 construction  of  the  buildings  for  a  50
 k.w.  medium  wave  transmitter  at
 Jullundur  has  already  been  taken  in
 hand;  the  installation  of  the  transmit-
 ter  will  be  undertaken  as  soon  as  the
 buildings  are  ready.
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 (b)  The  primary  service  range  of
 the  transmitter  is  about  40  to  50
 miles  but  the  secondary  one  will  cover
 upto  400  miles.

 Shri  D.  C.  Sharma:  May  I  know  the
 approximate  time  which  will  be  taken
 so  far  as  the  completion  of  the  build-
 ing  is  concerned?

 Dr.  Keskar:  It  will  not  be  possible
 for  me  to  give  any  date.  I  expect
 that  the  building  construction  will  be
 over  during  this  financial  year.  It  may
 take  2  to  3  months  for  the  installation
 of  the  machinery.

 Shri  D.  C.  Sharma:  In  view  of  the
 installation  of  the  new  transmitter,
 may  I  know  whether  there  will  be  an
 increase  in  the  number  of  studios  in
 that  radio  station?

 Dr.  Keskar;  Whatever  is  necessary
 for  increase  of  programmes  and  ex-
 pansion  of  programme  facilities  in
 that  area  will  be  done.  I  won't  be
 able  to  say  offhand  whether  studios
 will  be  added  and  how  many.

 Shri  D.  C.  Sharma:  In  view  of  the
 fact  that  a  new  transmitter  is  going
 to  be  installed  at  Jullundur,  may  I
 know  whether  Government  have
 under  contemplation  the  setting  up  of
 a  new  Radio  station  at  Chandigarh?

 Dr.  Keskar:  No  such  proposal  is  at
 present  under  consideration.

 Sardar  Hukam  Singh:  Since  Indian
 companies  have  offered  to  produce
 cheaper  radio  sets  if  it  is  all  medium
 wave  transmission,  is  it  the  policy  of
 the  Government  to  see  that  more
 medium  wave  stations  are  started  in
 India  so  that  the  citizens  could  have
 cheaper  radio  sets?

 Dr.  Keskar:  I  am  in  entire  agree-
 ment  with  my  hon.  friend.  If  he  had
 taken  the  trouble  to  go  through  the
 pamphlet  which  was  distributed  to  all
 Members  of  Parliament  giving  our
 programme,  he  would  have  found
 that  exactly  what  he  has  repeated
 now  has  been  put  in  there.
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 Documentary  ‘Firms s
 *950.  Shri  D.  con  Sharma:  (a)  Will

 the  Minister  of  Information  and
 Broadcasting be  pleased  to  state  how
 many  documentary  films  in  the  “Docu-
 mentary  Films  of  India”  series  have
 been  prepared  so  far  by  the  Films
 Division  of  the  Government  of  India
 which  deal  with  the  Punjab,  PEPSU
 and  Himachal  Pradesh?

 (b)  What  are  the  subjects  of  these
 documentaries?

 (c)  Are  there  any  documentary
 films  under  preparation  at  present  con-
 cerning  the  above-mentioned  States?

 (d)  If  so,  what  are  the  subjects?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Two
 films  relating  to  the  Punjab,  and  one
 film  on  Himachal  Pradesh  have  been
 released.  No  documentary  film  deal-
 ing  with  PEPSU  has  so  far  been  pro-
 duced.

 (b)  The  films  are  in  the  nature  of
 travelogues  and  present  the  scenery
 and  the  customs  and  manners  of  the
 people  of  the  area  they  cover.

 (c)  and  (d).  Yes,  Sir.  Three  docu-
 mentaries  are  under  production:

 (i)  Hill  Stations  of  Northern  India,
 (ii)  Bhakra-Nangal  Project,  and  (iii)
 People’s  participation  in  Community
 Projects.

 Shri  D.  C.  Sharma:  May  I  know  if
 any  documentary  film  is  under  con-
 templation  to  deal  with  the  sacred
 places  in  the  Punjab,  PEPSU  and
 Himachal  Pradesh?

 Dr.  Keskar:  Not  at  this  moment.
 Shri  D.  0.  Sharma:  May  I  know  if

 any  film  has  been  prepared  so  far  as
 the  National  Extension  scheme  is  con-
 cerned,  in  these  regions?

 Dr.  Keskar:  Speaking  subject  to
 correction,  we  have  got  something
 under  preparation  regarding  the
 National  Extension  service;  but  not
 in  this  particular  area.

 Shrimati  Jayashri:  May  I  know
 whether  Government  invite  scripts  for
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 documentaries  from  private
 duals’

 indivi-

 Dr.  Keskar:  We  invite  tenders  from
 private  producers  to  produce  a  cer-
 tain  percentage  of  our  documentaries.
 We  have  not  invited  formally  private
 individuals  to  submit  scripts  to  us
 though  any  scripts  that  are  submitted
 are  always  welcome.

 Shri  Radhelal  Vyas:  May  I  know
 whether  the  entire  cost  of  these  docu-
 mentary  films  were  borne  by  the
 Central  Government  or  a  part  of  it
 was  shared  by  the  State  Govern-
 iments?

 Dr.  Keskar:  I  won't  be  able  to  say
 regarding  these  particular  documen-
 taries;  but  generally  speaking......

 Shri  Radhelal  Vyas:  My  question  is
 regarding  these  documentaries  relat-
 ing  to  the  Punjab,  and  Himachal  Pra-
 desh.

 Dr.  Keskar:  I  would  require  notice.

 MaHaTMA  GANDHI  MEMORIAL  IN
 LonDon

 *951,  Shri  Nageshwar  Prasad  Sinha:
 Will  the  Prime  Minister  be  pleased  to
 state  whether  it  is  a  fact  that  the
 London  County  Council's  Town  Plan-
 ning  Committee  has  decided  to  com-
 memorate  the  house  where  Mahatma
 Gandhi  stayed  in  93l  to  participate
 in  the  Round  Table  Conference?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  “than):  The  Town  Plan-
 ning  Committee  of  the  London  County
 Council  prepose  to  place  a  tablet  on
 Kingsley  Hall,  commemorating
 Mahatma  Gandhi's  stay  there  in  1931.
 The  inscription  on  the  tablet  would
 read:

 Lc.  ron
 Mahatma  Gandhi
 1869-1948
 stayed  here  in
 93I,
 Shri  Nageshwar  Prasad  Sinha:  May

 I  know  whether  anything  else  had
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 been  done  or  whether  the  Govern-
 ment  of  India  had  been  consulted  on
 this  point,  as  to  what  would.  be  the
 way  of  commemorating?

 Shri  Sadath  Ali  Khan:  We  were  in-
 formed.  The  Town  Planning  Com-
 mittee  of  the  London  County  Council
 discussed  this  proposal  there  and  in-
 formed  us.

 Shrimati  A.  Kale:  May  I  know  whe-
 ther  the  memorial  would  be  in  keep-
 ing  with  the  stature  and  dignity  of
 Mahatmaji  and  what  would  be  the
 cost?

 Mr.  Speaker:  Order,  order.
 Shri  Sadath  Ali  Khan:  I  have  no  in-

 formation  about  the  cost.

 Tea  CHESTS
 952.  Shri  K.  P.  Sinha:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  value  of  foreign  tea-
 chests  imported  in  the  year  1952-53;
 and

 (b)  the  total  average  quantity  re-
 quired  for  home  use  and  the  total
 average  quantity  of  tea-chests  pro-
 duced  in  the  country  annually?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Rs.  58°6l  lakhs.

 (b)  Requirements—About  5  million
 sets.

 Production—About  4°35
 sets.

 Shri.K.  P.  Sinha:  May  I  know  if  it
 is  a  fact  that  the  industry  is  facing
 the  danger  of  over-production  and  if
 so,  why  imports  have  been  allowed?

 million

 Shri  Karmarkar:  No,  Sir.

 BicycLes

 #953,  Shri  EK.  P,  Sinha:  (a)  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  of
 bicycles  produced  in  India  and  the
 number  imported  in  the  year  1952-53?

 (b)  Are  all  the  components  of
 bicycles  produced  in  the  country?
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 (c)  If  not,  what  is  the  total  value
 of  imported  components  in  1952-537

 (d)  Is  the  steel,  required  for  the
 manufacture  of  various  components  of
 bicycles,  available  in  the  country?

 (e)  If  not,  from  which  country  are
 these  imported?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  During  1952-53,
 about  2°ll  lakhs  of  bicycles  were
 manufactured  in  India  and  about  °98
 lakhs  were  imported.

 (b)  The  picture  is  a  changing  one
 as  each  factory  progresses  with  its
 manufacturing  programme.  One  fac-
 tory  manufactures  the  majority  of  the
 parts  required  and  others  a  certain
 percentage  of  these  parts.

 (c)  Bicycle  parts  and  accessories  to
 the  value  of  about  Rs.  35  lakhs  were
 imported  during  1952-53.  These  in-
 clude  the  requirements  of  factories  as
 well  as  replacements  and  spares  for
 imported  bicycles.

 (d)  Not  all  types  of  steel  are  avail-
 able  in  the  country;  some  special  types
 have  to  be  imported.

 (९)  Generally  from  the  U.K.  and
 other  soft  currency  countries  like
 Germany,  Belgium  and  Italy.

 Shri  K.  P.  Sinha:  May  I  know,  Sir,
 if  it  is  a  fact  that  the  manufacture
 had  to  be  reduced  here  on  account  of
 imports?

 Shri  Karmarkar:  No,  not  on  account
 of  imports.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  the  Government  of
 India  have  conducted  or  propose  to
 conduct  any  tariff  enquiry  into  the
 bicycle  industry,  and  if  so,  how  many
 foreign  firms  have  been  asked  to  re-
 present  their  cases  before  the  Com-
 mission?

 Shri  Karmarkar:  The  question  is
 now  before  the  Tariff  Commission.

 Shri  G.  P.  Sinha:  Is  it  a  fact  that
 the  Hindustan  Bicycle  Company  in
 Bihar  is  going  to  close  down,  and  if
 so,  What  are  the  reasons?
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 Shri  Karmarkar:  We  have  no  infor-
 mation  on  that  point.

 सेठ  गोविन्द  दास  :  क्या  यह  बात  सही
 है  कि  जितनी  आवश्यकता  है,  उस  के  अनुसार
 इस्पात  और  लोहा  न  मिलने  के  कारण  वहां  पर

 बाईसिकलों  का  उत्पादन  नहीं  बढ़  रहा  है  ?

 श्री  कर मरकर  :  यह  बात  सही  नहीं  है।

 PERSONS  FROM  WEST  PAKISTAN

 954.  Sardar  Hukam  Singh:  (a)  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state  whether  the  informa-
 tion  referred  to  in  parts  (a)  and  (b)
 of  unstarred  question  No.  32  for  the
 3rd  August,  953  regarding  number  of
 persons  who  have  come  from  West
 Pakistan,  has  been  collected  by  now?

 (b)  What  was  the  number  of  per-
 sons  who  came  on  temporary  permits,
 but  were  permitted  to  stay  on  per-
 manently  here?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  EK.  Bhonsle):  (a)  Yes,
 57,850  persons  came  to  India  from
 West  Pakistan  during  the  period,  l5th
 July  7952  to  l5th  July  953  on  tem-
 porary  permits  or  visas.  Out  of  this,
 63l  persons  applied  for  permanent
 stay.  The  latter  figure  does  not  in-
 clude  applicants  from  Ajmer  where
 the  total  number  of  persons  who  came
 on  temporary  permits  or  visas  was,
 496.

 (b)  According  to  the  information
 so  far  available  72  persons  were
 allowed  to  stay  in  India  permanently.
 Reports  from  Punjab,  Delhi,  Madhya
 Pradesh,  Rajasthan,  Mysore  and
 Ajmer  on  this  point  are  awaited.

 Sardar  Hukam  Singh:  What  were
 the  considerations  that  weighed  with
 the  Government  when  permission  for
 permanent  stay  was  granted?

 Shri  J.  EK.  Bhonsle:  Every  indi-
 vidual  case  was  considered  on  merits
 and  also  some  on  compassionate
 grounds.

 Sardar  Hukam  Singh:  Were  there
 any  cases  where  those  persons  ta
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 whom  permission  was  given  to  stay
 here  permanently  had  shifted  their
 families  as  well  as  business  to
 Pakistan?

 Shri  J.  EK.  Bhonsle:  I  shall  want
 notice  of  this.

 Sardar  Hukam  Singh:  Had  any
 property  which  they  had  left  when
 they  migrated  been  given  over  to  any
 displaced  persons  who  had  arrived
 here,  and  was  there  any  case  when
 such  property  had  to  be  restored
 when  they  came  back?

 The  Minister  of  Rehabilitation  (Shri
 A.  P.  Jain):  The  question  of  the
 restoration  of  evacuee  property  is
 quite  apart  from  the  question  of
 granting  permits  for  permanent  stay.
 One  does  not  follow  the  other.  There
 is  no  relationship  between  the  two.

 Mr.  Speaker:  He  wants  to  know
 the  facts,  whether  as  a  matter  of  fact
 such  a  thing  has  happened.

 Shri  A.  P,  Jain:  By  the  mere  fact
 of  granting  a  resettlement  permit,  the
 property  would  not  be  restored,  and
 it  is  difficult  for  me  to  say  as  to  whe-
 ther  there  was  any  case  or  whether
 there  was  not  any  case  because  the
 two  things  are  not  correlated.

 Shri  U.  M.  Trivedi:  May  I  know,
 Sir,  if  these  people  who  have  been
 allowed  to  be  resettled  will  have  all
 the  citizenship  rights  in  India?

 Shri  A.  P.  Jain:  That  is  a  question
 of  law,  and  speaking  as  a  layman,  I
 do  not  think  they  become  the  citizens
 of  India  until  they  acquire  citizenship
 according  to  the  British  Nationality
 Law  at  the  moment,  or  according  to
 the  Indian  Citizenship  Law  that  may
 be  passed.

 Entry  oF  INDIAN  WIves  IN  AFRICA

 *955.  Shri  Radha  Raman:  (a)  Will
 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  a  Bill  ban-
 ning  the  entry  of  Indian  Wives  in
 Africa  has  been  passed  by  the  South
 African  Government?

 (b)  Have  Government  received  a
 full  report  of  this  Bill?
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 (c)  Have  Government  taken  any
 steps  in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Immigrants  Regulation  Amendment
 Bill  banning  the  entry  of  Indian.
 Wives  and  children  into  South  Africa
 has  now  become  law.  The  legislation
 bans  the  entry  into  South  Africa  of
 Wives  of  South  Africans  of  Indian
 descent  whose  marriage  took  place:
 after  the  0th  February  953  and  such
 wives  whose  marriage  took  place  be-
 fore  this  date  but  who  do  not  enter
 the  Union  before  the  l0th  February
 1956.

 (e)  The  Government  of  India  sent
 a  protest  to  the  Government  of  the
 Union  of  South  Africa  against  this’
 action.  Details  of  the  protest  were
 indicated  in  the  statement  laid  on  the-
 Table  of  the  House  in  reply  to  Starred
 Question  No,  202  by  Shri  छू,  P.  Sinha
 in  the  last  session.

 In  their  reply,  the  South  African
 Government  have  contended  that  the
 Reciprocity  Resolution  passed  at  the
 Imperial  Conference  in  98  and  the
 Cape  Town  Agreement  of  927  reach-
 ed  at  a  Round  Table  Conference  bet-
 ween  South  Africa  and  India  were
 merely  statements  of  policy  and  the
 Agreement  was  not  a  valid  interna-
 tional  treaty  of  a  binding  nature.  The
 Government  of  India  raised  the  mat-
 ter  in  the  U.N.  General  Assembly  in
 the  current  session  in  the  course  of
 the  debate  on  the  question  of  the
 treatment  of  people  of  Indian  origin
 in  the  Union  of  South  Africa.  The
 General  Assembly  in  the  resolution
 passed  by  an  overwhelming  majority
 have  expressed  their  sense  of  regret
 at  the  South  African  Government's
 action  and  have  pointed  out  that  the
 action  is  not  in  keeping  with  that  Gov-
 ernment's  obligations  and  responsibi-
 lities  under  the  Charter.  The  U.N.
 Good  Offices  Commission  originally
 appointed  to  arrange  and  assist  in
 negotiations  between  the  Government
 of  the  Union  of  South  Africa  and  the
 Governments  of  India  and  Pakistan
 on  the  problem  of  people  of  Indian
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 origin  will  continue  to  function  till
 the  next  session  and  submit  its  re-
 port  to  the  Assembly  indicating  the
 extent  of  the  progress  achieved  to-
 gether  with  its  own  views  and  any
 proposals,  which  in  its  opinion,  might
 lead  to  a  peaceful  settlement  of  the
 entire  problem  including  the  ques-
 tion  of  entry  of  wives  and  children
 into  South  Africa.

 Shri  Radha  Raman:  May  I  know,
 Sir,  how  many  families  are  involved
 as  a  result  of  the  introduction  of
 this  Bill?

 Shri  Sadath  Ali  Khan:  I  have  not
 got  the  figure  here,  Sir.

 Shri  Radha  Raman:  May  I  know,
 Sir,  if  some  ladies  who  had  arrived
 in  Africa  after  the  introduction  of
 this  Bill  were  forced  to  leave?

 Shri  Sadath  Ali  Khan:  Last  session
 ‘this  question  was  answered,  Indian
 women  and  children  who  reached
 Durban  on  30th  May,  1953,  were  re-
 tained  on  board  ship  for  three  days
 which  happened  to  be  holidays  in  the
 Union,  and  these  passengers  except-
 ing  three  women  were  allowed  0
 land,

 Shrimati  Sushama  Sen:  May  I  know,
 Sir,  if  it  is  a  fact  that  South  Africans
 believe  that  one  of  the  Articles  of  the
 Covenant  of  the  League  of  Nations
 comes  in  the  way?

 Shri  Sadath  Ali  Khan:  Yes,  Sir.
 They  say  that  Article  8  of  the  Cove-
 nant  of  the  League  of  Nations  re-
 quires  that  all  treaties  should  have
 been  registered  with  the  League,  but
 the  fact  that  the  Cape  Town  Agree-
 ment  was  not  registered  with  the
 League  of  Nations  does  not  detract
 from  its  legal  validity.

 Dr.  N.  B.  Khare:  Is  not  the  League
 of  Nations  dead?

 Shri  B.  8,  Murthy:  May  I  know
 whether  this  question  has  been  taken
 up  at  the  Commonwealth  level,  and
 if  so,  what  are  the  results?
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 Shri  Sadath  Ali  Khan:  No,  Sir.  It
 was  not  taken  up.

 Shri  Raghuramaiah:  May  I  know
 whether,  in  so  far  as  this  was  breach
 of  an  agreement,  this  Government  is
 considering  the  question  of  taking  it
 to  the  notice  of  the  International
 Court  of  Justice?

 Shri  Sadath  Ali  Khan:  The  matter
 is  now  before  the  U.N.O.

 RapIo  STATION  AT  AHMEDABAD

 *956.  Shri  Dabbi:  Will  the  Minister
 of  Information  and  Broadcasting  be
 pleased  to  state  when  is  the  radio  sta-
 tion  at  Ahmedabad  going  to  be  open-
 ed?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  There  is
 already  a  radio  station  at  Ahmedabad
 which  was  opened  in  April  1949.  The
 hon.  Member  is  presumably  refer-
 ring  to  the  installation  of  a  high
 power  medium-wave  transmitter  that.
 has  been  proposed  in  the  5-Year
 Development  Plan.  Work  on  the  pro-.
 ject  has  already  started  and  is  ex-
 pected  to  be  completed  within  six
 months.

 Shri  Dabhi:  May  I  know  whether,
 after  this  high-power  station  is  open-
 ed,  the  radio  station  at  Baroda  is  to
 be  discontinued?

 Dr.  Keskar:  No,  Sir.  The  transmit-
 ter  at  Baroda  will  be  closed  down  as
 well  as  the  other  low-power  transmit-
 ter  at  Ahmedabad  which  is  function-
 ing  at  present.

 Shri  Dabhi:  What  will  be  the
 range  of  listening  of  this  high-power
 transmitter?

 Dr.  Keskar:  The  answer  is  the
 same  as  the  one  that  I  gave  in  reply
 to  part  (b)  of  8.0.  949  relating  to
 Jullundur.  It  will  be  about  50  to
 60  miles  in  the  primary  range,  and
 about  400  miles  in  the  secondary
 range.
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 ALL-INDIA  KHADI  AND  VILLAGE  INDUs-
 Tres  Boarp

 *957.  Shri  Dabhi:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  which  of  the  recommendations
 made  by  the  All-India  Khadi  and  Vil-
 lage  Industries  Board  for  the  promo-
 tion  and  encouragement  of  Khadi  have
 been  accepted  by  Government  and
 which  of  them  have  not  been  accepted:
 and

 (b)  what  are  the  reasons  for  not
 accepting  the  other  recommendations
 of  the  Board?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No.  58.]

 Shri  Dabhi:  In  the  statement  under
 the  head  ‘l953-54—Loans’,  I  find  an
 item  relating  to  purchase  of  khadi  for
 supply  to  Government.  May  I  know
 the  value  of  khadi  purchased  by  Gov-
 ernment  during  the  current  year?

 Shri  T.  T.  Krishnamachari:  I  should
 ask  for  notice.

 EXHIBITIONS  IN  FOREIGN  COUNTRIES

 *958.  Shri  B.  K.  Das:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state  what  was  the  total  ex-
 penditure  incurred  on  the  exhibitions
 held  during  the  year  1952-53  in  foreign
 countries  for  the  purpose  of  publicity?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  The  total  expenditure
 incurred  was  Rs.  8,10,756-4-5.

 Shri  B.  K.  Das:  May  I  know  in  how
 many  countries  the  exhibitions  were
 held?

 Shri  Karmarkar:  I  think  in  about
 a  dozen  countries  or  a  little  more  than
 that,  but  I  should  like  to  have  notice
 for  the  exact  number.

 Shri  B.  हू,  Das:  What  was  the
 nature  of  the  exhibits  that  were  pre-
 sented  at  these  exhibitions?
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 Shri  Karmarkar:  Principally,  the
 cottage  industries  exhibits.

 Shri  V.  P.  Nayar:  How  many  trips
 overseas  were  made  by  the  Officer  on
 Special  Duty  for  Exhibitions,  and
 what  was  the  total  expenditure  on  that
 account?

 Shri  Karmarkar:  I  think  one  by
 the  Director  of  Exhibitions,  and  an-
 other  by  the  Assistant  Director.  Re-
 garding  the  cost,  I  should  like  to  have
 notice.

 Storace  BatTeries
 #959,  Shri  M.  5.  Gurupadaswamy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  present  production
 of  storage  batteries  is  sufficient  to  meet
 the  country’s  demand;  and

 (b)  if  the  answer  to  part  (a)  above
 be  in  the  negative,  what  steps  Govern-
 ment  have  taken  to  make  the  country
 self-sufficient  in  the  production  of  stor-
 age  batteries?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  We  are
 self-sufficient  so  far  as  storage  bat-
 teries  for  automobiles  are  concerned.
 For  other  types  indigenous  produc-
 tion  is  on  the  increase,  but  it  would
 not  be  economical  to  produce  every
 type  of  storage  battery  in  the  coun-
 try.

 Shri  M.  8,  Gurupadaswamy:  May  I
 know  the  total  installed  capacity  for
 batteries,  and  the  total  production?

 Shri  Karmarkar:  I  can  give  my
 hon.  friend  the  figures  relating  to  pro-
 duction.  During  1953,  according  to
 the  latest  figures  available  for  the
 period  January  to  August,  the  produc-
 tion  was  as  follows:

 Motor  Vehicles  Battery,  light  and
 heavy  duty,  114,724.

 Motor  Cycle  Battery,  4,946.
 Radio,  Train  Lighting  and  Stationery

 Batteries,  3,774.
 Shri  M.  S.  Gurupadaswamy:  May  I

 know  whether  all  the  raw  materials
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 which  are  required  for  the  manu-
 facture  of  storage  batteries  are  avail-
 able  in  India,  or  we  have  to  depend
 upon  foreign  countries?

 Shri  Karmarkar:  Some  parts  are
 indigenously  available,  and  some  are
 not.

 Shri  M.  S.  Gurupadaswamy:  How
 much  are  we  spending  on  the  imports
 of  raw  materials?

 Shri  Karmarkar:  I  should  like  to
 have  notice.

 Evecrric  FaN  INDUSTRY

 960.  Shri  M.  8,  Gurupadaswamy:
 {a)  Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  total
 amount  of  capital  invested  in  electric
 fan  production  in  the  country?

 (b)  What  is  the  percentage  of
 foreign  capital  invested  in  this  indus-
 try?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  The  total
 capital  invested  in  the  electric  fan
 industry  by  undertakings  registered
 under  the  Industries  (Development
 and  Regulation)  Act,  95l,  is  about
 2°27  crores.  It  is  believed  that  ap-
 proximately  30  per  cent.  of  this  is
 foreign  capital.  The  total  capital,
 however,  includes  capital  invested  in
 other  industries  such  as_  electric
 motors,  transformers  etc.  in  which
 some  of  these  undertakings  are  en-
 gaged  in  addition  to  the  production
 of  electric  fans.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  which  country  has  got  the
 jargest  investment?

 Shri  Karmarkar:
 that  information.

 Shri  M.  Ss.  Gurupadaswamy:  May  I
 know  what  steps,  if  any,  have  been
 taken  by  Government  to  nationalise
 all  these  foreign  concerns?

 Shri  Karmarkar:  I  do  not  think
 any  steps  have  been  taken  for  nationa-
 lising  that  part  of  the  industry  which
 is  foreign.

 I  have  not  got
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 Shri  B.  8.  Murthy:  May  I  know
 whether  any  State  aid  has  been  given
 to  these  industrial  firms?

 Shri  Karmarkar:  No,  Sir.
 Shri  K.  K.  Basu:  May  I  know  whe-

 ther  any  new  investment  by  foreign-
 ers  in  this  industry  has  been  allowed
 during  the  last  two  years,  or  whether
 the  existing  foreign  undertakings
 have  been  given  licences  to  increase
 their  production?

 Sbri  Karmarkar:  I  should  like  to
 have  notice.

 Shri  B.  8.  Murthy:  May  I  know
 whether  any  tariff  protection  has  been
 given  to  this  industry?

 Shri  Karmarkar:  Yes,  Sir.

 Evecrric  Fans  INpustry
 *96l,  Shri  M.S.  Gurupadaswamy:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  the  annual  demand  for  electric
 fans;

 (b)  whether  the  industry  is  in  a
 Position  to  meet  the  requirements  of
 the  country;  and

 (c)  whether  Government  are  allow-
 ing  any  import  of  electric  fans  from
 abroad?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  Except  for
 some  special  types  of  fans,  indigenous
 production  is  almost  meeting  the  total
 internal  requirements  estimated  at  250
 lakhs.  No  ceiling  fans  are  allowed  to
 be  imported  and  there  is  a  small  quota
 for  the  import  of  other  types  of  fans.

 Shri  M.  S.  Gurupadaswamy:  May  I
 know  whether  it  is  a  fact  that  the
 quality  of  the  fans  manufactured  in
 India  is  far  inferior  to  that  of  the  fans
 imported?

 Shri  Karmarkar:  It  is  good,  Sir,  and
 some  times  it  is  a  little  better.

 Shri  M.  S.  Gurupadaswamy:  May  I-
 know  the  total  demand  for  fans  in  the
 country?
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 Shri  Karmarkar:  I  could  not  give  it
 offhand,  but  the  total  installed  capa-
 city  is  360,101,  fans.

 SULPHURIC  ACID

 7964,  Dr.  M.  M.  Das:  Will  the  Minis-
 ter  of  Commefce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  Tariff  Commission
 have  recommended  that  the  cost  of
 production  of  Sulphuric  Acid  should be  examined,  and  suitable  action
 should  be  taken  under  the  Industries
 (Development  and  Regulation)  Act,  to
 maintain  the  price  of  Sulphuric  Acid
 at  a  reasonable  level;

 (b)  if  so,  whether  Government  have
 accepted  the  recommendation;

 (c)  if  not,  the  reasons  therefor;  and
 (d)  the-  percentage  that  the  landed

 cost  (C.LF.)  of  Sulphur,  bears  to  the
 production  cost  of  Sulphuric  Acid?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  Government
 have  already  requested  the  Develop-
 ment  Council  for  Heavy  Chemicals
 and  Fertilisers  to  examine  this  recom-
 mendation  and  suggest  steps  neces-
 sary  for  giving  effect  to  it.

 (d)  This  varies  widely  depending
 on  the  size  of  the  plant  and  the  pro-
 cess  employed.  In  the  case  of  units
 of  sizes  generally  operating  in  the
 country,  it  works  out  to  approximately
 50  per  cent.  on  the  basis  of  current
 landed  cost  of  sulphur.

 Dr.  M.  M.  Das:  May  I  know  whe-
 ther  any  complaint  regarding  the  un-
 reasonably  high  price  of  sulphuric
 acid  has  been  received  by  Govern-
 ment?

 Shri  T.  T.  Krishnamachari:  Speci-
 fically,  no,  Sir.

 Dr.  M.  M.  Das:  May  I  know  what
 active  steps  have  been  taken  by  Gov-
 ernment  to  determine  the  cost  of  pro-
 duction  of  sulphuric  acid?

 Shri  T.  T.  Krishnamachari:  I  do  not
 know—that  question  is  a  matter  which
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 Government  are  considering—except
 in  relation  to  what  the  Tariff  Com-
 mission  has  done  now  and  again.

 Dr.  M.  M.  Das:  In  the  Resolution
 dated  the  l5th  August  1953,  which
 published  the  recommendation  of  the
 Tariff  Commission  regarding  hydro-
 quinone,  and  in  which  this  particular
 recommendation  was  made  by  the
 Tariff  Commission,  Government  have
 stated  that  they  would  take  suitable
 steps.  May  I  know  what  exactly  is
 meant  by  these  suitable  steps?

 Shri  T.  T.  Krishnamachari:  Actu-
 ally  this  is  a  matter  which  is  inter  se
 between  Government  and  the  Tariff
 Commission.  We  utilise  the  mecha-
 nism  of  the  Tariff  Commission,  to  keep the  matter  in  view.

 Shri  Muniswamy:  May  I  know
 whether  any  new  process  has  been
 developed  in  our  country  to  reduce
 the  consumption  of  sulphur  in  mills?

 Shri  T.  T.  Krishnamachari:  New
 process?  I  do  not  think  any  new  pro- cess  has  been  evolved.

 Shri  U.  M.  Trivedi:  May  I  know
 whether  the  sulphuric  acid  industry is  subsidised  by  Government,  and  if
 so,  to  what  extent?

 Shri  T.  T.  Krishnamachari:  4  m  not
 aware  of  any  subsidy  being  paid.

 Mr.  Speaker:  Next  question.
 Dr.  M.  M.  Das:  8.  Q.  Nos.  965  and

 966  relate  to  the  same  subject.  So
 they  may  be  taken  together,  and  the
 answer  to  both  given  together,

 Mr.  Speaker:  Yes.  The  hon,  Minis-
 ter  may  answer  both  the  questions.

 Curtis  ComMANDOS
 #965.  Dr.  M.  M.  Das:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  refer  to  starred  question
 No.  3  asked  on  the  3rd  August  1953,
 about  the  sale  of  Curtis  Commandos
 and  state:

 (a)  whether  the  exports  of  the
 Planes  and  the  spare  parts  have  begun:
 and
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 (b)  if  so,  how  many  planes  and
 what  percentage  of  spare  parts  have
 ‘been  exported  to  date?

 The  Minister  of  Works,  Housing
 cand  Supply  (Sardar  Swaran  Singh):
 da)  Yes,  Sir.

 (b)  One  plane  and  90  per  cent.  of
 tthe  spare  parts.

 CURTIS  COMMANDOS
 *966.  Dr.  M.  M.  Das:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply
 be  pleased  to  refer  to  starred  ques-
 tion  No.  3  asked  on  the  3rd  August,
 (1953,  about  the  sale  of  Curtis  Com-
 mandos  and  state:

 (a)  whether  the  prices  of  the
 Planes  and  spare  parts  have  been
 calculated  sebarately  in  the  contract;
 and  if  so,  their  respective  amounts;

 (b)  whether  the  earnest  money  de-
 posited  by  the  party,  and  the  letter  of
 credit  opened  on  the  Imperial  Bank,
 entitle  the  party  to  export  90  per
 cent.  of  the  spare  parts  only  or  whe-
 ther  in  addition  to  90  per  cent.  of
 the  spare  parts,  the  party  is  also  al-
 dowed  to  export  planes;

 (c)  whether  there  are  any  penalty
 ‘clauses  in  the  contract,  by  which
 compensation  will  have  to  be  paid  by
 the  party  on  failure  to  export  the
 Flanes;  and

 (d)  if  so,  what  are  they?
 ‘The  Minister  of  Works,  Housing  and

 Supply  (Sardar  Swaran  Singh):  (a)
 The  contract  is  an  integrated  one  em-
 bracing  both  the  spares  and  _  the
 planes.  However,  for  the  purpose  of
 evaluation  their  prices  have  been
 taken  as:—

 Planes,  Rs.  34,06,700.
 ‘Spares,  Rs.  24,93,300.
 (b)  to  (d).  The  earnest  money  is

 security  for  fulfilment  of  the  terms  of
 the  contract  which,  while  it  permits
 export  of  planes  and  spare  parts,
 ‘does  not  make  it  obligatory.  Govern-
 ment  have  realised  about  Rs.  33  lakhs
 ‘by  encashing  the  Letter  of  Credit
 against  the  export  of  90  per  cent.  of
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 the  spares.  In  terms  of  the  con-
 tract  the  purchaser  is  not  entitled  to
 take  delivery  of  any  plane  without
 paying  at  the  rate  of  Rs.  50,000  per
 plane.

 Dr.  M.  M.  Das:  May  I  know  whe-
 ther  the  firm  with  which  our  Govern-
 ment  have  entered  into  a  contract  for
 the  sale  of  Curtis  Commandos  is  the
 same  firm  which  unjustly  and  un-
 fairly  deprived  the  Government  of
 India  of  Rs.  7  lakhs  in  the  Japanese
 cloth  deal?

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  need  not  use  adjectives.
 He  can  ask  whether  it  was  the  same
 firm.

 Sardar  Swaran  Singh:  That  question
 relates  to  the  Ministry  of  Commerce
 and  Industry,  but  this  is  the  same
 firm  about  which  questions  have
 been  put,  and  this  firm  was  con-
 cerned  in  the  Japanese  cloth  deal,
 which  I  understand,  is  under  dispute
 now,  and  the  matter  is  proposed  to  be
 referred  to  arbitration.

 Dr.  M.  M.  Das:  In  view  of  the  fact
 that  there  is  at  present  a  ban  put  up-
 on  the  export  of  aeroplane  parts  from
 this  country  and  in  this  contract
 special  permission  has  been  given  to
 export  aeroplane  parts  of  this  kind,
 may  I  know  what  precautionary
 measures  Government  have  taken  to
 ensure  that  aeroplane  parts  of  other
 varieties  are  not  exported?

 Sardar  Swaran  Singh:  Actually,  Sir,
 this  matter  was  referred  to  by  certain
 hon.  Members  of  this  House  and  of
 the  other  House  also,  and  instructions
 were  issued  to  ensure  that  no  other
 spares  got  mixed  up  with  these  at  the
 time  of  export.

 Dr.  M.  M.  Das:  I  wanted  to  know
 the  exact  mechanism  to  ensure  that
 other  Spares  were  not  exported.

 Sardar  Swaran  Singh:  Officers  were
 entrusted  with  the  task  and  every
 effort  was  made  to  see  that  the  spares
 which  were  actually  packed  were
 checked  up  and  no  other  spares  were
 permitted  to  be  mixed  up  with  them.

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  Government  are  protected  in  any
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 Manner  in  case  this  contractor  does
 not  take  delivery  of  the  planes  that
 are  lying  with  us?

 Sardar  Swaran  Singh:  It  is  anti-
 cipated,  Sir,  that  the  stuff  which  is
 actually  lying  in  the  custody  of  the
 Government  should  be  quite  enough
 to  compensate  the  Government  for
 the  remainder  of  the  amount  when  we
 lake  into  consideration  the  entire  pur-
 chase  price,

 Export  OF  WHEAT  FLouR
 *967.  Shri  Buchhikota'ah:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  quantity  of  wheat  flour
 has  been  exported  from  India  after
 permission  was  given  to  the  flour
 mills  to  do  so  in  September,  1953;

 (b)  whether  the  mills  have  been
 able  to  recapture  their  pre-war  ex-
 port  market;  and

 (c)  what  quantity  of  wheat  has
 been  imported  by  the  same  mills  in
 the  same  period  to  replace  the
 stocks  released?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  A  quantity  of  260
 tons  6  cwts.  of  wheat  flour  has  been
 exported  from  India  upto  the  l0th
 November,  1953.

 (b)  It  is  too  early  as  yet  to  arrive
 at  any  conclusion  on  the  basis  of  the
 small  volume  of  export  during  the
 period  in  question,

 (c)  No  imports  of  wheat  by  the
 flour  mills  concerned  have  yet  been
 made,  as  under  the  existing  arrange-
 ment  they  can  import  wheat  within
 six  months  from  the  date  of  export
 of  wheat  flour.

 Shri  Buchhikotaiah:  May  I  know,
 Sir,  how  many  mills  were  given  per-
 mission  to  export?

 Shri  Karmarkar:  I  have  got  the
 name  of  one.

 Shri  Heda:  Have  Government  fixed
 any  ceiling  to  quantity  to  the  extent
 the  export  will  be  allowed?
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 Shri  Karmarkar:  Ceiling  for  export?
 No,  Sir,  at  the  moment.

 Shri  Tr  N.  Singh:  [8  it  true  that  the
 firm  which  has  been  given  permission
 to  export  is  a  foreign-owned  concern.

 Shri  Karmarkar:  The  name  looks
 like  foreign—Wallace  Flour  Co.  Ltd,
 Bombay.

 Dr.  M.  M.  Das:  May  I  know,  Sir,
 how  many  factories  applied  to  the
 Government  for  such  export  of  wheat
 flour?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Sir,  the  position  is  this.  It  is  q  very
 intricate  mechanism.  People  who  want
 to  export  wheat  flour  have  got  to  get
 permission  from  the  Regional  Food
 Commissioner.  Ultimately,  when  it  is
 all  filtered  down,  it  comes  for  sanc-
 tion  from  the  Controller  of  Imports
 and  Exports.  So  the  details  of  how
 many  could  have  applied,  and  how
 many  were  sanctioned  at  various
 stages  are  facts  which  are  not  with  us.
 We  only  get  the  final  outcome  of  the
 recommendations  made.

 Borver  Rarps
 *968.  Shri  Gidwauni:  Will  the

 Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  armed
 dacoits  from  Pakistan  raided  villages
 in  Lakhpat  Taluka  (Kutch)  in  Octo-
 ber,  953  and  looted  property  of  the
 residents  and  ran  away?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  ‘Shri
 Sadath  Ali  Khan):  Yes,  Sir.

 Shri  Gidwani:  What  was  the  amount
 of  property  looted?

 Shri  Sadath  Ali  Khan:  It  amounted
 to  about  Rs.  7,373  worth  of  property.

 Shri  Gidwani:  How  many  times  have
 dacoits  from  Pakistan  raided  places
 in  Kutch  State  and  run  away  without
 being  arrested?

 Shri  Sadath  Ali  Khan:  ]  have  no
 information  on  that  just  now,  Sir.

 Shri  Gidwani:  Is  it  a  fact  that  Pak-
 istan  dacoits  are  superior  in  valour
 and  courage.
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 Mr,  Speaker:  Order,  order.
 Shri  Raghavaiah:  May  I  know,  Sir,

 the  details  of  the  property  looted,  whe-
 ther  it  is  in  king  etc.?

 Mr.  Speaker:  What  is  the  nature  of
 the  property  looted?

 Shri  Sadath  Ali  Khan:  Cash,  cloth
 and  ornaments.

 Barium  SaLts

 *97l,  Shrimati  Tarkeshwari  Sinha:
 (a)  Will  the  Minister  of  Commerce

 and  Industry  be  pleased  to  state
 whether  there  is  any  possibility  of
 manufacturing  of  barium  salts  in
 India?

 (b)  Is  it  a  fact  that  the  necessary
 Taw  materials  for  manufacturing
 barium  salts  are  found  in  abundance
 in  India?

 (c)  What  steps  are  Government
 taking  to  encourage  their  production?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  Yes,  Sir.  In  fact  some  barium
 salts  are  already  being  manufactured
 in  the  country,

 (b)  Of  the  two  common  barium  min-
 erals,  viz.,  barytes  and  witherite,  the
 first  is  known  to  occur  in  India  in
 commercial  quantities  and  the  latter
 is  not  known  to  be  available  in  India
 in  workable  quantities.

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,  an-
 nexure  No,  59.]

 Shrimati  Tarkeshwari  Sinha:  In
 reply  to  (b),  the  hon.  Minister  said
 that  some  raw  materials  were  not
 available  in  the  country.  May  I  know
 what  amount  of  raw  materials  is  being
 imported  for  the  manufacture  of  these
 salts?

 Shri  T.  T.  Krishnamachari:  In  reply
 to  (b),  I  said  baryte  is  available  in
 commercial  quantities,  and  I  cannot
 see  how  I  could  relate  it  to  the  im-
 portation  of  raw  materials  of  that
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 variety.  So  far  as  witherite  is  concern-
 ed,  it  is  not  available  in  any  large
 quantities.

 Shri  Raghavaiah:  What  is  the
 amount  of  the  raw  material  that  can-
 not  be  found  in  this  country  and  is
 imported  from  abroad?

 Shri  १  T.  Krishnamachari:  As  I
 said,  Sir,  barytes  is  available  in  the
 country.

 Shrimati  Tarke#awari  Sinha:  May
 I  know,  Sir,  what  are  the  main  uses
 to  which  barium  salt  is  put?

 Mr.  Speaker:  That  goes  into  a  diff-
 erent  enquiry.  I  think  we  will  go  to
 the  next  question.

 EDUCATION  IN  N.E.F.A.  AREA

 *973.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  Government  of
 India  have  evolved  a  special  scheme
 for  educating  the  tribals  of  North
 East  Frontier  of  India;  and

 (b)  the  details  of  the  educational
 scheme  that  is  to  be  worked  out?

 The  Parliamentary  Secretary  to  the
 Minister  of  Extérnal  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Gov-
 ernment  are  of  opinion  that  schools
 in  the  North  East  Frontier  Agency
 should  be  conducted  generally  in  ac-
 cordance  with  the  scheme  of  Basic
 Education.  But  this  will  naturally
 have  to  be  adapted  to  the  special  con-
 ditions  prevailing  in  that  area.  The
 details  of  the  scheme  are  being  work-
 ed  out  by  Government  in  consultation
 with  the  Hindustani  Talimi  Sangh.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know,  Sir,  whether  there  is  any  pro-
 posal  to  set  up  a  high  power  trans-
 mitter  in  that  area  to  broadcast  speci-
 al  programmes  for  the  tribal  people?

 Mr.  Speaker:  It  is  a  question  which
 should  be  addressed  to  the  Minister
 for  Information  and  Broadcasting:

 Shri  B.  8S.  Murthy:  May  I  know,
 Sir,  whether  any  books  are  being
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 printed  in  the  dialects  of  the  North
 East  Frontier  area  and  if  so,  what
 is  the  script  used?

 Mr.  Speaker:  I  think  questions  on
 that  were  put  two  or  three  days  back.

 Shri  Sadath  Ali  Khan:  Yes.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know,  Sir,  how  many  basic  schools
 have  so  far  been  opened  in  that  area?

 Shri  Sadath  Ali  Khan:  We  have  no
 details  yet  of  these,

 Shri  Nanadas:  May  I  know,  Sir,  the
 names  of  different  organisations  that
 are  conducting  educational  training

 iin  the  area?

 Shri  Sadath  Ali  Khan:  All  Govern-
 ment  schools.

 संगमरमर

 FQ,  श्री  बलवन्त  सिह  मेहता  :
 क्‍या  वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने
 की  कृपा  करेंगे  :

 (क)  क्‍या  मकराने  की  संगमरमर  की
 खानें  देश  की  कुल  जरूरत  को  पूरा  कर  सकती
 हैं;  तथा

 (ख)  इटेलियन  मार्बल  को  देश  में
 आयात  करने  की  क्‍या  आवश्यकता  है  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  No,  Sir.

 (b)  Imports  were  banned  during  the
 half  year  July—December,  ‘1952.  Seve-

 -al  Representations  from  the  trade  and
 ‘users  were  received  that  the  shortfall
 is  not  taken  up  by  indigenous  produc-
 tion  and  that  their  business  was  suff-
 ering.  The  absolute  ban  was  lifted  for

 ‘the  half  year  July—December,  953
 and  a  quota  of  50  per  cent.  was  allow-
 ed.  It  is  also  understoog  that  some
 shades  of  marble  required  by  the
 building  trade  is  not  available  from
 indigenous  sources.

 Shri  Balwant  Sinha  Mehta:  May  I
 ‘know,  Sir,  whether  Government  are
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 aware  of  the  fact  that  both  the  mar-
 ble  mining  and  manufacturing  indust-
 ries  are  facing  a  great  crisis  primari-
 ly  due  to  the  keen  competition  from
 abroad,  and  that  nearly  20,000  hands
 are  very  adversely  affected?

 Shri  Karmarkar:  My  information—
 subject  to  correction—is  that  the  mar-
 ble  extraction  industry  is  suffering
 from  the  fact  that  its  cost  of  produc-
 tion  is  rather  high  owing  to  want  of
 power  near  the  principal  mines  which
 produce  these.

 Shri  Balwant  Sinha  Mehta:  May  I
 know  the  policy  of  the  Government
 as  regards  the  import  of  such  ‘things
 which  are  easily  available  in  abund-
 ance  in  the  country?

 Shri  Karmarkar:  The  policy  is  to
 curtail  imports  wherever  necessary
 and  advisable.

 Sari  Kasliwal:  May  I  know  what  is
 the  total  quantity  of  marble  produced
 in  these  mines  annually?

 Shri  Karmarkar:  I  will  give  my
 friend  the  production  figures,  roughly,
 marble  3  lakhs  ९.  ft.  per  year,  mar-
 ble  slabs  2.5  lakhs  and  marble  tiles
 about  14,000  tons,

 Shri  Meghnad  Saha;  Have  any
 steps  been  taken  to  modernise  the  in-
 dustry?

 Shri  Karmarkar:  It  is  rather  diffi-
 cult.  I  think  the  Rajasthan  Govern-
 ment  is  considering  the  matter.

 Shri  Damodara  Menon:  The  _  hon.
 Minister  said  that  the  policy  was  to
 curtail  imports  wherever  necessary.

 Do  the  Government  consider  it  neces-
 sary  to  curtail  the  import  of  marble?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T,  Krishnamachari):
 The  fact  really  was,  we  did  complete-
 ly  ban  the  import  of  marble  for  a
 time.  On  the  other  hand,  there  are
 certain  types  of  builders,  people  in
 the  building  trade  who  did  not  find
 adequate  supplies  and  it  is  a  question
 of  what  is  meat  to  one  person  is
 poison  to  another.  We  have  to  equa-
 lise  somewhere  and  the  present  im-
 port  policy  is  designed  to  that  end.
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 ‘TEXTILE  (EXPORTS)
 “976.  Skri  Kasliwal:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  India  is  losing  her
 market  in  textiles  in  Hong  Kong;
 and

 (b)  if  so,  why?

 The  Minister  of  Commerce  (Shri
 Karmarkar);  (a)  No,  Sir.  Our  ex-
 ports  of  textiles  to  Hong  Kong  for
 the  first  ten  months  of  953  are  in
 fact  a  little  more  than  what  they
 were  for  the  corresponding  period  in
 1952.

 (b)  Does  not  arise.
 Shri  Kasliwal:  Is  it  a  fact  that

 people  in  Hong  Kong  prefer  long
 pieces  to  cut  pieces  which  are  being
 sent?’

 Sari  Karmarkar:  Normally  it  is
 long  pieces.

 Shri  Kasliwal:  My  question  was,  I
 understand  that  exporters  are  sending
 only  cut  pieces  instead  of  long  pieces;
 is  that  true?

 Shri  Karmarkar:  I  do  not  think  so,
 Sir.

 Shri  Raghavaiah:  May  I  know  whe-
 ther  it  ig  because  of  Hong  Kong  being
 a  free  port  that  India  is  losing  her
 market  for  textile  goods?

 Shri  Karmarkar:  We  are  not  losing
 the  markets;  on  the  other  hand,  we  are
 gaining.

 HYDERABAD  SPINNING  AND  WEAVING
 MILLS

 *977,,  Shri  J.  B.  Vitta]  Rao:  (a)  Will
 the  Minister  of  Oommerce  and  Industry
 be  pleased  to  state  whether  Govern-
 ment  are  aware  of  the  fact  that  the
 management  of  Hyderabad  Spinning
 and  Weaving  Mills  have  decided  to
 close  down  the  mills  from  the  Ist
 December,  1953?

 (b)  Have  the  Government  of  MHy-
 derabad  State  written  to  the  Central

 587  PSD.
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 Government  to  institute  an  enquiry
 into  the  causes  of  the  closure?

 (c)  If  so,  what  action  has  been
 taken  by  Government?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  EKrishnamachari):
 (a)  Although  the  mills  have  given
 notice  of  closure,  I  understand  that
 it  has  not  actually  closed  down  yet.

 (b)  Yes,  Sir.
 (c)  The  State  Government  has

 been  informed  that  the  mills  are  an
 uneconomic  unit  and  require  exten-
 sive  replacement  and  renovation  of
 the  machinery,  and  reconditioning  of
 the  buildings,  and  that  the  Govern-
 ment  of  Hyderabad  should  therefore
 find  some  one  who  would  invest
 money  in  this  mill  to  improve  matters.

 Shri  T.  B,  Vittal  Rao:  May  I  know
 who  conducted  that  enquiry?

 Sari  T.  T.  Krishnamachari:  Depart-
 mentally,  Sir.

 Shri  T.  B,  Vittal  Rao:  May  I  know
 whether  workers’  representatives
 were  met  by  the  enquiring  officer?

 Shri  T.  T,  Krishnamachari:  It  is  not
 a  judicial  enquiry.  The  enquiry  was
 conducted  departmentally.

 TRANSPORT  AND  MARKETING  FACILITIES
 *978.  Shri  Sanganna:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news
 under  the  caption  “Orissa  Mine-own-
 ers’  Difficulties”  published  in  the
 Hindustan  Times  of  Thursday  the
 9th  November,  953  on  page  9  in
 column  5  in  the  matter  of  transport
 and  marketing  facilities;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  do  anything  in  the  matter?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Kridinamachari):
 (a)  Yes.  There  was  a  news  item  to
 this  effect.

 (9)  This  news  item  apparentiy  refers
 to  the  movement  and  export  of  Iron
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 and  Manganese  Ores.  The  Govern-
 ment  of  India  had  already  taken  full
 note  of  the  claim  of  mine-owners  for
 a  share  in  the  export  trade.  In  the
 export  policy  for  manganese  and  iron
 ores  announced  by  the  Government  of
 India  in  their  Press  Note  dated  the
 llth  November,  1953,  suitable  provi-
 sion  has  been  made  for  the  grant  of
 export  allocations  to  these  people.
 Transport  facilities  will  be  made
 available  to  mine-owners  on  the
 basis  of  export  allocations.

 Shri  Sanganna:  May  I  know,  Sir,
 whether  in  regard  to  the  present  allot-
 ment  his  attention  has  again  been  in-
 vited  to  the  news  published  in  the
 Hindustan  Times  of  (14-12-53  in  which
 the  Government  of  Orissa  have  stated
 in  reply.  to  the  Planning  Commission
 that  the  supply  position  of  wagons  in
 Orissa  is  quite  unsatisfactory?

 Shri  T.  T.  Krishnamachari:  Sir,
 the  question  of  the  supply  position

 of  wagons  is  a  matter  which  does  not
 really  relate  to  this  Ministry,

 Shri  Sanganna:  May  I  know  whe-
 ther  the  Secretary  of  the  Orissa  Cham-
 bers  of  Commerce  and  Industry  has
 at  any  time  made  any  representation
 to  the  Government  of  India  regard-
 ing  this  position  and,  if  so,  what  is
 the  decision  of  the  Government  in
 this  matter?

 Shri  T.  T.  Erishnamachari:  I  may
 mention,  Sir,  in  short  the  delays  are
 not  due  to  the  Government  wanting  to
 restrict  exports.  It  is  due  rather  to  the
 shortage  of  wagons,  which  have  to  be
 rationed  amongst  the  people  who  need
 them,  We  get  representation,  but  so
 long  as  there  is  shortage  of  wagons,
 we  are  helpless  beyond  what  we  have
 done,

 TRANSMITTERS
 #980.  Shri  B.  com  Das:  (a)  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  whether
 five  of  the  six  50  kwt  transmitters
 landed  in  India  in  1948-49  and  1949-
 50,  are  still  lying  in  the  ware-houses?

 (b)  What  is  the  cost  of  these  trans-
 mitters  and  what  expenses  have  so  far
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 been  incurred  towards  ware-houses  ana
 maintenance  charges’?

 (c)  Why  were  these  transmitters
 purchased  and  what  are  the  reasons
 for  not  using  them  so  far?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Of  the
 five  transmitters  mentioned  by  the
 hon.  Member  one  is  already  being
 erected  and  the  work  is  nearing  com-
 pletion;  two  others  are  being  despat-
 ched  to  the  site  where  they  will  be
 erected—Ahmedabad  and  Jullundur;
 two  more  will  be  in  storage  till  the
 first  half  of  the  next  financial  year
 when  erection  work  will  begin.

 (b)  The  cost  of  these  transmitters
 is  approximately  28  lakhs.  Expendi-
 ture  so  far  incurred  on  keeping  them
 in  good  condition  in  ware  houses  is
 about  2.22  lakhs.

 (c)  These  transmitters  were  part  of
 the  8-Year  plan  for  the  development
 of  broadcasting  which  was  formulat-
 ed  originally  and  which  was  subse-
 quently  revised  on  a  5-year  plan
 basis.  The  reasons  for  the  delay  in
 erection  of  these  transmitters  were
 beyond  the  control  of  Government.
 When  the  transmitters  arrived  in  the
 country,  and  before  erection  work
 could  begin,  a  severe  economic  crisis
 developed  and  for  two  or  three  years
 all  development  work  of  any  kind  had
 to  be  severely  curtailed.  General  re-
 duction  and  retrenchment  also  took
 Place  during  that  period,  Therefore  it
 was  decided  after  careful  considera-
 tion  that  the  erection  of  these  trans-
 mitters,  which  would  require  approxi-
 mately  40  to  50  lakhs,  should  be  post-
 poned.  Immediately  after  improve-
 ment  in  the  economic  situation  one  of
 the  first  tasks  that  has  been  taken  up
 is  the  erection  of  these  transmitters
 One  will  begin  functioning  within
 the  next  six  weeks  to  two  months.
 Two  others  will  be  practically  ready
 by  the  beginning  of  April  1954,  The
 erection  of  the  other  two  will  be
 taken  up  at  the  beginning  of  next  fi-
 nancial  year  and  it  is  hoped  that  it
 will  be  completed  within  six  to  eight
 months.
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 Shri  B.  0.  Das:  May  I  know  from
 which  country  these  transmitters  are
 purchased?

 Dr.  Keskar:  Sir,  I  have  not  got  the
 name  of  the  manufacturers.  If  I  am
 not  mistaken,  it  is  Westinghouse.

 Shri  B,  0,  Das:  May  I  know  how
 much  the  Government  jis  spending
 every  year  for  the  maintenance  of
 these  transmitters?

 Dr.  Keskar:  Sir,  I  have  just  said
 that  the  amount  spent  up  till  now  is
 2.22  lakhs.  If  my  hon.  friend  wants
 the  amount  spent  per  year,  I  would
 require  notice  of  that  question.

 Shri  Nanadas:  May  I  know  the
 landed  cost  of  a  similar  transmitter
 at  present?

 Dr.  Keskar:  For  that  also  I  would
 require  separate  notice.

 Visit  oF  U.  §.  Wice-PRESIDENT

 *981  Pandit  ©.  N.  Malviya:
 Shri  G,  P.  Sinha:

 Will  the  Prime  Minister  be  pleas
 to  state:

 (a)  whether  any  request  was  receiv-
 ed  from  the  U.S.  Vice-President,  Mr.
 R.  Nixon,  for  visiting  India  in  con-
 nection  with  his  tour  of  Asian  coun-
 tries;  and

 {b)  if  so,  the  purpose  of  the  visit?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  The
 Ministry  of  External  Affairs  was  in-
 formed  of  the  tour  in  various  count-
 ties,  including  India,  of  the  U.  8,  Vice-
 President,  Mr.  Nixon.  The  Govern-
 ment  of  India  thereupon  invited  him
 to  be  their  guest  during  his  visit  to
 India,  The  visit  was  described  as  a
 goodwill  tour.

 पंडित  सी०  एन०  मालवीय  :  क्‍या  इस
 सिलसिले  में  यू०  एस०  और  पाकिस्तान
 मिलेटरी  पैक्ट  के  सम्बन्ध  में  कोई  बातचीत

 हुई  थी  ?
 Shri  Sadath  Ali  Khan:  The  Govern-

 ment  of  United  States  are  aware  of
 eur  policy  in  this  regard,  Sir.
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 Mr,  Speaker:  His  question  is  whether
 there  was  any  talk  with  him  on  this.

 Shri  Sadat  Ali  Khan:  Well,  Sir,  I
 Presume  all  important  matters  must
 have  been  discussed.

 Shri  G.  P.  Sinha:  May  I  know  who
 were  the  important  personalities
 whom:  Mr.  Nixon  met  in  Delhi?

 द्ल्कं  iy!  लि  wf  prude

 Uy  )  ere)  AL,  3.७  ५.०)»;

 ey  ol  Fad  ot  (obif

 he  &  we  ute
 [The  Minister  of  Education  and  Na-

 tural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  An  exhaus-
 tive  list  of  the  persns  he  met  can-
 not  be  given  at  the  moment.]

 Shrimati  Sushama  Sen:  May  I  know
 if  Government  had  had  it  made  clear
 to  Mr.  Nixon  about  the  pact  with
 Pakistan  and  U.S.A.  which  it  is  re-
 ported  will  be  signed?

 Mr.  Speaker:  The  question-hour  is
 over,

 WRITTEN  ANSWERS  TO  QUESTIONS

 BILATERAL  AGREEMENTS
 *943,,  Shri  Ss.  N.  Mishra:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  cottage
 industry  products  have  been  included
 so  far  in  any  bilateral  agreements?

 The  Minister  of  Commerce  Shri
 Karmarkar):  Yes,  Sir.

 Export  oF  TILEs
 *962,-Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Commerce  and  Industry  be
 pleased  to  state  whether  it  is  a  fact
 that  there  has  been  any  decline  in  the
 export  of  tiles  from  India  in  recent
 times?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Yes,  Sir.  The  export
 figures  for  April—September,  1953,
 show  that  there  has  been  a  decline  as



 I243  Written  Answers

 compared  with  the  figures  for  the
 corresponding  period  in  95l  and
 1952.  ल

 CENTRAL  WATER  AND  PowER  CoMMIS-
 SION

 +963,  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal  te
 relieve  the  Central  Water  and  Power
 Commission  of  the  work  of  construc-
 tion  side  of  the  river  valley  projects;

 and
 (b)  if  so,  the  agency  through  which

 the  construction  work  will  be  carried
 on?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 It  has  been  decided  that  the  Central
 Water  and  Power  Commission  will
 not  normally  undertake  the  execu-
 tion  of  any  project.  This  will  be  the
 responsibility  of  the  State  concerned;
 but  where  States,  owing  to  imexperi-
 ence  or  for  other  reasons,  elect  to
 hand  over  the  construction  to  the
 Centre,  a  separate  organisation  would
 be  set  up  to  supervise  the  execution
 of  the  Projects.

 ELecrric  SUPPLY  FROM  D.V.C.

 *969.  Shri  Amjad  Ali:  Will  the
 Minister  of  Irrigation  and  Power  b=:
 pleased  to  state:

 (a)  the  present  consumers  of  the
 electricity  produced  in  the  Damodar
 Valley  Project;

 (b)  the  rate  at  which  the  supply  is
 being  settled  with  them;  and

 (c)  the  total
 under  this  head?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  annex-
 ure  No.  60.)

 AGRICULTURAL  IMPLEMENTS
 *970.  Shri  Jhulan  Sinha:  (a)  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  whether  the

 income  expected
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 import  of  agricultural  implements  is
 on  the  increase  07  decrease  every
 year?

 (b)  How  far  is  it  possible  in  the
 Present  state  of  the  country  to  re-
 duce  these  imports  further  through
 indigenous  production?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  On  the  decrease.

 (b)  The  main  increase  in  indigen-
 ous  production  has  been  in  respect  of
 hand-operated  implements,  while  for
 power-driven  agricultural  machinery
 the  internal  demand  is  not  yet  large
 enough  to  make  economic  production
 possible.

 ENGINEERING  INDUSTRY
 *972,  Dr.  Amin:  (a)  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state  what  are  the  main
 features  of  the  preliminary  Report
 submitted  by  the  Committee  which
 Was  appointed  to  make  a  survey  of
 the  idle  capacity  of  the  Engineering
 Industry?

 (b)  When  is  this  Committee  ex-
 pected  to  submit  a  full  report?

 (c)  Will  a  copy  of  this  full  Report
 be  laid  on  the  Table  of  the  House
 when  received?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  This  Committee  has  been  appoint-

 ed  primarily  to  make  a  quick  survey
 of  the  idle  capacity  in  engineering  in-
 dustries  and  to  suggest  the  lines  on
 which  a  fuller  study  of  each  type  of
 engineering  industry  can  be  under-
 taken.  They  have  suggested  a  fuller
 study  of  the  following  industries:

 reo)  Structural  Engineering
 (2)  Machine  Tools
 (3)  Textile  Machinery  (includ-

 ing  jute,  Silk  and  Rayon)
 (4)  Foundaries,  and
 (5)  Die-making.

 They  have  expressed  their  views  in
 regard  to  planning  and  co-ordination
 of  Government's  requirements,  raw
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 materials  for  certain  industries,  mode-
 rnisation  of  plants  and  other  matters
 of  like  nature.  All  of  them  are  under
 the  examination  of  Government.

 (b)  and  (c).  It  is  not  expected  that
 this  Committee  will  submit  a  full  re-
 port  in  the  sense  of  other  Committees
 appointed  for  specific  purposes.  The
 function  of  the  Committee  at  present
 is  that  of  an  advisory  Committee  to
 the  Ministry,  and  the  question  of
 whether  this  Committee  should  func-
 tion  as  it  is,  or  it  should  be  re-con-
 stituted,  or  it  should  be  assigned  a
 different  work,  or  it  should  be  wound
 up  would  be  considered  by  Govern-
 ment  when  the  present  Committee
 progresses  further.

 Corres  Boarp  Lasour  UNION
 *974,  Shri  Nambiar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state  what  action  has
 been  taken  on  the  request  of  the
 Indian  Coffee  Board  Labour  Union  to
 accord  recognition  to  it  and  at  what.
 stage  the  matter  stands  at  present?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  The  Indian  Coffee  Board
 has  not  accorded  recognition  to  the

 Union.

 Sources  oF  PowWER  AND  IRRIGATION  IN
 RAJASTHAN

 *979,  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  whether  any  survey
 has  been  conducted  recently  with  a
 view  to  exploring  sources  of  power
 and  irrigation  in  Rajasthan?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Yes,  Sir,  some
 surveys  were  taken  up.

 भारत-नेपर  ब्रत्यपंण  सन्धि

 Fee.  थी  विभूति  मिश्र  :  क्या  प्रधान-
 सन्तरी  यह  बताने  की  कृपा  करेंगे  कि  भारत-
 नेपाल  प्रत्यर्पण  सन्धि  के  अन्तर्गत  अब  तक
 कितने  आदमियों  को  भारत  सरकार  ने  नेपाल
 सरकार  के  तथा  नेपाल  सरकार  ने  भारत
 सरकार  के  हवाले  किया  है  ?
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 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  The  new

 Treaty  of  Extradition  between  India
 and  Nepal  was  signed  oon  the
 2nq  October  953  and  came  into  force
 one  month  thereafter.  As  far  as  we  are
 aware  there  has  been  no  extradition  of
 Indians  and  Nepalese  so  far  after  the
 2nd  November  1953.  However,  full  in-
 formation  is  being  collected  from  the
 State  Government:

 ESSENTIAL  OILS
 *983.  Shri  Viswanatha  Reddy:  Will

 the  Minister  of  Commerce  and  Indust-
 ry  be  pleased  to  state  quantity  of  Es-
 sential  oils  produced  annually  in  the
 country?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  The  annual  production

 is  estimated  about  .4  million  lbs.
 Nort  East  FRONTIER  AGENCY

 Shri  Bhagwat  Jha:
 “984,  Shri  Rishang  Keishing:

 Shri  N.  M.  Lingam:
 (a)  Will  the  Prime  Minister  be

 pleased  to  state  whether  the  hostages
 kept  by  the  Daflas  in  Tagin  area  in
 North  East  Frontier  Agency  have
 since  been  returned?

 (b)  Have  the  tribesmen  received
 the  Government  forces  peacefully  or
 are  resisting  their  entry?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan);  (a)  About  a  dozen
 Persons  who  were  detained  by  the
 Tagins  have  been  returned,

 (b)  No  resistance  has  so  far  been
 offered  to  our  forces  while  tribesmen
 in  the  surrounding  areas  have  offer-
 ed  their  sincerest  cooperation.

 Visas  TO  BOATMEN
 *985.  Shri  Muniswamy:  (a)  Will

 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  the  Ceylon
 Government  have  stopped  the  grant  of
 visas  to  boatmen  who  have  to  go  cn
 coastal  voyage  every  year  from  Cud-

 dalore  O.  T.  (Madras  State)  to  Tuti-
 corin  and  Ceylon?

 (b)  If  so,  what  steps  have  been
 taken  in  the  matter?
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 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  The  Govern-
 ment  of  Ceylon  are  now  granting  visas
 valid  for  single  journeys  instead  of
 multi-journey  visas  for  one  year,  as
 hitherto.

 (b)  The  matter  hag  been  taken  up
 with  the  Government  of  Ceylon  and
 their  decision  is  awaited.

 टेबल  द्वीप

 +९८६.  श्री  रघुनाथ  सिह  :  क्‍या
 प्रधान  मन्त्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  क्या  यह  सच  है  कि  बर्मा  सरकार
 ने  भारत  सरकार  से  यह  इच्छा  प्रकट  की
 थी  कि  टेबुल  द्वीप  बर्मा  को  लौटा  दिया  जाये;

 (ख)  यदि  हां,  तो  इस  मामले  में  अब
 तक  क्या  कुछ  हुआ  है  ?

 The  Parliamentary  Secretary  io  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Table
 Island  belongs  to  a  group  of  Islands
 known  as  the  Coco  Islands  lying  in
 the  Bay  of  Bengal  between  North
 Andamans  and  the  coast  of  Burma.
 The  Government  of  India  are  main-
 taining  and  administering  a  Light
 House  on  Table  Island  under  an  agree-
 ment  with  the  Government  of  Burma.
 The  Government  of  Burma  expressed
 a  desire  in  June  952  to  take  over  the
 administration  of  the  Light  House.
 The  Government  of  India  have  request-
 ed  the  Government  of  Burma  to  lease
 the  Table  Island  to  the  Government
 of  India  for  25  years,  as  this  Light
 House  is  of  considerable  importance
 to  navigation  in  the  Bay  of  Bengal.
 Government  of  Burma's  reply  is  still
 awaited.

 LicensiInc  COMMITTEE

 *987.  Shri  Muniswamy:  (a)  Will
 the  Minister  of  Commerce  and  Indust-
 ry  be  pleased  to  state  how  many  per-
 sons  from  Madras  State  applied  to  the
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 Licensing  Committee  set  up  under  In-
 dustries  (Development  and  Regula-
 tion)  Act  for  licences?

 (b)  How  many  of  them  were  grant-
 ed  licences?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T  T.  Krishnamachari):
 (a)  Tl.

 (b)  Out  of  63  applications  so  far
 considered  by  the  Licensing  Commit-
 tee,  49  firms  have  already  been  grant-
 ed  licences.  Three  more  proposals  for
 the  issue  of  licences  have  been  ac-
 cepted  by  the  Government,  and  the
 Firms  concerned  have  been  informed
 of  the  conditions  on  which  the  licences
 can  be  granted,  Licences  will  be  issu-  ~
 ed  on  receipt  of  their  acceptances.

 TECHNICAL  ADVISORY  COMMITTEE  (MINING
 *988.  Shri  T.  B.  Vittal  Rao:  (a)  Will

 the  Minister  of  Production  be  pleased
 to  refer  to  the  reply  to  starred  ques-
 tion  No.  333  on  the  750  April,  953
 and  state  whether  the  Technical  Ad-
 visory  Committee  (Mining)  hag  com-
 pleted  their  enquiry  into  the  col-
 lieries  where  losses  in  extraction  of
 coal  are  heavy  and  where  stowing
 of  seams  should  be  considered  ur-
 gently  for  conservation  of  coal?

 (b)  If  so,  do  Government  propose
 to  lay  a  copy  of  the  same  on  the
 Table  of  the  House?

 The  Minister  of  Production  (Shri
 छू.  C.  Reddy):  (a)  and  (b)..  The  Com-
 mittee  has  not  yet  completed  the
 enquiry  into  all  the  coal  mines  pro-
 ducing  metallurgical  coals;  it  has  sub-
 mitted  only  detailed  reports  and  re-
 commendations  in  regard  to  4  collier-
 ies  so  far.

 These  reports  on  these  individual
 collieries  have  been  made  to  the
 Coal  Board  which  has  not  yet  dealt
 with  them  finally,  The  Government
 will  consider  the  question  of  laying  om
 the  Table  of  the  House,  at  the  appro-
 priate  stage,  the  conclusions  and  re-
 commendations  of  the  Advisory  Com-
 mittee  and  the  decisions  of  the  Coal
 Board.

 is
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 EMPLOYMENT  EXCHANGES

 +989
 Shri  Nanadas:
 Shri  Naval  Prabhakar:

 (a)  Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state  how
 many  vacancies  of  clerks  were  noti-
 fied  to  the  Employment  Exchanges
 during  the  months  of  October  and
 November  953  by  the  Ministry  of
 Commerce  and  Industry?

 (b)  How  many  of  them  were  re-
 served  for  Scheduled  Caste  candi-
 dates?

 (c)  How  many  Scheduled  Castes
 candidates  have  been  finally  selected
 or  appointed  in  those  vacancies?

 (d)  If  no  Scheduled  Caste  candi-
 date  has  been  appointed,  what  are
 the  reasons?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Erishnamacharj):
 (a)  Six  posts  of  Typists.

 (b)  All.
 (c)  None.
 (d)  Two  members  of  Scheduled

 Castes  were  nominated  by  the  Em-
 ployment  Exchange  but  were  not  ap-
 pointed  as  their  speed  in  typewriting
 was  much  below  the  prescribed  mini-
 mum.

 Export  oF  WooL

 fans
 M.  B.  Bhargava:

 #990  Shri  Jwala  Prashad:
 (Shri  Raghunath  Singh:

 (a)  Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state  the
 particulars  of  the  export  licensing
 policy  recently  anno@nced  by  the
 Government  of  India  on  or  about  the
 l7th  November,  19537,

 (b)  How  far  does  this  policy  differ
 from  the  policy  hitherto  followed  by
 the  Government  of  India?

 (c)  Is  it  a  fact  that  this  policy  has
 met  with  opposition  from  the  All-
 India  Wool  Trade  Federation  and
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 others  interested  in  raw  wool  trade
 in  the  country?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Tr.  T.  Krishnamachari):
 (a)  Exports  of  raw  wool  are  permit-
 ted  by  exporters  upto  60  per  cent.  of
 their  shipments,  during  the  half-year,
 January—June  1953.  Shippers,  who  had
 no  exports  during  this  period  but  had
 effected  shipments  during  January—
 June  95]  or  January—June  952  are
 being  given  allotments  on  an  ad  hoc
 basis.  A  copy  of  the  Press  Note,  dated
 the  l6th  November  1953,  announcing
 this  policy,  is  laid  on  the  Table  of
 the  House.  [See  Appendix  IV,  annex--
 ure  No.  6l.]

 (b)  The  policy  does  not  differ  from
 that  adopted  for  exports  of  raw  wool
 during  September-October  1953.  Prior
 to  that,  exports  were  licensed  freely
 on  shipping  bills,  subject  to  overall
 ceilings,

 (९)  The  All-India  Wool  Trade  Fed-
 eration  has  represented  against  the  new
 policy.  There  are,  however,  others
 who  are  quite  satisfied  with  the  exis-
 ting  arrangements.

 GROUNDNUT

 *99l.  Shri  Jethalal  Joshi:  (a)  Will
 the  Minister  of  Commefce  and  In-
 dustry  be  pleased  to  state  the  esti-
 mated  production  of  groundnut  this
 year?

 (b)  How  much  of  it  will  be  avail-
 able  for  export?

 (c)  How  much  was  exported  from
 January  to  August,  9537

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  TT.  Krishnamachari);
 (a)  The  estimate  of  production  of
 groundnuts  for  the  1953-54  season  is
 not  yet  available.

 (b)  No  indration  can  be  given  at
 this  stage.

 (c)  A  quantity  of  10,107  tons  of
 groundnuts  was  exported  from  Janu-
 ary  to  August,  ‘1953,
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 FIREWORKS  AND  CRACKERS
 #992,  Shri  Veeraswamy:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  im-
 port  of  fireworks  and  crackers  from
 China  and  Japan  which  had  been
 stopped  in  ‘1947,  hag  been  allowed
 from  last  year:

 (b)  if  so,  the  quantity  of  fireworks
 imported  into  India  from  China  and
 Japan  respectively  in  952  and  in
 953  so  far  and  the  quantity  likely  to
 be  imported  during  1954;  and

 (c)  whether  Government  have  re-
 ceived  complaints  from  indigenous
 producers  of  fireworks  that  they  have
 been  adversely  affected  by  this  new
 policy?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.  A  token  im-
 port  has  been  allowed  from  the  cur-
 rent  year.

 (b)  There  has  been  no  import  from
 Japan.  2250  lbs.  have  been  imported
 from  China  in  953  (January—Octo-
 ber).

 No  indication  of  the  quantity  to  be
 imported  in  954  can  be  given  at  pre-
 sent.

 (c)  Representations  have  been  recei-
 ved  from  some  local  manufacturers.
 Their  main  grievance  is  against  im-
 ports  being  confined  to  established
 importers.

 PRIME  MINISTER'S  NATIONAL  RELIEF
 पाए.

 #993,  Dr.  Rama  Rao;  (a)  Will  the
 Prime  Minister  be  pleased  to  state
 the  total  amount  received  towards
 the  Prime  Minister's  National  Relief
 Fund  from  the  Ist  August,  953  to
 the  30th  November,  19537

 (b)  How  much  wag  given  for  the
 relief  of  Godavari  Flood  victims?

 (c)  Through  what  agency  has  it
 been  spent  and  for  what  purposes?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  A  press  note
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 was  issued  on  the  459  November,
 1953,  indicating  contributions  receiv-
 ed  in  the  Prime  Minister's  National
 Relief  Fund  during  the  period  Ist
 August,  1953,  to  5th  November,  1953,
 and  disbursements  made  from  the
 Fund  for  flood  relief  during  the  same
 period.

 Total  contributions  received  in  the
 Prime  Minister's  National  Relief
 Fund  from  ist  August  953  to
 30th  November  953  amounted  to
 Rs,  10,90,559-14-11,

 (b)  and  (c).  Disbursements  from
 the  Prime  Minister’s  National  Relief
 Fund  are  normally  made  through
 Governors  and/or  Chief  Ministers.  A
 sum  of  Rs.  3,67,222-6-6  has  been  sent
 for  flood  relief  in  Andhra  during  the
 period  Ist  August  to  30th  November,
 1953,  Out  of  this,  a  sum  of
 Rs.  1,31,025-1-6  was  sent  to  the  Gev-
 ernor  of  Madras.  This  was  before  the
 creation  of  the  Andhra  State,  but  the
 amount  was  earmarked  for  flood  re-
 lief  in  Andhra.  The  balance  of
 Rs.  2,36,l97-5-0  was  sent  to  the  Gov-
 ernor  of  Andhra  State.

 AGRICULTURAL  IMPLEMENTS
 419,  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  companies  which
 manufacture  agricultural  tools  and
 implements  in  India;

 (b)  whether  these  companies  are
 Indian  or  foreign  and  if  mixed,  the
 share  of  Indian  and  foreign  capital
 in  the  investments;

 (c)  the  total  capacity  and  the
 actual  annual  production;

 (d)  the  total  capital  invested;  aud
 (e)  the  mber  of  workers  em-

 ployed  in  the  industry?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  T.  T.  Krishnamachari):
 Agricultural  tools  and  implements  are
 manufactured  by  hundreds  of  firms  in
 the  country  including  both  small-
 scale  and  large-scale  units.  Gov-
 ernment  do  not  have  precise
 and  complete  information  on  the
 point  in  respect  of  all  of  them.
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 SALT

 420.  Shri  Namadas:  (a)  Will  the
 Minister  of  Production  be  pleased  to
 state  what  is  the  total  quantity  of
 salt  that  does  not  contain  93°5  per
 cent.  of  sodium  chloride  and  conse-
 quently  banned  for  human  consump-
 tion  during  the  current  year?

 (b)  For  what  can  this
 salt  be  used?

 purpose

 (c)  What  arrangements  have  Gov-
 ernment  made  to  dispose  of  that  salt
 whose  salt  content  is  not  upto  the
 prescribed  standards?

 The  Minister  of  Production  (Shri
 K.  C.  Keddy):  (a)  The  quantity  of
 salt  so  far  reported  during  the  cur-
 rent  year,  as  not  containing  93.5  per
 cent.  sodium  chloride  and  therefore
 banned  for  human  consumption  is
 +15,48,299  maunds.

 (b)  The  sub-standard  salt  can  be
 used  for  curing  hides  and  skins.  It

 @n  also  be  thrown  back  into  the  con-
 densers  at  the  beginning  of  the  next
 manufacturing  season  to  strengthen
 the  brine.

 (c)  It  is  primarily  for  the  produ-
 cers  to  make  arrangements  for  the
 disposal  of  their  sub-standard  salt,  It
 can  be  released  for  some  industrial
 purposes.

 KarGaRLI  GOVERNMENT  COLLIERY

 421,  Shri  V.  Missir:  (a)  Will  the
 Minister  of  Production  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Secretary  of  the  State  Railway  Col-
 lieries  Mazdoor  Union,  Bermo,  Bihar
 brought  to  the  notice  of  the  Ministry
 of  Production  that  two  raising  con-
 tractors  of  Kargarli  Government  col-
 liery  have  misappropriated  several
 lacs  of  Government  money?

 (b)  If  so,  what  action  Government
 have  taken  in  the  matter?

 The  Minister  of  Production  (Shri
 K.  rom  Reddy):  (a)  Letters  have  been
 received  from  him  containing  such  a
 statement,
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 (9)  Government  have  had  the  alle-
 gations  enquired  into  departmentally.
 The  matter  is  now  under  the  Govern-
 ment’s  consideration.

 Loans  To  DIsPLAceD  PERSONS  OF
 TRIFURA

 422,  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Eehabilitation  tLe
 pleased  to  state  how  many  appli-
 cations  have  been  received  up  till  now
 from  the  displaced  persons  of  Tri-
 pura,  for  grant  of  loans?

 (b)  How  many  of  them  were
 granted  loans  and  what  is  the  maxi-
 mum  and  minimum  amount  of  loan
 granted?

 (c)  What  are  the  categories  of  such
 loans?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  EK.  Bhonsle):  (a)  41,000.

 (b)  (i)  31,000.
 (ii)  Maximum  loan—Rs,  5,00/-

 Minimum  loan  —Rs,  50/~
 (c)  (i)  Agricultural  loan;

 (ii)  Professional  loan;
 (iii)  Rural  Business  loan,
 (iv)  Rural  Housing  loan;
 (v)  Small  Scale  Industrial  loan;
 (vi)  Urban  business  loan;
 (vii)  Urban  housing  loan.
 Jmanta  COMMUNITY  PROJECT

 423.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  three
 contracts  have  been  given  to  contrac-
 tors  to  build  the  barrage  in  Jirania
 Community  Project  Area  in  Tripura;

 (b)  whether  any  tenders  had  been
 called  for  these  works  before  they
 were  given  to  those  professional  con-
 tractors:

 (e)  how  many  barrages  (bundh)
 are  contemplated  to  be  made  at  the
 beginning  and  what  is  the  estimat-
 ed  sum  for  each  of  these  barrages
 for  which  contracts  have  already
 been  given;
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 (d)  whether  any  local  co-operative
 society  had  applied  to  undertake  this
 work;  and

 (e)  if  so,  what  has  been  done  on
 that  application?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  to  fe).
 As  a  result  of  surveys  made  the  total
 cost  of  three  weirs  including  control
 gates  and  diversion  channel  is  estimat-
 ed  at  Rs.  2,78,700.  Tenders  were
 called  by  the  State  Government.  One
 Cooperative  also  applied  to  get  work
 without  offering  tenders.  No  contract
 has  so  far  heen  given  to  any  con-
 tractor  as  the  execution  of  work  it-
 self  is  under  consideration.

 सरकार  द्वारा  कपड़े  की  खरोद

 ४२४,  श्री  अनिरुद्ध  सिह  :  क्या  निर्माण,

 गृह-व्यवस्था  तथा  रसद  मंत्री  यह  बताने  की
 कृपा  करेंगे  :

 (क)  ९१  अप्रैल  से  ३१  अक्तूबर,  १६५३
 तक  राष्ट्रपति  भवन  तथा  अन्य  सरकारी
 कार्यालयों  में  उपयोग  के  लिये  खरीदे  गये
 कपड़े  का  मूल्य  कितना  है;  तथा

 (ख)  इस  कपड़े  में  से  कितने  मूल्य
 की  खादी  खरीदी  गई  है  ?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):

 (a)  Rs.  1,23,44,126.

 (b)  Rs,  1,36,042.,

 ALLOTMENT  OF  WAGONS  IN  NorTH  BIHAR
 425.  Shri  Anirudha  Sinha:  (a)  Will

 the  Minister  of  Production  be  pleased
 to  state  the  number  of  wagons  allotted
 by  the  Coal  Commissioner  for  move-
 ment  of  coal  in  North  Bihar,  on  the
 metre  gauge  section  of  the  North
 Eastern  Railway?

 (b)  How  many  coal  wagons  have
 moved  in  North  Bihar  during  the  year
 953  up  to  3lst  October,  9537

 (c)  How  many  of  the  coal  wagons
 which  moved  in  North  Bihar  were  on
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 Government  account  and  how  many
 on  private  account?

 The  Minister  of  Production  (Shri
 K,  C.  Reddy):  (a)  The  total  number
 of  wagons  for  which  sanctions  were
 issued  by  the  Coal  Commissioner  in
 North  Bihar  during  the  period  January
 to  October,  1953,  was  7,620,  in  terms
 of  Broad  Gauge  wagons.  One  Broad
 Gauge  wagon  may  be  considered  as
 equivalent  approximately  to  two  metre
 gauge  wagons.

 (b)  Figures  of  movement  for  con-
 sumers  in  North  Bihar  are  not  main-
 tained  separately.  Supplies  for  North
 Bihar  are  routed  via  Mokameghat  and
 via  Mandaudih.  The  daily  average
 allotment  via  these  junctions  (which
 is  roughly  equivalent  to  the  actual
 movement)  during  the  period  Janu-
 ary  to  October,  1953,  was  5.5  and
 20;4  wagong  respectively  amounting
 to  about  10,800  wagons  (Broad
 Gauge)  for  the  period.  These  figures
 include  supplies  for  certain  parts  of
 U.  P.  also  and  it  is  not

 possible  st
 to

 state  how  much  of  the  allotments  ft
 to  North  Bihar.

 (९)  Steps  are  being  taken  to  com-
 pile  the  information.

 निकलो  मोनो  उद्योग

 ४२६.  को  रघुनाथ  सिह  :  क्‍या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  भारत  में  नकली  मोती  उद्योग
 कब  आरम्भ  किया  गया  था  तथा  इस  समय
 इस  व्यवसाय  की  क्‍या  अवस्था  है;

 (ख)  इस  व्यवसाय  में  कितने  कारखाने

 हैं  तथा  उन  में  कितनी  पूंजी  लगी  2;

 (ग)  इस  व्यवसाय  में  कितने  श्रमिक
 कार्य  करते  हूँ;  और

 (घ)  क्या  नकली  मोतियों  की  देश  की
 मांग  देश  में  उत्पादित  नकली  मोतियों  से

 पूरी  हो  जाती  है  ?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T,  Krishnamachari):
 (a)  and  (b).  The  manufacture  of  arti-
 ficial  pearls  on  a  large  scale  was  start-
 ed  in  India  in  1950.  According  to  the
 information  available  with  Govern-
 ment,  there  are  at  present  two  con-
 cerns  manufacturing  artificial  pearls,
 one  using  plastic  and  the  other  glass,
 with  an  installeq  capacity  of  12,50,000
 dozen  pearls  a  month  in  the  case  of
 the  former  and  6,00,000  dozens  in  the
 case  of  the  latter.  Another  firm  is  re-
 ported  to  have  imported  machinery
 for  the  manufacture  of  gilded  glass
 beads  and  artificial  pearls;  this  firm
 is  expected  to  have  a  production  capa-
 city  of  2,00,000  dozens  a  month.

 Information  regarding  capital  in-
 vested  ig  not  readily  available.

 (c)  Information  is  not  available.

 (d)  It  is  not  possible  to  assess  the
 requirements  of  artificial  pearls  for
 the  country  as  a  whole,

 Import  oF  Bere.  Nuts

 427.  Shri  Anirudha  Sinha;  (a)  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  the  total
 number  of  applications  received  from
 the  State  of  Bihar  for  grant  of  licences
 for  importing  betel  nuts  from  Ist
 January,  953  to  3lst  October,  9537

 (b)  How  many  applicants  were
 granted  licence  and  for  what  total
 quantity?

 (९)  How  many  applications  were
 from  new  entrants?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  A  statement
 is  attached.  [See  Appendix  IV,  annex-
 ure  No.  62.]

 Or  SEEDS  AND  OIL  (PRODUCTION  AND
 ExPorT)

 428.  Shri  Dabhi:  Will  the  Minister  of
 Commerce  and  Industry  be  pleased  to
 state:

 (a)  the  quantity  of  various  kinds  of
 edible  oil  seeds  and  oils  produced  in
 each  State  in  the  country  during  the

 years  950-5l,  95l-52  and  1952-53;
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 (9)  the  quantity  of  each  kind  of
 edible  oil  and  seeds  exported  from
 India  (which  are  used  for  the  manu-
 facture  of  hydrogenated  oil  in  the:
 country)  during  the  years  950-5l,.
 1951-52  and  1952-53;  and

 (c)  the  policy  of  Government  about
 the  export  of  edib‘e  oils  and  oil  seeds
 from  the  country?

 The  Minister  of  Commerce  (Shri
 Karmarkar);  (a)  and  (b).  Two  state-
 ments  are  attached.  [See  Appendix  TV,
 annexure  No.  63.]

 (c)  Export  of  all  edible  oils  and  oil
 seeds,  other  than  mustard  and  rape-
 seed  oils,  is  at  present  banned.  Ex-
 port  of  mustard  and  rapeseed  oils  is.
 licensed  freely  on  shipping  bills,
 until  the  eng  of  December,  1953.

 Soap  (PRODUCTION)
 429,  Shri  Radha  Raman:  (a)  Will  the

 Minister  of  Commerce  and  Industry  be
 Pleased  to  state  the  annual  production
 of  soap  in  the  country?

 (b)  How  many  foreign  firms  are
 producing  or  selling  as  agents,  soap  in.
 India?

 (c)  What  is  their
 production?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Tr.  T.  Krishnamachari) ;
 (a)  The  annual  production  of  soap  in
 the  country  by  organised  units  is  es-
 timated  at  85,000  tons,  besides  approxi-
 mately  30,000  tons  per  annum  by  the
 cottage  sector  2f  the  industry

 (b)  It  is  understood  that  three  firms
 with  foreign  capital  investment  are

 engaged  in  the  production  of  soap  in
 India.  It  is  possible  there  are  some
 foreign  firms  who  get  their  require-
 ments  manufactured  by  Indian  owned
 factories.

 (c)  About  50,000  tons,

 average  annual

 InpiAN  HANDICRAFTS  EMPORIUM  IN
 CANADA

 430.  Shrimati  Tarkeshwari  Sinha:
 Will  the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  are  considering  a  scheme  for
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 opening  an  emporium  in  Canada,  to
 display  Indian  handicrafts  and  other
 manufactures;  and

 (b)  if  so,  when  the  proposed  scheme
 is  expected  to  materialise?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.  There  is  a
 scheme  to  organise  a  Show-room-
 cum-whole-sale  Trading  Depot  in  Can-
 ada,  but  not  an  emporium.

 (b)  By  the  end  of  January  1954,

 SHARK  LIveR  OIL
 43l.  Dr.  Amin:  Will  the  Minister  of

 Commerce  and  Industry  be  pleased  to
 state  what  was  the  total  production
 capacity  for  Shark  Liver  Oil  in  the
 country  during  the  last  five  years
 year-wise?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T,  T.  Krishnamachari):
 A  statement  giving  the  information  is
 attached.  [See  Appendix  IV,  annexure
 No.  64.)

 HANDLOOMS
 432.  Shri  K.  C.  Sodhia:  (a)  Will  the

 Minister  of  Commerce  ang  Industry
 be  pleased  to  state  the  approximate
 total  number  of  handlooms  working  in
 the  country  State-wise?

 (b)  Are  all  these  handlooms  in
 operation  throughout  the  year?

 (c)  Has  the  Hand'oom  Board  taken
 any  census  of  these  looms?

 (d)  If  not,  do  Government  propose
 to  obtain  accurate  figures  in  this  con-
 nection?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  A  statement  showing  the  number
 of  handlooms  in  the  country  accord-
 ing  to  the  figures  available  is  attach-
 ed.  [See  Appendix  IV,  annexure  No.
 65.)

 (b)  No,  Sir.  No  accurate  figures  of
 idle  looms  are  available.  According  to
 the  Fact  Finding  Committee  appoint-
 ed  in  1942,  the  number  06  idle  looms
 in  India  was  79  per  cent.  of  the  total
 put  it  is  not  known  to  what  extent
 this  figure  has  undergone  a  change.
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 (९)  and  (d).  The  Textile  Enquiry
 Committee  appointed  by  the  Govern-
 ment  has  undertaken  a  sample  sur-
 vey  of  the  handlooms  in  the  country,
 and  the  All  India  Handloom  Board
 has  also  sent  out  a  questionnaire  to
 the  State  Governments,

 CENTRAL  WATER  AND  PowER  Com-
 MISSION

 433.  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  the  category
 and  number  of  permanent  posts  of
 Gazetted  and  non-gazetted  staff  in  the
 Central  Water  and  Power  Commis-
 sion?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Final  orders
 regarding  the  revised  strength  of  offi-
 cers  and  staff  of  the  Commission  are
 expected  to  issue  shortly.  A  statement
 giving  the  required  information  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  possible.

 BANGALORE  MACHINE  Toots  FACTORY

 434.  Shri  M.  8,  Gurupadaswamy:
 Will  the  Minister  of  Production  be
 pleased  to  state  whether  the  report
 published  in  the  Press  that  the
 Bangalore  Machine  Tools  Factory  is
 expected  to  begin  production  in  July-
 August  next  year  is  correct?

 The  Minister  of  Production  (Shri
 K.  C  Reddy):  Yes,  initial  production
 is  expected  to  begin  at  about  that
 time.

 Woo.
 435.  Shri  Jethalal  Joshi:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  yield  of  wool  in  the  year
 (1952-53;

 (b)  the  quantity  actually  required
 for  and  consumed  by  indigenous  large
 scale  industries;

 (c)  the  quantity  consumed  by  small
 scale  industries;  and

 (d)  the  quantity  for  which  export
 licences  were  issued  from  January  to
 September,  9537
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T,  Krishnamachari):
 (a)  The  yield  is  estimated  at  about
 50  million  lbs.

 (b)  Requirements  of  indigenous
 wool  are  i2  million  lbs.  and  actual
 consumption  during  ‘1952-53  was  .67
 million  Ibs.

 (c)  42  million  Ibs.
 (a)  22,306,615  Ibs.

 PENCILS
 436.  Shri  B.  8,  Murthy:  Will  the

 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  quantity  or  value  of  pencils
 used  in  the  Central  and  State  Govern-
 ment  offices  of  Indian-make  and
 foreign-make  separately;  and

 (b)  if  foreign  made  pencils  are  used,
 the  reasons  thereof?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 (a)  A  statement  giving  the  informa-
 tion  that  is  readily  available  is  placed
 on  the  Table  of  the  House.  [See  Ap-
 pendix  IV,  annexure  No.  66.]

 (b)  Certain  varieties  of  pencils  re-
 quired  for  special  purposes  have  to

 be  imported  as  the  quality  of  the  in-
 digenous  pencils  in  these  lines  has  not
 yet  reached  the  requisite  standard.

 PaPER  MILLs
 437.  Shri  Muniswamy:  (a)  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  how  many  paper
 mills  are  there  in  our  country?

 (b)  Are  any  of  these  mills  owned
 by  foreigners?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T,  T.  Krishnamadaari):
 (a)  Nineteen  paper  mills  are  in  pro-
 duction  and  two  more  are  under  erec-
 tion.

 (७)  Government  have  no  precise
 information.

 Woot

 438.  Shri  Gadilingama  Gowd:  (a)
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state  the  quan-
 tity  of  wool  exported  from  India  in
 1952-537,

 (b)  What  was  the  stock  in  the
 country  on  the  lst  November,  1953?

 (c)  Have  Government  permitted  im-
 port  of  wool  yarn  from  abroad?

 (d)  If  so,  what  was  the  quantity
 imported  in  (1952-53  and  upto  Ist
 November,  953  in  1953-54?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  quantity  of  wool
 exported  from  India  during  1952-53
 amounted  to  37,979,l89  pounds,

 (b)  Statistics  of  wool  stocks  in  the
 country  as  a  whole  are  not  availa-
 ble.  Stocks  of  raw  wool  on  the  30th

 September,  1953,  with  organised  mill
 industry  in  India  were  as  follows:

 Indigenous  raw  wool  1,548,279  lbs.
 Imported  raw  wool  514,806,  Ibs.
 Imported  wool  tops  950,140,  Ibs.

 (c)  Yes.

 (d)  Imports  of  woollen  yarn  during
 1952-53.  and  1953-54.  were  as  follows:

 Quantity  in  Ibs.  Value  in  Rs.

 (1952-53,  745,570,  6,672,060
 1953-54  275,949  6,491,000,
 (April  to  Oct.

 7953)
 N.B.—tThe  figures  do  not  include  im-

 ports  of  knitting  wWoel
 Import  oF  Liquor

 439.  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  number  of  persons  or  firms
 in  Madras,  Mysore  and  Hyderabad
 States  who  have  been  permitted  to
 import  foreign  liquor  and  the  quantity
 of  liquor  imported  by  them  in  1952-53
 and  upto  lst  November,  953  in  -1953-
 54;  and

 (b)  the  number  of  applicants  from
 these  States  who  applied  for  permis-
 sion  or  licences  for  importing  foreign
 liquor  during  1952-53,  and  1953-547
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 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  A  state-
 ment  is  attached.  [See  Appendix  IV,
 annexure  No.  67.]

 सुअर  के  बाल

 ४४०.  श्री  गणपति  राम  :  क्‍या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  भारत  में  सुअर  के  बालों  की
 प्रति  वर्ष  कितनी  उत्पत्ति  होती  है  तथा  कितने
 भारत  के  विभिन्न  उद्योगों  में  खप  जाते
 हल

 (ख)  १६५०,  १६५१,  १६५२  और
 १६५३  में  अब  तक  कितनी  मात्रा  में  सुअर

 के  बाल  निर्यात  किए  गए;  तथा

 (ग)  विदेशों  से  सुअर  के  बाल  की  बनी
 कौन  कौन  सी  चीज़  भारत  में  जाती  हैं  ?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  The  annual  production  of  bristles
 in  India  is  estimated  to  average  bet-
 ween  5  and  6  lakh  pounds.  About  0
 to  5  per  cent.  of  the  total  annual
 Production  is  consumed  by  industries
 in  India,

 (b)  Export  figures  of  pig-hair  are
 not  separately  recorded  in  the  official
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 statistics.  Approximate  annual  ex-
 ports  range  between  3,000  and  3,500
 ewts,

 (c)  Brushes.

 MatcH  INDUSTRY  IN  TAMILNAD

 441,  Shri  Veeraswamy:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  number  of  match  boxes
 produced  in  match  factories  in  Tamil-
 nad  from  Ist  January,  953  to  30th
 November  1953;

 (b)  the  total  mumber  of  workers
 engaged  in  this  industry  in  Tamilnad;
 and

 (c)  the  amount  of  excise  duty  on
 matches  realised  during  this  period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 (a)  The  production  in  the  residuary
 State  of  Madras  was  about  3.9  mil-
 lion  gross  boxes  during  the  period
 January  to  October,  1953.  The  figures
 for  November,  953  are  not  yet  availa-
 ble.

 (b)  Precise  information  is  not  avail-
 able.

 (c)  About  Rs.  3  crores  from  Janu-
 ‘ary  to  October,  1953.  The  figures  for

 November,  1953,  are  not  yet  availa-
 ble.
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 HOUSE  OF  THE  PEOPLE

 Tuesday,  5th  December,  953 ia

 The  House  met  at  Half  Past  One
 of  the  Clock

 (Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 2-30  P.M.

 MESSAGE  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  the  Council  of  States:—

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 mess  in  the  Council  of  States,  I
 am  directed  to  inform  the  House
 of  the  People  that  the  Council  of
 States,  at  its  sitting  held  on  the *
 0th  December,  1953,  agreed  with-
 out  any  amendment  to  the  Indus-
 trial  Disputes  (Amendment)  Bill,
 1953,  which  was  passed  by  the

 १  House  of  the  People  at  its  sitting
 held  on  the  30th  November,  1953.”

 LEAVE  OF  ABSENCE

 Mr,  Speaker:  I  have  to  inform  the
 hon.  Members  that  I  have  received  the
 following  letter  from  Shri  Chandikesh-
 war  Sharan  Singh  Ju  Deo:—

 “I  am  to  inform  you  that  due  to
 ilness  I  am  unable  to  attend  the
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 current  Session  of  the  House  of
 the  People  and  so  I  request  the
 favour  of  your  kindly  granting  me
 leave  of  absence  for  the  whole  of
 the  current  Session.”

 Is  it  the  pleasure  of  the  House  that
 permission  be  granted  to  Shri  Chandi-
 keshwar  Sharan  Singh  Ju  Deo  for  re-
 maining  absent  from  all  meetings  of
 the  House  during  the  present  session.

 Hon.  Members:  Yes.

 Leave  was  granted.  _

 PAPER  LAID  ON  THE  TABLE

 Seconp  ANNUAL  REPporT  oF  COoNSULTA-
 TIVE  COMMITTEE  OF  THE  COLOMBO
 Pian,

 The  Deputy  Minister  of  Finanee
 (Shri  M.  C.  Shah):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Second  Annual
 Report  of  the  Consultative  Committee
 of  the  Colombo  Plan.  [Placed  in
 Library.  See  No.  S—209/53.]

 STATEMENT  ON  ELECTIONS  IN
 PEPSU  AND  TRAVANCORE-
 COCHIN

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  May  I,  Sir,  with
 your  permission  read  a  short  statement
 on-the  PEPSU  and  Travancore-Cochin
 elections?

 As  hon,  Members  are  aware,  a  Bill  to
 amend  the  election  law  in  several  im-
 portant  respects  was  introduced  in  the
 House  during  the  last  session.  The
 Bill  nas  been  considered  by  a  Select
 Committee  and  its  Report  was  presen-
 ted  to  this  House  a  fortnight  ago.
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 in  PEPSU  and  Travancore-

 Cochin
 (Dr.  Katju}

 Owing  to  pressure  of.  other  urgent
 business,  it  has  not  yet  been  possible
 to  take  up  the  Bill  for  consideration
 and,  as  things  stand  at  present,  there
 seems  to  be  very  little  chance  of  the
 Bill  being  brought  on  the  agenda  with-
 in  the  few  remaining  days  of  this  ses-
 sion.  In  any  event,  there  is  absolu-
 tely  no  chance  of  the  Bill  being  passed
 by  both  Houses  of  Parliament  during
 this  session.

 This  House  is  also  aware  that  the
 general  elections  to  the  Legislative
 Assemblies  of  the  two  States  are  now
 due.  The  President’s  Proclamation  in
 regard  to  PEPSU  will  cease  to  be  ope-
 rative  on  the  26th  March,  1954,  and  it
 is  necessary  that  the  elections  should
 be  held  and  the  new  Assembly  consti-
 tuted  in  that  State  in  good  time  before
 that  date.  So  also,  in  Travancore-Co-
 chin,  where  the  Legislative  Assembly
 was  dissolved  on  the  24th  September
 last,  it  is  necessary  that  the  elections
 should  be  held  and  the  new  Assembly
 brought  into  being  within  six  months
 from  that  date,  that  is,  before  the  23rd
 March  1954,  In  fact,  but  for  the  ne-
 cessity  to  re-delimit  constituencies  in
 that  State,  general  elections  could  have
 taken  place  much  earlier.  The  Deli-
 mitation  Commission  has  finished  its
 work  in  these  two  States  and  it  is  un-
 derstood  that  the  electoral  ro!ls  for
 the  new  constituencies  are  also  print-
 ed  up  and  ready.

 In  these  circumstances,  Government
 have  decided  that  the  general  elections
 in  both  these  States  will  have  to  be
 conducted  on  the  basis  of  the  existing
 election  law.  It  was  hoped  that  it
 would  be  possible  to  get  the  Represen-
 tation  of  the  People  (Amendment)  Bill
 passed  by  both  Houses  of  Parliament
 in  sufficient  time  to  run  the  general
 elections  on  the  basis  of  the  amended
 law;  but  unfortunately,  this  hope  has
 not  materialised.  The  elections  will
 accordingly  be  held  on  the  basis  of
 the  existing  law  and  all  necessary
 steps  are  being  taken  by  the  Election
 Commission  and  the  State  authorities,
 so  that  the  elections  in  both  the  States
 are  over  by  about  the  first  week  of
 March,  1954.

 Shri  8.  8.  More  (Sholapur):  May  I
 seek  some  clarification,  Sir?  You  will
 remember  that  when  the  Report  of
 the  Business  Advisory  Committee  was
 placed  before  the  House,  I  raised  the
 question  of  the  Select  Committee’s
 Report.

 Mr.  Speaker:  I  think  this  is  not  the
 occasion  now  for  it.

 Shri  8,  More:  I  am  only  asking
 whether  they  propose  to  come  up  with
 a  comprehensive  measure.

 Mr.  Speaker:  He  may  put  a  question
 for  it  separately;  otherwise  it  will  lead
 to  many  supp!ementary  questions  and
 it  is  not  our  practice  to  allow  supple-
 mentary  questions  on  statements.

 The  House  will  now  proceed  with
 the  Legislative  Business  on  the  agenda.

 —

 BUSINESS  OF  THE  HOUSE

 tt  कजरोल्कर  (बम्बई  नगर--उत्तर

 --रक्षित--प्रनुसूचित  जाति4):  अ  क्ष

 महोदय,  राज  की  जो  लिस्ट  श्राफ  बिजनेस

 हमारे  पास  भेजी  गई  ह  उससे  यह  मालूम
 होता  है  कि  शेड्यूल्ड  काइट्स  और  शेड्यूल

 टाइम्स  Y2  ६४२  की  रिवाज  है.  हम

 हमारे  सामने  राज  रखी  जायेगी  हम
 सब  दोड्यूल्ड  काइट्स  और  छोडयूल्ड  ट्राइब्स
 के  मेम्बर  की  प्रार्थन।  है  कि  चूंकि  हमें  प्रविधि

 बहुत  कम  मिली  है  भौर  प्यार  कोई  ऐमेन्डमन्ट

 देने  की  इच्छा  रखता  हो  उस  को  इस  के  लिये

 मौका  नहीं  मिलता  है,  इस  लिये  इस  रिपोर्ट

 पर  विचार  दो  चार  दिन  के  लिये  स्थगित

 कर  दिया  जाय  और  तीन  चार  दिन  के  बाद

 इसको  कंसीडरेशन  में  लिया  जाय  |

 Mr.  Speaker:  Order,  order.  I  don’t
 think  the  Depressed  Classes  case,  if
 otherwise  unreasonable,  is  going  to
 be  made  reasonable  by  a  number  of
 Members  standing  and  supporting  the
 game,  I  am  inclined  to  think  that
 this  matter  has  come  on  the  agenda
 just  today  and  it  is  a  bit  of  a  surprise



 2765  Business  of  the  House  45  DECEMBER  953  Delivery  of  Books  (Public  2166

 to  Members,  though  ‘the  Report,  I
 think,  was  circulated  long  before;  and
 since  it  was  long  before,  they  were
 under  the  impression  that  there  was
 long  enough  time.  My  only  point  is
 why  it  should  come  suddenly.  I  would
 like  to  know  whether  Government
 would  like  to  take  it  up  tomorrow  or
 the  day  after.

 डा०  काटजू  :  अगर  कल  ले  लेवें

 तो  भी  मुझे  कोई  एतराज  नहीं  है  ।  बल्कि

 अगर  शाप  इस  को  दारनिषचर  को  ले  लें  तो

 झौर  ज्यादा  अच्छा  है  ।

 Hon.  Members:  No,  no.

 Mr.  Speaker:  Order,  order.  The  point
 is  that  I  want  to  be  definite  about  the
 date  on  which  this  should  be  discussed.
 I  will  keep  it  for  tomorrow.  Hon.
 Members,  who  wish  to  table  amend-
 ments,  may  do  so  today.  I  am  un-
 willing  to  take  away  Saturday  as  far
 as  possible.

 श्री  पी०  एन०  राजाभोज  (शोलापुर--

 रक्षित--प्रनुसुचित  जातियां)  :  प्रत्यक्ष

 महोदय,  पंडित  नेहरू  जी  ने  कहा  था  कि  इस

 के  लिये  पूरा  एक  दिन  मिलेगा  ।  इस  लिये

 में  यह  कहता  चाहता  हूं  कि  उस  दिन  क्वैश्चन

 वर  नहीं  होता  चाहिए  क्‍योंकि  यहं  बड़ा

 दम्पाटंट  क्वैश्चन'  हैँ  |

 Mr.  Speaker:  One  day  alwayg  pre-
 supposes  the  question  hour  deducted;
 that  is  the  practice.  That  is  not  the
 reason  for  having  it  on  Saturday.  If
 there  is  pressure  of  business,  then  we
 may  consider  as  to  whether  a  Satur-
 day  has  to  be  taken  away.

 Shrimati  Renu  Chakravartty  (Basir.
 hat):  On  a  point  of  information,  Sir.
 If  we  do  not  take  up  the  Report  of  the
 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes,  just  now,  we
 shall  be  going  to  the  Forward  Con-
 tracts  (Regulation)  Amendment  Bill
 and  other  Bills.  Naturally,  amend-
 ments,  which  have  to  be  moved,  have
 not  yet  been  given  notice  of.  There-
 fore,  I  would  request  that  the  next

 Libraries)  Bill

 motion  should  come  rather  than  the
 Legislative  Business.

 Mr.  Speaker:  I  am  afraid  the  hon.
 Member  will  have  sufficient  time  to
 give  notice  of  amendments.  The  order
 of  business  now  today  is—

 Bills  for  introduction;  there  are  four.
 Thereafter,  there  will  be  further

 consideration  of  fie  Bill  further  to
 amend  the  Indian  Tariff  Act.

 Then  will  come  the  Forward  Con-
 tracts  Bill.

 Then  the  Minimum  Wages  (Amend-
 ment)  Bill.  Perhaps  she  is  anxious
 to  have  some  amendments  to  that  Bill.
 There  is  enough  time;  and  we  shall
 consider  the  question  of  waiving  noti-
 ces  if  possible.  I  think  it  is  better  if
 hon.  Members  give  notices  just  within
 half  an  hour  or  an  hour,  so  that  Gov-
 crnment  also  may  have  some  time  to
 consider  them,

 Shri  M.  S.  Gurupadaswamy  (My-
 sore):  We  have  no  sufficient  time  for
 the  Forward  Contracts  Bill.  Notice
 was  given  only  today  and  the  next
 Bill  is  the  Forward  Contracts  Bill.

 Mr,  Speaker:  Well,  I  do  not  think  in
 this  particular  case  the  objection  could
 be  considered  to  be  valid.  The  Bill,
 as  received  from  the  Council  of  States,
 was  circulated  to  the  Members,  and
 intimation  thereof  was  given  in  the
 bulletin.  That  is  sufficient  §  time.
 Now,  we  sha'‘l  proceed  to  the  Bills  to
 be  introduced.

 DELIVERY  OF  BOOKS
 LIBRARIES)  BILL

 (PUBLIC
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 [The  Minister  ef  Education  and
 Natural  Resources  ang  Scientific  He-
 search  (Maulana  Asad):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  provide
 for  delivery  of  books  to  the  National
 Library  and  other  public  libraries.]

 Mr,  Speaker:  The  question  is:

 “Tat  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  de-
 livery  of  books  to  the  National
 Library  and  other  public  librari-
 es.”

 The  motion  was  adopted.

 =u»

 introduce  the

 1  hae  Lyen

 [Maulana  Azad:  I
 Bill.)

 SALT  CESS  BILL

 The  Minister  ef  Production  (Shri
 K.  C.  Reddy):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  provide  for  the
 levy  and  collection  of  a  cess  on  salt
 for  the  purpose  of  raising  funds  to
 meet  the  expenses  incurred  on  the  salt
 organization  maintained  by  Govern-
 ment  and  on  the  measures  taken  by
 Government  in  connection  with  the
 manufacture,  supply  and  distribution
 of  salt.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  levy
 and  collection  of  a  cess  on  salt
 for  the  purpose  of  raising  funds
 to  meet  the  expenses  incurred  on
 the  salt  organization  maintained
 by  Government  and  on  the  mea-
 sures  taken  by  Government  in
 connection  with  the  manufacture,
 supply  and  distribution  of  salt.”

 The  motion  was  adopted.

 Shri  K.  C.  Reddy:  I  introduce*  the
 Ball.
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 PRESS  (OBJECTIONABLE  MATTER)
 AMENDMENT  BILL

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  amend  the
 Press  (Objectionable  Matter)  Act,
 95l.  ,

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  amend  the  Press
 (Objectionable  Matter)  Act,  1951."

 The  motion  was  adopted.

 Dr.  Katju:  I  introduce  the  Bill.

 GOVERNMENT  OF  PART  C  STATES
 (AMENDMENT)  BILL

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  amend  the
 Government  of  Part  C  States  Act,  1951.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  amend  the  Gov-
 ernment  of  Part  C  States  Act,
 1951."

 The  motion  was  adopted.

 Dr.  Katju:  I  introduce*  the  Bill.

 INDIAN  TARIFF  (THIRD  AMEND-
 MENT)  BILL

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  consideration
 of  the  following  motion  moved  by  Shri
 Karmarkar  on  the  l4th  instant:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1934,  be
 taken  into  consideration.”

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Mr.  Speaker,  Sir,  I  care-
 fully  followed  the  debate  as  it  emerg-
 ed  yesterday  and  I  propose  to  refer  to
 the  broad  points  that  have  arisen.

 *Introduced  with  the  recommenda  tion  of  the  President.
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 Firstly,  I  would  like  to  say  a  word
 about  the  growing  competition  between
 silk  ang  art,  silk  to  which  my  friends,
 Mr.  M.  S.  Gurupadaswamy  and  Dr.
 Das  referred.  The  point  was  that
 when  the  silk  industry  is  suffering,
 why  should  we  promote  the  art  silk
 industry  and  why  should  it  be  protec-

 ted.  ‘Ultimately,  in  such  matters,
 there  is  the  consumer  that  we  have  to
 consider.  In  giving  protection  to  the
 art.  silk  industry,  we  have  by  no
 means  relaxed  our  measures  in  respect
 of  the  promotion  of  the  silk  industry.
 My  hon.  friend  Mr.  Gurupadaswamy  is
 perhaps  not  aware  that  this  year's
 grants  for  the  promotion  of  the  silk
 industry  by  far  exceed  the  earlier
 grants  which  we  could  afford.  I  am
 speaking  off-hand  from  memory,  but
 the  grants  that  we  have  proposed  this
 year  comes  to  round  about  Rs.  42  lakhs
 for  the  development  of  the  silk  indus-
 try,  and  one  of  the  schemes  that  we
 have  supported  is  the  one  from  the
 Government  of  Mysore  for  the  estab-
 lishment  of  a  researoh  institute  for
 silk.  So,  in  respect  of  that,  I  shall
 not  seek  the  attention  of  the  House
 for  longer  than  is  necessary  except  to
 mention  that  whereas  the  art.  silk  in-
 dustry  is  justified  by  the  demand  of
 the  consumer  who  is  ultimately  our
 master,  we  have  thought  it  proper  to
 support  the  art.  silk  industry.  The
 factories  that  are  in  production  are
 dependent  upon  raw  materials  import-
 ed  from  abroad.  We  would  also  like
 to  encourage  the  production  of  the
 raw  material  in  respect  of  the  art.  silk
 industry.

 Next,  something  was  said  about
 bicycles.  I  am  afraid  I  could  not
 speak  with  very  great  patience  on  this
 point,  because  the  bicycle  industry  has
 been  one  of  the  industries  that  has
 fully  justified—others  also  have  justi-
 fled—but  the  bicycle  industry  is  one  of
 the  foremost  that  have  fully  justified
 all  the  support  that  we  have  given.  A
 statement  wag  made  that  the  prce-
 duction  has  not  justified  the  support
 given  to  it.  If  only  hon.  Members
 were  to  glance  through  the  figures
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 that  have  been  circulated  to  them—at
 Page  25  of  this  pamphlet  containing
 the  broad  review  of  the  industries
 which  are  sought  to  be  protected,—
 they  would  find  that  production  has
 been  rising  substantially.  I  shall  take
 only  recent  years.  In  ‘1950,  the  total
 production  of  completed  bicycles  was
 in  the  neighbourhood  of  103,000,  In
 95l,  this  increased  to  i4,000  and
 odd.  In  1952,  it  increased  to  96,00¢
 and  in  953—only  for  six  months  from
 January  to  June—production  has  been
 104,353,  There  has  been  a  slow,  but
 definite,  substantial  growth  in  the  pro-
 duction  of  bicycles  and  we  are  hoping
 that  at  the  present  pace,  we  shall  be
 wholly  self-sufficient  in  the  production
 of  bicycles  so  far  as  our  internal  re-
 quirements  are  concerned  within  8
 period  of  about  two  years.  In  respect
 of  supply  of  raw  materials  or  any
 other  requirement  of  the  industry,  we
 have  all  along  been  readily  giving
 them  all  the  aid  that  was  possible,  and
 I  am  happy  to  say  that  the  bicycles  in-
 dustry  has  fully  justified  the  support
 that  has  been  given  to  it.

 A  reference  was  made  about  a  fear
 of  some  concern  being  closed  down.  If
 in  the  midst  of  this  protection  given
 to  the  bicycle  industry,  any  concern
 is  on  the  point  of  being  closed  down,
 the  fault  lies  probably  somewhere  in
 the  particular  unit  itself,  rather  than
 in  the  Government  policy  of  protection
 to  the  bicycle  industry.

 I  am  afraid  my  friend,  Mr.  V.  P.
 Nayar  rather  misunderstood  the  ob-
 servations  that  I  made  a  little  earlier
 on  the  Tariff  (Secong  Amendment)
 Bill.  He  understood  me  to  say,  though
 wrongly,  that  there  was  a¥solutely  no
 preference  granted  under  the  Indo-
 U.K.  agreement.  What  I  said  was
 that  when  we  consider  the  U.  K.-
 India  agreement,  we  have  to  eonsider
 the  balance  of  advantage  and  the  bal-
 ance  of  disadvantage.  We  have  given
 them  some  concessions.  They  have
 in  return  given  us  some  concessions.
 One  of  the  concessions  that  we  have
 obtained  in  return,  for  instance,  is  the
 free  entry  of  certain  goods.  As  I  men-
 tioned  earlier  in  the  debate,  some  items
 that  go  from  India  are  absolutely  free
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 entry  goods—no  duty  whatever.  That
 has-not  only  helped  us  to  have  a  good
 export  to  the  U.K.  market  but  also  to
 some  of  the  other  Commonwealth  coun-
 tries  as  well.  We  have  derived  ad-
 vantage.  It  is  not  for  me,  at  the  pre-
 sent  moment,  to  go  into  the  detailed
 assessment,  but  as  I  said  earlier,  we
 shall  continue  that  agreement  so  long
 as  we  consider,  on  careful  examina-
 tion,  that  the  agreement  is  in  the  best
 interests  of  the  country.

 Then,  Madam,  something  was  said
 about  carpentry  and  masonry,  and  that
 was  in  respect  of  the  appointment  of
 the  Members  of  the  Tariff  Commission.
 I  will  not  go  into  the  details,  but  I
 should  like  to  say  that,  with  all  res-
 pect  to  the  observations  made,  the
 Tariff  Commission  has  been  manned
 by  first-class,  able  people,  and  if  they
 have  not  been  able  to  finish  a  number
 of  cases  they  thought  they  might
 finish,  it  is  not  because  that  the  per-
 sonnel  hag  been  inadequate  in  com-
 petence,  but  because  it  is  possible  that
 they  need  a  little  more  reinforcement
 by  adding  on  of  certain  personnel
 either  to  tae  Commission  itself  or  to
 its  staff.  We  are  carefully  consider-
 ing  that  matter.

 Then,  something  was  said  about
 sago.  Ultimately  we  have  to  strike  a
 balance  in  ‘this  also.  Now,  we  do
 want  that  tapioca  plants  should  be
 grown  in  larger  numbers,  because  tne
 sago  industry  has  to  draw  upon  our
 indigenous  resources;  in  fact,  I  should
 think  that  in  80  far  83  this  protection
 is  likely  to  encourage  the  promotion
 and  growth  of  tapioca  to  a  larger  ex-
 tent,  it  should  be  beneficial  to  the
 agriculturist  himgelf.

 One  word  about  foreign  capital
 which  is  bound  to  arise  in  this  debate
 whenever  an  opportunity  arises.  What
 I  said  was,  the  policy  has  been  there
 already.  I  am  rather  surpriseqd  how
 my  esteemed  friend,  Mr.  Basu,  could
 misunderstand  the  situation,  because
 the  position  taken  by  the  Government
 and  the  action  that  has  been  taken
 consequent  on  that  position  are  quite
 tlear.  The  method  of  foreign  parti-
 cipation,  whether  in  the  sector  of  capi-

 sent  situation.  He
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 tal,  or  technical  personnel  is  quite
 clear.  We  have  seen  to  it  that  foreign
 capital  in  no  case  dominates  the
 national  interest.  We  allow  foreign
 concerns  to  come  only  on  such  con-
 ditians  as  are  ultimately  advantageous
 to  the  interests  of  the  country.  My
 hon,  friend  knows  that  normally,  apart
 from  one  exception  in  the  case  of  the
 oil  refineries,  we  always  insist  upon  a
 majority  capital  and  majority  percent-
 age  of  management  being  in  our  hands.

 Mr.  Chairman:  There  is  so  much
 talk  in  the  House  that  I  can  hardly
 even  hear  the  hon.  Minister.  Will
 those  hon.  Members  who  would  like  to
 speak  go  outside  and  speak?

 Shri  Karmarkar:  Not  me,  Madam!
 It  was  a  welcome  suggestion  to  me

 also,  because  I  was  almost  on  my  last
 point.  Our  policy  in  the  matter  of
 foreign  capital  and  foreign  technical
 assistance  is  absolutely  clear.  I  was
 rather  surprised  to  hear  my  esteemed
 friend  Mr.  Basu  advert  to  this  point
 as  if  he  spoke  in  ignorance  of  the  pre-

 has  every  right
 to  be  impatient  about  any  small  amount
 of  foreign  capital  coming  in,  of  foreign
 personnel  being  recruited;  but  we  are
 sustained  in  our  position  by  the  fact
 that  such  foreign  participation  has
 resulted  in  advantages  to  the  country.

 Shri  हू,  0,  Sodhia  (Sagar):  What
 about  the  sericulture  industry?  The
 protection  afforded  to  it  is  about  to
 expire  on  the  3lst  of  December  of  this
 year.  Is  there  any  provision  in  this
 Bill  for  giving  any  protection  to  the
 sericulture  industry?

 Shri  Karmarkar;  I  am  afraid  that
 perhaps  due  to  noise  in  the  House  my
 hon.  friend  was  not  able  to  listen  to
 me.  We  have  continued  protection
 to  the  sericulture  industry.  Sericulture
 ig  one  of  the  industries  which  has  been
 under  our  consideration  all  the  while
 and  as  I  said  a  short  while  ago  our
 grant  for  the  development  of  sericul-
 ture  industry  has  been  more  than
 doubled,  in  any  case,  as  compared  with
 the  previous  year’s.  The  industry
 will  continue  to  be  protected  so  long

 as  it  deserves  protection.
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 Shri  K.  C.  Sodhia:  Has  it  been  includ-
 d  in  this  Bill?

 Shri  Karmarkar;  Not  in  this  Bill.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act,  1934,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Clause  2.—(Amendment  of  the  First
 Schedule,  Act  XXXII  of  2984)

 Dr.  M.  M.  Das’  (Burdwan—Reserved
 —Sch.  Castes):  I  beg  to  move:

 In  page  2,  lines  8  and  4,  after  “Tita-
 mium  Dioxide”  add:—

 “or  any  other  Titanium  Com-
 pound  used  in  the  manufacture  of
 paints”.

 Madam,  for  giving  protection  to  the
 titanium  dioxide  industry  of  this  coun-
 try  provision  has  been  made  in  this
 Bill  to  impose  a  protective  duty  upon
 foreign  titanium  dioxide  that  will  be
 imported  into  this  country.  But
 titanium  dioxide  manufacture  in  this
 country  does  not  suffer  only  from
 foreign  titanium  dioxide  that  ig  im-
 ported  into  this  country,  but  also  from
 another  titanium  compound  which  is
 sold  in  the  market  under  the  commer-
 cial  name  of  ‘Lithopone’.  The  hon.
 Minister  of  Commerce  yesterday  in  his
 introductory  speech  also  referred  to
 this  matter  and  said  that  the  indigen-
 ‘ous  titanium  dioxide  has  its  main
 competitor  in  the  foreign  product
 ‘Lithopone’,  This  lithopone,  Madam,

 is  a  patent  of  one  of  the  British  firms
 —I  am  speaking  subject  to  correction,
 the  Imperial  Chemical  Industries  of
 England,  and  unfortunately  this  firm
 has  been  appointed  as  the  Managing
 Agents  of  our  Titanium  Products,  Ltd.,
 of  Travancore.  If  my  amendment  is
 not  accepted,  Madam,  and  this  Bill  is
 Passed  ag  it  is,  then  thig  lithopone

 will  constitute  the  main  danger  to  our
 titanium  dioxide.  The  question  of
 the  use  of  titanium  dioxide  produced
 in  our  country  is  intimately  linked  up
 with  the  use  of  Lithopone  which  is  im-
 Ported  from  foreign  countries.  Litho-
 Pone,  Madam,  ig  not  an  absolutely
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 essential  raw  material  for  the  manu-
 facture  of  paints,  as  it  is  represented
 to  be.  In  fact,  though  Lithopone

 has  a  whiter  finish,  there  are  other
 indigenous  products  which  are  manu-
 factured  in  this  country,  such  as  zinc
 oxide,  and  titanium  dioxide  which  are
 superior  to  Lithopone  in  colour  and

 quality.  In  fact,  the  use  of  Litho-
 pone  by  the  paint  manufacturers  of

 our  country  is  more  a  luxury  than  a
 necessity.  But  today,  Madam,  when
 outer  appearance  has  become  the  main
 criterion  of  inner  value,  the  paints
 that  are  produced  with  Lithopone  as

 the  base  hold  the  market.  Madam,
 my  submission  to  you  and  to  this
 House  is  that  if  we  take  into  our  mar-
 ket  two  varieties  of  paints,  one  with
 Lithopone  as  its  base  and  the  other
 with  titanium  dioxide  as  its  base,  more
 or  less  of  the  same  value,  people  will
 be  attracted  more  by  the  brighter
 finish  of  the  Lithopone  base  and  our
 titanium  dioxide  will  be  pushed  into  a
 corner.  Therefore,  in  order  to  create
 a  market  for  the  titanium  dioxide  that
 will  be  manufactured  in  our  country
 it  is  absolutely  necessary  that  the  im-
 port  of  Lithopone  into  this  country
 should  be  controlled,  that  is  a  protec-
 tive  duty  should  be  imposed  upon  it.

 Now,  Lithopone  contains  titanium
 dioxide.  If  my  amendment  is  ac-
 cepted,  Madam,  the  Lithopone  which

 contains  titanium  dioxide  as  one  of
 its  ingredients,  will  come  under  this
 protective  measure  and  its  import  will
 be  subjected  to  a  protective  duty.

 My  hon.  friend  piloting  the  Bill  may
 put  forward  a  plea  that  it  is  beyond
 the  capacity  of  this  Government  to  im-
 pose  any  protective  duty  upon  Litho-
 pone,  because  Lithopone  is  includ-
 ed  in  the  items  of  GATT,  General
 Agreement  on  Tariffs  and  Trade.  I  do
 not  know,  Madam,  whether  our  Gov-
 ernment  because  of  its  membership
 of  GATT  has  got  the  authority  to  im-
 pose  any  protective  duty  upon  Litho-
 pone  which  is  included  in  its  items.
 But  if  our  membership  of  the  GATT
 deprives  us  of  the  authority  of  impos-
 ing  a  protective  duty  on  Lithopone,
 which  is  essential  for  the  very  exis-
 tence  of  our  new  industry,  then  I  do
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 not  see  what  benefit  we  are  going  to
 derive  out  of  our  membership  of  the
 GATT.  Formerly,  we  thought  that
 our  membership  of  the  GATT  would
 help  us  in  our  competition  with  Japan.
 But  now’  Japan  has  been  included  as
 an  associate  member  of  the  GATT  and
 no  assistance  in  our  competition  with
 Japan  will  be  forthcoming  from
 GATT.

 My  hon.  friend  the  Minister  of  Com-
 merce  went  abroad—only  the  other
 day  went  abroad—to  attend  the  meet-
 ings  of  the  GATT.  I  request  him  to
 explain  to  this  House  these  matters
 in  detail.
 3  P.M.

 Madam,  if  it  is  found  that  the  mem-
 bership  of  India  in  GATT  deprives  us
 of  the  authority  to  impose  a  protective
 duty  upon  lithopone  which  is  éssenti-
 ally  necessary  for  saving  thig  titanium
 dioxide  industry  of  this  country,  then
 thig  House  will  have  to  consider
 seriously  the  question  whether  this
 country  shoulg  continue  its  member-
 ship  of  the  GATT  or  not.  I  ask  my
 hon.  friend  who  is  piloting  this  Bill
 whether  there  is  any  truth  in  the
 criticism  that  the  trade  and  industry
 of  thig  country  is  being  sandwitched
 between  the  GATT  on  the  one  hand
 and  the  Imperial  Preference  on  the
 other,

 Mr,  Chairman:  Amendment  moved:
 In  page  2,  lines  3  and  4,  after  ‘“‘Tita-

 nium  Dioxide”  add:

 “or  any  other  Titanium  Compound
 used  in  the  manufacture  of  paints”.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Madam,  I  am  afraid  my  hon.  friend  in
 his  anxiety  to  extend  the  scope  of  this
 protection  has  missed  the  relevant  por-
 tions  of  the  Tariff  Commission's  report.
 Paragraph  20(a)  of  the  Report  says:

 “On  the  basis  of  the  abovemen-
 tioned  calcutations  the  quantum
 of  duty  required  to  protect  indi-
 genous  titanium  dioxide  against
 the  pigment  imported  from  U.  K.
 at  levels  assumed  by  us  works
 out  to  about  38  per  cent,  as

 5  DECEMBER  958  (Third  Amendment)  Bill  आवक:

 against  the  existing  preferential
 revenue  duty  of  25.2  per  cent.  But
 a  protective  duty  by  itself  will
 not  solve  the  problems  of  this  in-
 dustry,  and  increasing  the  price  of

 .  the  imported  pigment  by  a  protec-
 tive  duty  with  a  view  to  sustaining
 the  high  price  of  the  indigenous
 pigment  is  not  the  solution.”

 Therefore  the  suggestion  made  by
 my  hon.  friend  cannot  be  accepted.
 Because,  it'is  not  the  intention  really
 to  raise  the  price  of  the  raw  material
 required  by  the  paint  industry.  We  do
 propose  to  achieve  our  object  by  re-
 duction  in  the  cost  of  this  titanium
 dioxide.  In  any  event.on  a  price  basis
 titanium  dioxide  could  never  compete
 with  lithopone.  It  is  not  also  true
 that  lithopone  is  a  luxury  product.
 For  that  matter  paint  itself  is  a  luxury;
 some  might  7eel  that  we  don’t  need
 paint  at  all,  But  paintig  required  and
 lithopone  is  a  necessary  ingredient  in
 paint  manufacture.  We  know  already
 that  one  of  the  ways  by  which  we  can
 make  local  paint  manufacturers  con-
 sume  titanium  dioxide  is  by  regulat-
 ing  the  import  of  lithopone.  And
 that  is  being  done  today.  But  I  do
 not  want  any  extension  of  this  pro-
 tection  without  an  adequate  examina-
 tion.  As  I  have  quoted  the  report  of
 the  Tariff  Commission,  they  recognise
 that  at  the  present  cost  basis  even  this
 protection  is  not  adequate.  But  we
 do  hope  that  before  long  the  plant
 will  become  more  economic  and  will
 be  able  to  sell  their  products  at  the
 price  that  the  Tariff  Commission  en-
 visages.

 Nonetheless  we  do  recognise  that  if
 will  never  be  a  complete  substitute
 for  lithopone.  And  so  long  as  litho
 pone  competes  with  titanium  dioxide
 we  have  got’  to  adopt  some  other  me-
 thod  by  which  we  can  face  that  com-
 petition,  either  by  manufacturing
 rutile  pigments  or  by  diluting  titanium
 dioxide  with  balanc-fixe  so  that  the
 price  might  go  down.  There  are
 other  methods  of  dealing  with  this
 particular  competition.  I  am  there-
 fore  afraid  that  Government  is  not
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 able  to  accept  the  amendment  moved
 by  my  hon.  friend.

 Dr.  M.  M.  Das:  Madam,  in  view  of
 the  explanation  given  by  the  hon.
 Minister  I  would  like  to  withdraw  my
 amendment.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr,  Chairman:  The  question  is:

 “That  clause  2  stand  part  of  the
 Bill  id

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  |  was  added  to  the  Bill.

 The  Title  and  the  Enacting  Formula
 were  added  to  the  Bill.

 Shri  Earmarkar:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 FORWARD  CONTRACTS  (REGULA-
 TION)  AMENDMENT  BILL

 The  Minister  of  Commerce  (Shri
 Karmarkar):  I  beg  to  move:

 “That  the  Bill  to  amend  the
 Forward  Contracts  (Regulation)
 Act,  1952,  as  passed  by  the  Coun-
 cil  of  States,  be  taken  into  consi-
 deration.”

 Madam,  as  the  hon.  Members  of  this
 House  are  aware,  the  Forward  Con-
 tracts  (Regulation)  Act  was  placed  on
 the  statute  book  with  effect  from  26th
 December,  1952.  It  provided  for  the
 regulation  of  such  matters  relating  to
 forward  contracts,  the  prohibition  of
 options  in  goods  and  for  measures  con-
 nected  therewith.  On  receiving  the
 President's  assent  on  the  26th  Decem-
 ber  1952,  only  one  Chapter  of  the  Act
 was  brought  into  force  on  that  date.
 On  the  24th  August,  953  the  whole
 Act  has  been  brought  into  force  in  the
 whole  of  India  excepting  the  State  of
 Jammn  and  Kachmir.

 Bill
 The  question  of  express  repeal

 the  State  Acts  was  left  over  delib
 ‘ely  for  future  considerztion  in  o
 to  prevent  any  vacuum  being  crei
 in  the  respective  States  with  regar
 the  regulation  of  forward  contr:
 The  State  Act  continues  to  be  in  fi
 by  virtue  of  article  372  of  the  Cor
 tution  and  the  Adaptation  of  L
 Orders,  1950,  until  altered  or  repe:
 or  amended  by  a  competent  legisla
 authority.  It  was  considered  not
 or  correct  to  rely  on  article  254  of
 Constitution  for  the  Central  Act
 over-ride  the  State  Act  when  the
 mer  is  applied  in  due  course  to
 particular  State  concerned.  This
 because  clause  (l)  of  that  article  re
 to  a  law  made  by  the  Legislature
 the  State,  and  the  State  Act  may
 be  a  law  made  by  the  Legislature
 the  State  but  a  law  made  by  the  !
 vincial  Legislature  before  the  C
 stitution.  A  repeal  section  has  th
 fore  been  found  to  be  necessary.

 Madam,  the  repealing  clause  in
 amending  Bill  provides  that  on
 application  of  this  Act  to  any  good:
 class  of  goods  in  any  State,  the  cor
 ponding  law  previously  enforced  in
 State  would  cease  to  apply  to  s
 goods  or  class  of  goods.  It  is,  h
 ever,  possible  that  action  taken  un
 the  previous  law,  for  example  in
 cognising  certain  Associations,  r
 have  to  be  saved  pending  further  ८
 sideration.  Therefore  the  sav
 clause,  and  more  particularly
 proviso,  is  designed  to  cover  5)
 cases.  Thus  this  will  have  the  शी
 of  repealing  the  corresponding  law
 the  State  with  the  necessary  savir
 This  will  also  prevent  any  vacu
 being  created  in  any  State  in  resp
 of  any  commodity.

 Opportunity  has  also  been  taken
 amend  section  3(2)  of  the  Act  so  t
 the  Chairman  of  the  Forward  Mark
 Commission  may  hereafter  be  a  whc
 time  or  part-time  officer  as  may
 best  suited  in  the  circumstances.  (¢
 casions  may  also  arise  when  the  Che
 man  may  have  to  undertake  or  be

 ‘sociated  with  any  enquiry  into  fle
 which  are  not  connected  with  forw:
 contracts  or  other  matters  dealt  w
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 ‘[Shri  Karmarkar]:
 jn  the  Act.  If  the  Chairman  is  a  whole-
 time  member,  as  is  obvious,  this  may
 not  be  possible.  Hence  this  amend-
 ment.

 The  Bill  obviously  is  of  a  non-con-
 troversial  nature;  Madam,  and  we  are
 hoping  on  this  side  that  the  House  will
 accept  it  without  much  discussion.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  amend  the  For-
 ward  Contracts  (Regulation)  Act,
 i952,  as  passed  by  the  Council  of
 States,  be  taken  into  considera-
 tion.”

 Shri  Tulsidas  (Mehsana  West):
 Madam,  I  am  very  glad  that  the  hon.
 the  Commerce  Minister  has  brought
 forward  this  Bill.  There  has  been  a
 Jacuna  in  the  Act,  namely,  that  when
 the  Act  was  passed  there  were  certain
 Jaws  in  the  States  which  had  to  be  re-
 pealed.  I  see  that  by  this  Bill,  though
 the  Acts  in  the  States  have  been  re-
 pealed,  provision  has  been  made  that
 certain  actions  taken  by  the  different
 States  will  have  to  be  continued  even
 though  this  Act  supersedes  the  State
 Acts.  I  also  find  that  instead  of  hav-
 ing  the  Chairman  as  a  whole-time  per-
 son  Government  now  takes  (06  power
 by  which  the  Chairman  as  well  as  the
 members  of  the  Commission  will  be
 either  whole-time  or  part-time  mem-
 bers.  This  is  a  fairly  simple  measure.
 The  only  point  that  I  would  ask  the
 Commerce  Minister  to  explain  is  this.
 When  this  Act  was  passed  in  Decem-
 ber  1952,  it  was  felt  that  there  was
 reat  urgency  and  necessity  for  it  to
 come  into  force  immediately.  I  would
 like  to  know  what  action  has  been
 taken  under  this  Act.  It  is  now  well
 nigh  a  year.  Even  though  forward
 markets  are  functioning  in  many  parts
 of  the  country,  practically  the  impres-
 sion  is  that  the  Act  has  not  come  into
 force.

 As  I  mentioned  during  the  debate
 when  the  original  Act  was  being  dis-
 cussed,  this  is  an  important  measure
 for  the  ‘commodities  in  which  forward
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 markets  are  fungtioning.  I  also  men-
 tioned  then  that  teja  mandi  operations
 should  have  come  within  the  purview
 of  this  Act.  According  to  the  Act,
 teja  mandi  operations  or  options  are
 to  be  banned.  I  am  sure  the  Com-
 merce  Minister  knows  that  options
 are  still  continuing  and  no  action  has
 been  taken  so  far.

 We  generally  find  that  Government
 wants  as  many  wide  powers  as  possi-
 ble  from  Parliament,  but  here  is  one
 example  where  no  positive  action  has
 been  taken  so  far,  although  the  Act
 has  been  in  operation  since  about  a
 year.  This  Act  is  really  not  in  opera-
 tion  in  the  spirit  in  which  it  was  pass-
 ed.  When  more  and  more  forward
 markets  are  functioning  in  this  coun-
 try,  it  is  but  proper  that  the  Govern-
 ment  should  take  the  positive  side  of
 it  and  utilise  these  powers  more  posi-
 tively  in  order  to  create  healthy  con-
 ditions  in  the  sphere  for  which  this
 Act  was  passed.  Unless  these  powers
 are  utilised  in  a  more  positive  sense,
 they  become  instruments  for  abuse
 sometimes  and  at  others  for  harass-
 ment.  I  feel  very  strongly  about  this,
 and  I  would  like  to  know  from  the
 Commerce  Minister  what  action  Gov-
 ernment  has  taken.

 I  know,  Madam,  that  the  Forward
 Markets  Commission  has  been  appoint-
 ed  and  the  Chairman  is  a  person  who

 is  fully  alive  to  the  situation.  He  has
 been  looking  into  the  matter.  But  he
 will  not  now  be  a  whole-time  officer
 and  will  also  be  looking  after  other
 matters.  I  feel  that  the  Chairman  has
 very  important  functions  and  he  should
 be  a  whole-time  officer.  I  am  sure  the
 Commerce  Minister  realises  that,  and
 will  keep  him  fully  employed  on  this
 particular  work.  This  is  an  intricate
 matter  and  very  complicated  work
 has  to  be  done.  It  is  very  difficult
 for  a  layman  to  understand  the  intri-
 cacles  of  forward  markets.  Therefore,
 the  person  who  is  in  charge  of  regula-
 ting  and  controlling  forward  markets
 should  be  in  a  position  to  look  after  it
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 from  day  to  day  and  see  that  the  for-
 ward  markets  function  in  a  healthy
 condition.

 The  State  legislations  are  there  and
 some  States  have  recognised  certain
 associations.  But  the  Act  that  we
 have  passed  is  a  very  comprehensive
 one  and  the  administration  is  now  in
 the  hands  of  the  Central  Government.
 It  is  absolutely  essential  therefore  that
 it  should  properly  administer  the  Act
 and  see  that  the  proper  atmosphere  is
 created  in  the  forward  markets.

 The  prices,  as  you  know,  fluctuate
 very  much—whether  it  be  in  the  up-
 ward  direction  or  in  the  downward
 direction.  If  the  markets  are  properly
 controlled  and  regulated,  these  extra-
 ordinary  fluctuations  would  not  take
 place.  I  would  again  request  the
 Commerce  Minister  to  see  that  at  least

 the  Chairman  remains  a  whole-time
 officer,

 In  regard  to  superseding  the  State
 Acts,  this  is  an  intricate  matter  and
 the  course  he  has  adopted  is  the  right
 one.  Whatever  actions  the  State  Gov-
 ernments  have  taken  are  not  to  be  im-
 mediately  done  away  with,  but  they
 should  be  continued  unless  and  until
 the  Commission  feels  that  a‘  change  is
 necessary.  Whatever  changes  the
 Commission  may  recommend  may
 have  to  be  looked  into  and  those  chan-
 ges  should  be  made.  This  is  also  a
 very  useful  thing  and  I  am  glad  that
 these  powers  have  been  taken.

 With  these  words,  I  support  this
 Bill.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  T.  T.  Krishnamachari):
 Madam,  it  is  not  often  that  I  suffer
 from  a  sense  of  false  modesty.  In  this
 case,  I  am  afraid,  my  hon,  friend  who
 spoke  just  before  me  holds  me  at  a
 disadvantage.  I  must  confess  that
 when  I  spoke  in  this  House  at  the  time
 when  the  Forward  Contracts  Bill  was
 being  considered,  I  was  not  quite  alive
 to  the  difficulties  that  would  ensue
 when:  the  Bill  became  law.  I  must
 admit  that,  having  given  this  subject
 almost  undivided  attention,  for  a  period
 of  about  ll  months,  I  am  still  not  quite
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 sure  that  the  ground  under  my  feet,
 in  so  far  as  this  particular  measure  is
 concerned,  is  quite  firm,  and  that  is
 where,  Madam,  I  am  quite  free  to  con-
 fess  that  the  hon.  Member  who  is  able
 to  detect  by  his  sense  of  smelling  the
 problems  over  the  entire  domain  of
 forward  markets  has  put  me  at  a  dis-
 advantage.

 Government  have  been  exercising
 their  mind  over  this  matter.  The  pro-
 blem  is  so  huge.  So  many  areas  want
 that  the  forward  market  in  a  particu-
 lar  commodity  in  their  area  should  be
 recognised.  We  find  that  if  we  ad-
 mit  all  these  claims,  we  shall  have  to
 create  an  administrative  machinery
 for  which  we  were  not  in  a  financial
 sense  ready  at  the  time  when  we  em-
 barked  on  this  rather  doubtful  venture.
 Nonetheless,  I  am  _é  happy  .  to
 say  that  I  am.  beginning  to
 see  glimmerings  of  light
 and  I  do  hope  that  early  next  year,  we
 shall  be  issuing  notifications  under  sec-
 tion  5  of  the  Act,  at  any  rate  in  res-
 pect  of  areas  in  which  or  rather  in
 the  forward  markets  in  the  operation
 of  which  my  hon,  friend  the  previous
 speaker  is  vitally  interested.  That,
 Madam,  is  my  apology  for  not  imple-
 menting  this  Act  earlier,  The  moment
 I  issue  a  notification  under  section  5
 of  the  Act,  the  obligations  on  me  be-
 come  rather  big.  I  have  not  merely
 to  control  the  markets  which  are  re-
 cognised,  but  also  to  prevent  evasion
 of  those  control  regulations.  The  hon.
 Member  who  spoke  just  before  me,  did
 make  a  point  about  the  banning  of
 options.  I  recognise  that  we  have
 considered  and  we  still  consider  that
 options  are  bad.  They  could  only  be
 banned  in  relation  to  the  powers  that
 we  have,  to  see  that  these  bans  are
 observed.  These  powers  will  be  gene-
 rated  only  ‘by  our  notifying  particular
 areas  and  creating  an  administrative
 mechanism  to  watch  the  operation  of
 the  forward  markets  in  those  areas.

 The  hon.  Member  made  a_  point
 about  the  Chairman  not  being  a  full-
 time  man.  I  can  give  him  this  amount
 of  satisfaction.  It  is  not  my  intention  to
 make  ‘the  Chairman  of  the  Forward
 Markets  Commission.  or  for  that  mat+



 2783  Forward  Contracts

 (Shri  T.  T.  Krishnamachari]}

 ter,  any  person  that  I  may  appoint  in
 future  as  a  member  as  part  of  the
 Government  mechanism  to  do  other
 odd  jobs.  But,  I  do  find  a  difficulty
 in  this  matter.  We  have  a  Commis-
 sion  that-  is  enquiring  into  the  jute
 industry.
 that  Commission  will  be  to  enquire
 into  the  fatka  market  that  operated  in
 the  jute  trade,  and  which  is  now  opera-
 ting  in  a  different  way  now.  My  legal
 advisers  are  doubtful  whether  I  can
 ask  the  Chairman  of  the  Forward  Mar-
 kets  Commission  to  be  a  Member  of
 that  Commission.  My  intention  in
 regard  to  the  use  that  I  may  put  the
 Chairman  or  other  Members  is  mere-
 ly  to  ask  them  to  help  me,  to  assist  me
 in  regard  to  a  survey  or  study  of  the
 commodities  in  which  they  would  be
 interested  or  they  would  be  dealing
 with.  It  is  not  my  intention  to  ask
 the  Chairman  of  the  Forward  Markets
 Commission  to  advise  me  about  bicy-
 cles  or  machinery  manufacture.  There,
 I  shall  go  to  the  Tariff  Commission.  In
 regard  to  the  commodities  in  which
 they  would  have  made  a  study,  where
 they  would  have  probably  a  research
 organisation,  I  thought  I  should  be  in
 a  position  to  ask  for  their  advice  or
 ask  that  they  may  conduct  enquiries
 if  need  be.  In  order  to  get  over  the
 legal  difficulty  which  an  outright  pro-
 vision  such  as  the  one  that  now  exists
 in  the  Act,  namely  that  the  Chairman
 shall  be  a  full-time  man  creates,  we
 have  brought  forward  this  amendment.
 I  would  like  to  tell  this  House  that
 it  is  the  intention  of  the  Government
 to  appoint  three  full  time  officers  as
 Members  of  this  Commission  as  early
 as  possible.  Our  difficulty  is  really
 to  find  out  men  who  have  no  affiliation
 with  trade,  but  who  are  sufficiently
 catholic  and  knowledgeable  that  they
 could  handle  this  rather  difficult  busi-
 ness  of  forward  markets.  We  have
 to  deal  with  people  in  this  matter  quite
 as  expert  if  not  more  expert  than  the
 hon.  Member  who  spoke  just  before
 me,  whose  actions  will  have  to  be
 watched  and  the  results  of  their  ac-
 tions  judged.  -It  is  very  difficult  for
 us  to  find  the  personnel  that  could
 fulfl  that  rather  onerous  function  As

 A  vital  part  of  the  work  of
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 we  detect  or  discover  suitable  person-
 nel,  it  is  the  intention  of  the  Govern-
 Ment  to  appoint  three  full-time  Mem-
 bers  for  the  Forward  Markets  Com-
 mission.  I  now  see,  Madam,  the  work
 that  would  devolve  on  this  Commis-
 sion  which  would  be  colossal  ang  I
 shudder  to  think  of  the  limits  to
 which  this  work  will  grow.  I  do  aot
 know,  whether,  having  in  view  the
 work  that  they  would  have  to  under-
 take,  there  will  be  people  forthcoming
 to  act  as  Members  of  the  Commission.
 The  present  Chairman  frankly  confess-
 ed  to  me  that  when  he  accepted  the
 office,  he  had  not  an  iota  of  idea  of
 how  big  and  difficult  the  task  was.
 He  is  going  round  the  country  trying
 to  find  his  feet.  There  are  difficul-
 ties.  I  am  free  to  confess  them  and
 qlso  confess  my  lack  of  knowledge  in
 this  particular  matter  as  compared
 with  a  giant  like  the  hon.  Member
 who  spoke  just  before  me.  I  can  assure
 the  House  that  this  particular  provi- sion  will  be  used  with  the  utmost  dis-
 cretion  and  care  possible.  We  shall
 not  use  the  Chairman  or  Members  of
 this  Commission  for  any  other  purpose
 which  is  not  germane  to  the  work  that
 they  would  be  doing  as  Members  and
 Chairman  of  this  Commission.

 Mr,  Chairman:  The  question  is:

 “That  the  Bill  to  amend  the
 Forward  Contracts  (Regulation)
 Act,  ‘1952,  as  passed  by  the  Coun-
 cil  of  States,  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.

 Mr.  Chairman:  We  take  up  clause
 by  clause.  Clause  2  There  are  no
 amendments.

 Shri  T.  T.  Krishnamachari:  Clauses
 2  and  3,  Madam.

 Mr.  Chairman:  The  question  is:

 “That  clauses  2  and  3  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  and  3.  were  added  to
 the  Bill,
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 Clause  2  was  addeg  to.  the  Bill.

 The  Title  and  the  Enacting
 Formula  were  added  to  the  Bill.

 Shri  Karmarkar:  I  beg  to  move:

 “That  the  Bill  be  passed.”

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  be  passed.”
 Shri  Radhelal  Vyas  (Ujjain):

 ‘Madam,  I  am  sorry  that  I  was  not
 here  when  the  motion  for  considera-
 tion  was  moved.  I  have  only  to  sub-
 mit  this.  The  Forward  Contracts
 Bill  was  passed  long  ago.  Though  the
 Forward  Market  Commission  had
 been  appointed  rather  very  late,  I  am
 rather  surprised  that  no  action  has
 been  taken  so  far  to  give  permission
 to  all  the  Associations  which  had

 been  carrying  on  forward  market  busi-
 ness  in  some  of  the  ‘commodities.
 Now,  this  amendment  has  been
 brought  forward.  I  would  _  strongly
 urge  upon  the  hon.  Minister  even  at
 this  Third  Reading  stage  of  the  Bill
 that  he  should  at  least  expedite  the
 work  of  the  Forward  Markets  Commis-
 sion  and  expedite  the  disposal  of  the
 applications  which  have  been  so  far
 pending.  I  would  specially  bring  to
 the  notice  of  the  hon.  Members  that
 before  the  passing  of  the  «Forward

 Contracts  Bill  here,  forward  contracts
 in  cotton  used  to  be  carried  only  in
 three  places  in  India:  in  Bombay,
 in  Karachi  and  at  Ujjain  in  Central
 India.  By  introducing  controls  on
 the  different  commodities,  the  for-
 ward  contract  in  cotton  was  suspen-
 ded  though  it  haq  been  carried  on  in
 Ujjain  for  a  number  of  years.  An

 officer  who  was  sent  by  the  Central
 Government  to  enquire  into  the
 matter,  had  thoroughly  gone  into  the
 matter  and  I  am  sure  his  report  must
 be  with  the  Minister  here.  He  must
 have  pointed  out  that  there  was  a  re-
 gular  Jaw  governing  forward  contracts
 in  Gwalior  which  was  carried  on  in
 Ujjain  in  Central  India,  in  one  place
 only.

 I  had  correspondence  with  the  hon,
 Minister  and  he  was  under  the  im-
 pression  that  there  was  no  law  gov-
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 erning  forward  contracts  in  Madhya
 Bharat,  but  I  would  submit  that  there
 was  a  law,  just  as  there  was  one  in
 Bombay.  Now,  what  happened  after
 the  passage  of  the  Bill?  A  _  special
 favour  has  been  shown  to  one  State,
 that  is  the  State  of  Bombay,  and
 there,  though  permission  has  not  been
 given  under  the  Forward  Contract
 Act,  under  the  Control  of  Commodi-
 ties  Act  exemption  has  been  given,
 A  special  favour  has  been  shown  to
 the  traders  of  Bombay  and  they  have
 been  permitted  to  carry  on  forward
 contracts  in  cotton  in  Bombay  only.  I
 fail  to  understand  why  the  people  of
 Madhya  Bharat  or  the  business  com-
 munity  of  Madhya  Bharat  who  used
 to  carry  on  similar  trade  in  Ujjain
 should  be  deprived  of  that.  Perhaps,
 the  only  fault  of  theirs  is  that  they
 are  from  a  small  Part  “B”  State,  and
 perhaps  they  have  not  got  so  stronga
 voice  as  the  people  of  Bombay  have
 got.  They  may  be  very  rich,  but  I
 would  strongly  submit  that  before
 the  Government  there  should  be  no
 such  differentiation,  and  no  special
 favour  should  be  shown  to  a  particu-
 lar  State  or  a  particular  community.
 I  would  strongly  submit  to  him  that
 he  should  again  examine  this  matter
 and  see  that  permission  is  granted  to
 these  people  who  used  to  carry  on
 trade  in  forward  contracts.

 That  is  the  only  submission  I  had
 to  make.

 Shri  T,  T.  Krishnamachari:  I  have
 more  or  less  mentioned  the  position
 in  regard  to  recognition  of  forward
 markets.  The  complaint  that  the  hon,
 Member  made  in  regard  to  differen-
 tial  treatment  with  respect  to  Bom-
 bay  is  not  correct,  because,  long  be-
 fore  this  Act  was  passed,  the  ban
 on  forward  trading  under  the  aus-
 pices  of  the  East  India  Cotton  Asso-
 ciation  was  lifted  and,  well,  once  the
 Act  was  passed,  it  was  not  possible
 for  us  to  permit  any  forward  trading
 except  by  a  Notification  under  Section
 5  of  the  Act.  As  I  have  said  before,
 we  are  conscious  of  our  own  lack  of
 diligence  in  this  matter,  but  the  diffi-
 culties  that  we  have  to  face  are  in-
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 superable  which,  in  due  course,  per-
 haps,  can  be  surmounted—I  won't  give
 an  assurance.  The  hon.  Member's
 State  might  have  a  cotton  market,—
 Ujjain—but  he  must  keep  all  the
 mills  in  the  area  working.  Otherwise
 they  may  have  a  market,  but  not  the
 market  to  sell  their  cotton.

 Shri  Radhelal  Vyas:  There  is  a
 market  for  cotton,  whether  the  mills
 work  or  close.

 Mr.  Chairman:  The  question  is:
 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 MINIMUM  WAGES  (AMENDMENT)
 BILL

 The  Minister  of  Labour  (Shri  द  V.
 Giri):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Minimum  Wages  Act,  1948,
 be  taken  into  consideration.”

 In  moving  this  Bill,  I  may  be  per-
 mitted  to  explain  the  reasons  why
 Government  found  it  necessary  to
 bring  forward  this  Bill.

 The  Minimum  Wages  Act,  as  enact-
 ed  in  1948,  was  originally  applicable
 only  to  the  present  Part  “A”  States,
 then  called  Provinces,  and  a  few  of
 the  present  Part  “C”  States  which
 were  formerly  Centrally  Admi-
 nistered  Areas.  With  the  integra-
 tion  of  Part  “B”  and  Part  “C”  States
 the  Act  was  extended  to  them  also,
 but  it  became  applicable  to  some  of
 the  States  only  in  950  and  to  others
 still  later  in  95l.  In  view  of  the
 belated  application  of  the  Act  to  these
 States,  its  implementation  could  not
 be  completed  during  the  periods  ori-
 ginally  fixed  in  the  Act,  viz,  5th
 March,  950  for  employments  men-
 tioned  in  Schedule  I,  and  the  i5th
 March.  95l  for  employments  men-
 tioned  in  Schedule  II.  In  order  to
 suit  the  requirements  of  the  newly
 integrated  States.  the  time-limit  pres-
 eribed  for  fixation  of  minimum  wages
 had  to  be  extended  by  Amendment  of
 the  Act  twice.  The  time-limit  set

 of  State  Governments  have

 4

 by  the  last  Amendment  expired  on
 the  3lst  March,  1952,  but  reports
 received  from  the  States  show
 that  the  fixation  of  minimum  weges
 has  not  been  completed  in  all  the
 States  in  respect  of  all  scheduled  em-
 ployments,  and  in  respect  of  all  cxte-
 gories  of  workers  in  the  employments.
 No  doubt,  the  bulk  of  the  work  was
 completed  before  3lst  March,  1952.
 but  so  long  as  even  a  small  portion
 of  work  remains  incomplete,  it  is  ne-
 cessary  to  extend  the  time-limit.  For
 this  purpose,  the  Amending  Bill  fixed
 the  3lst  December,  953  as  the  target
 date.  I  am  afraid  that,  as  there  has
 been  delay  in  the  passing  of  this  Bill,
 it  is  necessary  for  me  to  suggest  an
 Amendment  changing  the  date  to  3lst
 December,  1954,  so  that  all  Govern-
 ments  may  have  about  one  year's
 time  to  take  stock  of  the  position  and
 to  complete  all  the  processes  of  fix-
 ing  the  minimum  wages.  We  pro-
 pose  to  inform  all  States  that  the
 remaining  work  must  be  completed
 by  that  date.  Though  the  date  fixed
 for  fixation  of  minimum  wages  ex-
 pired  on  3lst  March,  1952,  a  number

 issued
 orders  fixing  minimum  rates  of  wages
 even  after  that  date.  As  those  orders
 are  for  the  present  invalid,  it  is  oro-
 posed  to  validate  them,  for,  in  ac-
 cordance  with  legal  convention,  it  is
 necessary  to  lay  down  that  failure  to
 comply  with  them  between  the  Ist
 April,  952  and  the  date  of  the  pass-
 ing  of  this  Act  will  not  be  subjected
 to  any  punishments  or  penalties.

 We  are  taking  advantage  of  this  op-
 portunity  to  make  good  certain  ommis-
 sions  and  to  clarify  certain  doubtful
 points.  For  instance,  though  Section
 3  of  the  Act  says  that  the  appro-
 priate  Government  shall  not  be  re-
 quired  to  flix  minimum  rates  of  wages
 in  respect  of  any  scheduled  employ-
 ment  in  which  there  are,  in  the
 whole  State,  less  than  one  thousand
 employees,  there  is  no  provision  re
 quiring  the  appropriate  Government  toa
 fix  minimum  wages  after  the  nutnber
 of  employees  goes  above  one  tbou-
 sand.  It  is  not  satisfactory  that  a
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 growing  employment  should  be  left
 unprotected  and  it  is  now  proposed  to
 make  it  obligatory  on  Government
 to  fix  minimum  wages  within  one
 year  of  finding  that  the  number  has
 exceeded  one  thousand.

 Similarly,  when  under  Section  27  of
 the  Act  new  employments  are  added
 to  either  part  of  the  Schedule,  the  Bill
 seeks  to  provide  for  the  fixation  of
 minimum  wages  in  those  employments
 within  one  year  of  such  addition.

 The  difficulties  of  fixation  of  mini-
 mum  wages  in  agriculture  have  been
 formidable,  and  have  been  experien-
 ced  by  practically  every  State  Gov-
 ernment.  Perhaps,  the  fixation  of
 minimum  wages  in  agriculture  will,
 therefore,  have  to  be  gradual.  Most
 State  Governments  are  starting  with
 fixation  of  minimum  wages  in  those
 parts  where  abnormally  low  wages
 prevail  and  hope  gradually  to  extend
 to  the  entire  area  covered  by  the  Act.
 It  is  necessary  in  the  early  stages  of
 implementation  of  the  Act  to  restrict
 fixation  of  minimum  wages  in  agri-
 culture  to  specified  localities,  or  spe-
 cifled  classes  of  employment  in  such
 localities.  A  provision  in  the  Bill
 makes  such  selective  fixation  possible,
 and  clarifies  the  existing  provisions  or.
 the  subject.

 Clause  5  of  the  Bill  gives  the  ap-
 propriate  Government  a  new  discre~-
 tion.  When  the  Minimum  Wages  Act
 was  enacted,  the  intention  obviously
 was  to  protect  sweated  categories  of
 labour  which  had  been’  denied  tre
 minimum  means  required  for  main-
 tenance  of  Hfe  in  a  reasonable  condi-
 tion.  It  was  the  intention  of  the
 Legislature  to  protect  highly  paid
 workers,  but  as  the  Act  stands  at
 present,  it  is  applicable  to  all  cate-
 gories  of  employees  in  the  establish-
 ments  mentioned  in  the  Schedule,  and
 would  cover  even  highly  paid  offi-
 cials.  To  take  one  instance,  municl-
 pal  corporations  and  port  trusts  are
 covered  by  the  expression  ‘local  au-
 thority’,  and  strictly  speaking,  it  is
 necessary,  as  the  Act  stands  at  pre-
 sent,  for  appropriate  Governments  to
 fix  minimum  rates  of  wages  for  en-

 gineers,  sanitary  officers  and  adminis
 trators  etc.  of  the  importani  local
 bodies.  The  Act  is  not  intended  (७
 apply  to  them,  nor  is  it  capable  of
 being  so  applied  properly.  Clause
 5,  as  contained  in  the  Bill,  therefore,
 gives  the  appropriate  Government  dis-
 cretion  to  direct  that  minimum  wages
 néed  not  be  fixed  for  any  definite
 class  of  employees  in  a  scheduled  es-
 tablishment,  drawing  more  than  Rs.  75
 per  month  or  Rs.  3  per  day.  How-
 ever,  there  have  since  been  protests
 from  workers’  organisations  against
 the  fixation  of  what  they  consider  a
 low  wage  limit.  They  have  pointed
 out  that  if  an  appropriate  Govern-
 ment  decide  to  exclude  categories
 earning  Rs.  75  or  more  per  month  or
 more  than  Rs.  3  per  day,  8  large
 number  of  workers  would  be  exclud-
 ed,  especially  in  establishments  like
 the  Bombay  Port  Trust  and  so  on.
 Government  also  feel  that  the  same
 wage  limit  would  not  equally  be  ap
 plicable  to  all  employments  mention-
 ed  in  the  Schedule.  Consequently,  I
 shall  be  craving  the  indulgence  of  the
 House  for  making  an  amendment  to
 clause  5  of  the  Bill,  which  will  have
 the  effect  of  removing  the  wage  limit
 of  Rs.  75  a  month  or  Rs.  3  a  day  men-
 tioned  in  it.  At  the  same  time,  as  the
 House  will  appreciate,  it  is  not  the
 business  of  minimum  wage  legislation
 to  fix  salaries  of  high  paid  officials.
 For  this  reason,  it  will  be  necessary
 to  leave  discretion  In  the  hands  of  the
 appropriate  Government  to  decide  that
 minimum  wages  need  not  be  fixed  for
 highly  paid  categories  of  employees.
 To  that  extent,  the  amendment  will
 seek  to  leave  discretion  in  the  hands
 of  the  appropriate  Government.  and
 this  was  the  proposal  made  by  the
 trade  unions  in  Bombay  and  else-
 where.  where  they  felt  that  they  were:
 affected.

 I  shal]  not  take  up  too  much  of
 the  time  of  the  House  with  an  elabo-
 rate  statement.  I  know  that  this
 House  has  at  times  expressed  a  feel-
 ing  of  impatience  at  the  slow  pace  of
 implementation  of  the  Minimum
 Wages  Act,  and  has  wondered  whether
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 (Shri  V.  V.  Giri]
 something  could  not  be  done  to  ex-
 pedite  its  progress.  I  am  one  with
 the  House  in  that  impatience  and  an-
 xiety,  and  have  constantly  been  goad-
 ing  the  State  Governments  to  fulfil
 their  responsibilities  as  rapidly  and

 as  completely  as  possible.  But  let
 ame  assure  the  House  that  the  State
 Governments  have  co-operated  with
 the  Central  Government  in  this
 amatter,  and  that  if  progress  has  not
 ‘entirely  been  to  our  satisfaction,  it  is
 -because  of  the  many  serious  difficul-
 ties  in  the  way  of  implementation  of
 ‘the  Act.  However,  all  Governments
 are  striving  hard  to  complete  the
 the  work,  and  I  hope  they  will  succeed
 in  doing  so,  before  the  expiry  of  the
 time-limit  set  in  the  Bill.

 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Minimum  Wages  Act,  1948,
 be  taken  into  consideration.”

 Shri  M.  S.  Gurupadaswamy  (My-
 sore):  Madam  Chairman,  the  hon.
 Minister  made  certain  remarks  re-
 garding  this  Bill,  which  are  to  my
 mind,  not  satisfactory.  To  begin
 with,  he  said  that  the  State  Govern-
 ‘ments  never  fulfilled  their  responsibi-
 lities,  and  that  the  orders  passed  by
 the  State  Governments  were  rather
 late,  with  the  result  that  he  had  to
 come  before  this  House  to  validate
 those  wrong  orders  made  by  the  State

 ‘Governments.  Thus,  he  criticised  the
 attitude  of  the  State  Governments,  to
 begin  with,  but  in  the  end,  he  said
 that  the  State  Governments  are  all
 co-operating  very  well.

 Shri  V.  V.  Giri:  Both  the  positions
 sare  correct.

 Shri  M.  8.  Gurupadaswamy:  The
 thon.  Minister  says  that  both  these
 ‘things  are  correct.  On  the  one  hand,
 there  is  co-operation,  and  on  the

 ‘other,  there  Is  non-co-operation;  we
 ‘cannot  understand  how  that  is  possi-
 ble.  He  also  said  that  it  is  not  pos-
 sible  to  widen  the  scope  of  the  Bill
 so  as  to  cover  all  types  of  employ-

 tents,  and  particularly  agricultural
 labour.  It  is  on  this  point  that  I
 ‘want  to  make  some  observations.

 In  this  country,  the  percentage  of
 agricultural  labour  ig  far  more  than
 that  of  industrial  labour.  Nearly  75
 per  cent.  of  the  labour  population  is
 employed  on  the  lands,  and  only  20
 per  cent.  or  so  is  employed  in  the
 factories.  Since  most  of  the  Mem-
 bers  of  ‘this  House  are  representing
 the  countryside,  viz.,  the  agricultu-
 rists  and  agricultural  labour,  it  is  the
 primary  duty  of  this  House  to  see
 that  the  labourers  working  on  the
 fields  get  adequate  economic  justice.
 We  attained  freedom  nearly  eight
 years  ago,  but  nathing  has  been  done
 till  now  to  protect  the  welfare  of
 agricultural  labour,  or  to  fix  a  mini-
 mum  wage  limit  for  them.  And  yet
 the  hon.  Minister  waxes  eloquent  and
 justifies  himself  that  we  are  pro-
 gressing  and  doing  justice  to  these
 labourers.  At  the  same  time,  he  ad-
 mits  also  that  our  progress  so  far
 has  been  very  slow.  And  that  is  the
 point  of  criticism  now.  I  can  under-
 stand  if  he  says  that  there  is  no  pro-
 gress  at  all,  because  nothing  has  been
 done  so  far  to  do  justice  to  agricul-
 tural  labour.  The  hon.  Minister  of
 Labour  who  had  been  a  great  leader
 of  labourers,  who  was  known  for
 solving  labour  problems  when  he  was
 outside  Government,  now  when  he
 has  occupied  a  seat  in  the  Govern-
 ment,  has  not  been  taking  proper
 steps  or  showing  the  same  earnestness
 and  anxiety  which  he  was  showing
 before,  in  regard  to  protecting  the  in-
 terests  of  agricultural  and  factory
 labour.

 My  second  point  is  that  this  Bill  is
 not  perfect,  because  it  does  not  cover
 all  industrial  establishments.  It
 touches  only  a  few  factories  which
 employ  a  fixed  number  of  labourers,
 which  is  rather  kept  at  a  high  level.
 I  want  that  this  measure  should  be
 made  applicable  to  all  industrial  es-
 tablishments,  including  small  factories
 and  cottage  industry  type  establish-
 ments,  which  engage  50  or  60  persons,
 so  that  they  should  all  get  the  bene-
 fit  of  the  minimum  wage  limit.  But
 unfortunately,  this  measure  is  very
 conservative,  and  does  not  want  to
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 protect:  the  interests  of  labourers  em-
 ployed  in  small  industries.  It  must
 be  acknowledged  that  most  of  the
 industries  in  India  today  are  small
 industries;  though  they  may  be  of  the
 factory  type,  and  unless  we  extend
 the  benefit  of  this  measure  to  these
 industries  as  well,  it  is  very  difficult,
 —and  it  will  not  be  right—to  —  say,
 that  we  have  done  justice  to  the
 labourers  employed  in  these  indus-
 tries.  ५

 So  I  want  that  the  scope  of  the  Bill
 should  be  enlarged  to  include  all  the
 industrial  employments  in  the  coun-
 try.  Unless  that  is  done,  we  cannot
 call  this  Bill  progressive  and  we  can-
 not  say  that  we  have  made  any  pro-
 gress  at  all  in  this  field.

 My  next  point  is  that  the  State
 Governments  are  not  acting  properly  in
 this  fleld,  and  there  is  not  much  co-
 ordination  between  the  various  State
 Governments  in  following  a  wage
 policy.  It  is  because  the  Central  Gove
 ernment  is  not  acting  as  a  co-ordi-
 nating  body.  I  feel  that  the  Central
 Government  should  act  as  a  co-ordi-
 nating  agency  and  bring  about  a  sort
 of  uniformity  throughout  the  country.
 Today  we  are  seeing  that  one  State

 acts  upon  the  measure  and  another
 State  does  not  do  it:  moreover,  there
 are  variations  in  the  methods  em-
 ployed  in  bringing  the  measure  into
 action.  Further,  I  find  in  some  States
 there  have  been  too  many  violations
 of  this  measure  by  industries  and  no
 action  has  been  taken  by  State  Gov-
 ernments.  Though  complaints  have
 been  made  now  and  again  by  various
 labour  organisations  that  the  Mini-
 mum  Wages  Act  has  not  been  im-
 p:emented,  no  serious  action  has
 been  taken  by  labour  departments  of
 the  respective  State  Governments,
 and  no  directiyes  have  been  issued
 by  the  Centre  either  in  this  regard.
 So  hereafter  we  should  follow  a  very
 bold,  courageous  and  progressive
 Policy  and  the  Centre  should  take
 steps  to  see  that  this  measure  is  im-
 plemented  in  all  parts  of  the  coune
 try:  they  should  also  see’  that  the
 various  State  Governments  act  pro-
 perly  in  implementing  this  measure.
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 Further,  L’warit  to  say’  one  thing
 more,  and  that  is  about.  statistics),
 Now,  we  have  not  been  able  to  col-
 lect  sufficient  data  about  poople:  who!
 are  employed  in  various  industries, ;
 We  do  not  have  the  full  picture  of
 the  number  of  people  who  are  “om
 ployed  in  various  categories  of  «ins.
 dustries.  So  far  the.  Government.
 have  not  made  any  survey  and  they
 have  not  set  up  any  statistical  orga--
 nisation  to  collect  data.  Unless  we.
 know.  the  number  of  people  who  are
 employed  in  various  categories  of  im-.
 dustries,  it  is  very  difficult  to  assess
 what  percentage  of  labour  class  th’s
 Bill  is  going  to  benefit.  So  it  is  very
 necessary  that  proper  statistics  should
 be  collected  regarding  the  persons
 employed  and  also,  it  is  very  necessary:
 to  set  up  an  organisation  for  that
 purpose.

 .

 Finally,  I  say  that  it  is  very  ne-
 cessary  that  we  should  enlarge,  the
 scope  of  the  Bill.  I  hope  the  Minis-

 ter  very  soon  will  take  steps  to  do
 so  that  the  Bill  covers  the  entire
 labour  in  the  country—both  agricul-
 tural  and  non-agricultural,  If  you
 want  to  call  yourselves  a  Welfare
 State,  if  you  want  to  bring  about
 equality  of  income  and  if  you  want
 to  assure  a  minimum  standard  of  life
 to  every  labourer,  it  is  necessary  that
 the  benefits  of  this  Bill  should  be  ap-
 plied  uniformly  to  all  kinds  of  labour
 in  the  country.

 श्री  0०  न'०  विद्यालंकार  (जालन्धर):
 जनाब  चेयरमेन  साहिबा,  जिस  बि  पर  हम
 राज  विचार  कर  रहें  हें,  मेरे  रुपाल  में  जितने

 भी  मजदूरों  के  कानून  सेंद्रल  बाजर्न मेंट  से

 पास  हुए  हें,  उनमें  सबसे  कम  स्पो  कॉनन
 परिमल  हुमा है  ।  यद  पहुंची  दफा  di

 हैँ  जब  कि  भारत  सरकार  की  तरफ़  से

 पार्लियामेंट  के  सामने  यह  साबित  रखी

 गई  है  कि  मिनिमल  बेजा  मुकेश  करने  की.

 तारीखें  बदली  जाय॑  कौर  उनमें  कुछ  ज्यादा

 समय  स्टेट  गारमेंटस  को  दिया  जाय ।  इस

 कानूनको  ऊपर  स्टेट  गारमेंट्स  ने  बिल्कुल
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 श्री  to  एन०  विद्यालंकार]

 भी  ग्रस्त  नहीं  किया,  या  जहां  पर  अमल

 हुआ  भी  है  श्र  जहां  पर  कम  से  कम  उजरतें

 मुकर  हुई  हे,  वहां  पर  भी  उन  पर  अमल

 नहीं  हुमा  है  ।  में  पंजाब  के  सम्बन्ध  में  कह
 सकता  हूं  कि  वहां  पर  चरस  कानून  के  मुताबिक
 कम  से  कम  उजरतें  मुकरंर  हुई  हैं  ।  जहां
 उजरतें  मुकरने  हुई  ध  बहा  की  में  आपको
 बात  बतलाता  हूं  ।  मित्ताल  के  तौर  पर

 रोड़  मेकिंग  और  स्टोन  मिनिमम  वेज  मुक़र्रर
 करने  के  लिये  कृशांग  इन्डस्ट्री  में  जो  कमेटियां

 बनाई  गई  उसमें  न  यह  कि  पी०  डबल
 डी०  के  कुछ  मुनाजिम  और  कुछ  ठेकेदारों  के

 मुलाजिम  ले  लिये  गये  और  उन  को  मजदूरों
 के  नुमायवन्दे  के  तौर  परपेश  कि  गा  शौर

 जो  चाहा  या  जो  कुछ  मिनी/  बज  मुकेश
 करने  की  ख्वाहिश  थी,  उतने  चबैना  करवा

 लिया  mar  और  इस  तरह  मिनिमम  वेज

 रहें  पर  मुक़र्रर  की  गई  ।  मजदूरों  के  सही

 नुमयन्दे  जो  कि  यह  कहू  सके  कि  उजरतें

 क्या  मुक़र्रर  होनी  चाहिएं  किस  तरह

 मुकरंर  होनी  चाहिएं,  उन  कमेटियों  में  नहीं
 लिये  गये  ।  में  और  भी  कुछ  कमेटियों  के

 बारे  में  जो  दूसरे  सूबों  मे ंबताई  गई,  जानता

 हूं  कि  उनमें  भी  मजदूरों  के  सही  नुमाइन्दे
 लेकर  उनके  जरिये  उजरतें  मुक़र्रर  नहों  की

 गई,  बल्कि  उन  कमेटियों  में  भी  इसी  प्रकार
 से  नुमाइन्दे  ले  लिये  गये  झर  वहां  भी  चूंकि
 नॉमिनेशन  हुमा,  इसलिये  जिनको  भी

 नॉमिनेट  किया  गया,  उनसे  मन  चाही  बेज

 मुक़र्रर  करवा  ली  गई।  राज  जिस  शक्ल
 में  यह  क़ानून  हमारे  सामने  मौजूद  है,  उसके
 अन्दर  काफ़ी  कमियां  हें  और  उसमें  काफ़ी

 इम्प्रूवमेंट  की  ग्रा वश्य कता  हूँ  |  सबसे

 बड़ी  कभी  जो  इस  वक्‍त  प्रमेंडमेंट  पेश  हुमा
 हैँ,  उससे  भी  जाहिर  है  ।  प्यार  स्टेट  की

 गजनंमेंट्स  पूरी  तरह  से  सहयोग  न  दें  प्रौरवह
 उन  तारीखों  का  ध्यान  न  रखें  कि  जिन  तारीफ़ों

 तक  उन्हें  कम  से  कम  उजरतें  मुकेश  करती

 हैं  तो  उस  सूरत  में  इस  मौजूदा  क़ानून  के
 प्रकार  सेंट्रल  गवर्नमेंट  कुछ  भी

 नहीं  ्र,
 सकती  और  केन्द्रीय  सरकार  सिवाय  इसके  ,
 कि  फिर  पालियामेंट  के  सामने  पेश  हो  प्रौर

 बहु उस उस  तारीख  को  और  बढ़वाये  उसके

 सामने  कोई  शौर  चारा  नहीं  रहता  है  t

 इसी  तरह  अगर  प्रान्तीय  गवर्नमेंट,  स्टेट

 गिनें  मेंडिस,  बाक़ायदा  तौर  पर  जो  कमेटियां

 बनाती  हैं,  वह  भरी  तौर  पर  मज़दूरों  के

 नुमापन्दें  इत  कमेटियों  पर  नहीं  रखते  भौर

 मजदूरों  का  उनके  अन्दर.  पूरा  प्रतिनिधित्व

 नहीं  रहा  तो  दत्त  सूरत  में  कोई  चारा  नहीं

 कोई  रास्ता  नहीं  कि  वह  ब्र पति  बात  माता

 सकें  क्योंकि  मजदूरों  के  सही  नुमाइन्दे  तो

 वहां  पर  होते  नहीं  बौर  न  ही  कुछ  इन्डस्ट्रीज
 को  सूची  में  बढ़ता  सकते  हें  ।  खा प्त  स्टेट्स
 के  अन्दर  खाप  इन्डस्ट्रीज  हैं  जिसके  सम्बन्ध

 में  वहां  के  मजदूर  समझते  हैं  या  मजदूरों  में

 काम  करने  बाने  कार्यकर्ता  समझते  हैं  कि

 फ़लां  इन्डस्ट्रोज़्  को  सूत्रों  में  बढ़वाना
 आवश्यक  है,  क्योंकि  उन  इन्डस्ट्रीज  में  उजरतें

 बहुत  ही  कम  हें  आज  की  हालत  में  उनके  पास

 कोई  चारा  मौजूद  नहीं  है  कि  मौजूदा  कट

 के  रहते  उस  सूची  में  इज़ाफ़ा  कर  सकें,
 जब  तक  कि  स्टेट  गज  पेंट्स  कोई  कोना रे  शन'
 देने  को  तैयार  न  हों  और  स्टेट  गजनंमेंट्स
 उन  शेड्पूल्स  के  श्त्दर  कोई  इज़ाफ़ा  करने  की

 तैयार  न  हों  ।  वेजेज्ञ  मुकरने  होने  के  बाद

 कोई  ऐसा  रास्ता  नहीं  कि  झगर  उसके  ऊपर

 झमलदरामद  नहीं  होता,  तो  कोई  तरीका

 नहीं  जिसके  ज़रिये  उसके  ऊपर  ग्रस्त  कराया

 जा  सके  |

 पंजाब  के  सम्बन्ध  में  में  कह  सकता  हूं
 कि  अभश्रीकल्चर  के  अन्दर  भी  कम  से  कम

 उजरत  मुक़र्रर  हुई  हैं,  कम  से  कम  मज़दूरी

 मुक़र्रर  हो  चुकी  हे,  लेकिन  बा कथा  यह  है  कि

 राज  तक  उस  पर  कोई  अमन  नहीं  हुआ
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 wit  जिस  वक्‍त  गवर्नमेंट  से  कहा  जाता

 हैं  कि उस  पर  अमल  नहीं  होता  तो  बह  कहती

 है  कि  इतने  इंस्पेक्टर  कहां  से  लाये  जायें,

 नहाना  स्टाफ  कहां  से  लाया  जाप,  जो  इस

 कानून  को  इनफोर्स  करा  सके  और  इसको

 अमली  जामा  पहिना  सके  |  मजदूरों  की'

 जिनकी  उजरतें  मुकरंर  होती  हें  उनके  पास

 कोई  ताकत  नहीं,  कोई  एसा  कानूनी
 जरिया  नहीं  जिसके  ज़रिये  वह  अपनी

 चात  को  मन था  सकें,  और  जो  उनके  अधिकार

 हैं  उनको  पूरे  तौरसे  ले  सकें ।  में  यह  महसूस
 करता  हूं  कि  जो  इस  वक्‍त  मिनिमम  बैगेज

 असेंसमेंट  बिल  हमारे  सामने  पेश  है,  इसको
 ऋषि  सुधारा  जाना  चाहिए,  में  इस  असेंसमेंट

 का  समर्थन  करता  हूं,  लेकिन  में  साथ  ही

 प्यू  समझता  हूं  कि यह  तरमीम  काफी  नहीं  हूँ  1

 अप्स  ऐक्ट  को  हमें  बिल्कुल  नये  सिरे  से बदलता

 चाहिए,  ओवरहाल  करना  चाहिए,  कौर

 इसको  ज्यादा  ताकतवर  और  जिन्दा  कानून
 बनाना  चाहिए,  बरना  यह  मिनिमम  वेजेस

 कट  इस  तरमौम  के  साथ भी  एक  कमजोर

 कानून  बता  रह  जायेगा,  कागज  पर  तो

 बहुत  कुछ  लिवा  जायेगा,  लेकिन  मजदूरों
 को  सही  तौर  पर  राहत  नहीं  मिलेगी  ।

 में  इस  मौजूदा  अवेंडमेंट  का  जो  कि  ऐक्ट  में

 किया  जा  रहा  हैँ  ,  विरोध  तो  नहीं  करता

 और  में  चाहता  हूं  कि  यह  पास  हो  जाय,

 लेकिन  में  यह  जरूर  चाहता  हूं  कि  मिनिमम

 बैगेज  ऐक्ट  को  ज्यादा  जोरदार  बनाने  के

 लिये  हमारे  मिस्टर  साहिब  इस  सारे  ऐक्ट
 को  फिर  से  रिवाइज  करें  और  ऐसा  करके

 फिर  इसको  एक  नये.  ऐक्ट  की  सूरत  में  पीलिया-

 जेट  के  सामने  लायें।  इन  अल्फ़ाज़  के  साथ

 में  भ्र पति  स्पीच  खत्म  करता  हूं  ।

 4  P.M.

 ‘Shri  T.  B.  Vittal  Rao  (Khammam):
 Madam  Chairman,  when  the  original
 Act  was  passed  5  years  ago,  everye
 body  thought  that  the  Government

 really  meant  to  implement  that.  (In-
 terruption)  Speeches  were  made  to
 that  efleet  when  the  Bill  was  before
 the  previous  House.  But.  what  do
 we  find  after  all?  Year  after  year,
 the  period  is  being  extended.  The
 hon.  Minister  has  said  that  he  is
 also  very  anxious  and  desirous  that
 this  fixing  of  minimum  wages  should
 be  done  quickly.  I  would  have  un-
 derstood  the  sincerity  of  his  if  he  had
 only  said  that  though  he  extends  the
 period  to  3lst  December  1954,  था
 those  employees  for  whom  this  wage
 has  been  fixed  would  be  paid  with
 retrospective  effect.  Paying  with  re-
 trospective  effect  is  nothing  new.
 In  the  Railways  we  had  our  Pay  Com-
 mission  and  it  was  agreed  that  it
 would  be  paid  with  retrospective
 effect.  The  Pay  Commission  was  ap-
 pointed  in’  1946;  the  report  was  sub-
 mitted  some  time  in  947  and  they
 did  get  the  salaries  from  Ist  January,
 1947,  80.  when  the  hon.  Minister
 says  that  he  is  very  keen  and  earnest,
 I  doubt  very  much  because  his  as-
 surances  take  a  very  long’  time  ta
 be  translated  into  realities.

 I  can  cite  an  example.  Only  dur-
 ing  the  August-September  session,  he
 assured  us  that  an  Industrial  Tribu-
 nal  to  go  into  the  question  of  coal-
 miners’  wages  would  be  appointed.
 It  is  December  and  no  Tribuanl  has
 till  now  been  appointed.  So  also,  I
 would  not  be  surprised  if  there  is  no
 strong  agitation  from  the  workers  by
 way  of  strikes  and  other  things,  if  he
 will  come  sometime  hence  extending
 the  period  to  ‘1955.

 When  he  said  that  in  applying  it  to
 Part  B  States  the  delay  was  due  to
 their  not  having  set  up  their  con
 mittees,  I  would  remind  the  hon,  Minis-
 ter  that  the  I.  L.  O.  convention  has  not
 been  ratified  by  the  Government  of
 India  su  far  regarding  minimum  wages,
 regarding  the  setting  up  of  a  machinery
 for  the  fixation  of  minimum  wages.  We
 have  got  the  recommendations  Nos.
 99,  00  or  0I—I  do  not  remember—
 and  there  is  also  Convention  No.  89.
 Those  have  not  been  ratified  yet.
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 During  the  budget  session,  during
 the  discussion  on  the  demands  for
 grants  of  the  Ministry  of  Labour,
 the  late  Shri  Harihar  Nath  Shastri,
 who  happened  to  be  a  Member  of  the
 Governing  Body  of  the  ILO  expres-
 sed  his  difficulty.  He  said,  ‘I  am  on
 the  Standing  Orders  Committee  of
 the  ILO,  and  I  feel’a  little  embarras-
 sed  when  the  question  of  the  rati-
 fication  of  the  ILO  Conventions  are
 taken  up’.  Even  after  so  much  time
 they  have  not  been  ratified.

 Then  the  hon.  Minister  assured
 that  the  minimum  wage  of  Rs.  3  daily
 and  Rs.  75  monthly  would  be  deleted.
 When  he  brought  forth  his  argu-
 ments  he  said  that  if  such  a  thing  is
 not  brought,  it  would  apply  even  to
 Engineers  and  administrators  and  so
 on  and  so  forth.  Everybody  under-
 stands  that  the  Minimum  Wages  Act
 is  only  for  sweated  labour  and  only
 for  those  who  are  not  able  to  get  a
 good  subsistence  allowance  so  that
 they  can  keep  their  bodies  in  a  state
 of  efficiency.  So,  this  argument  of
 Engineers  and  others  does  not  really
 fit  in.

 Various  Committees  are  set  up  in
 various  provinces.  In  Hyderabad  also
 some.  committees  have  been  set  up
 only  last  year.  Unfortunately  the
 members  who  have  been  selected  or
 nominated  to  the  Committees  have
 nothing  to  do  with  the  particular  in-
 dustry.  For  example,  there  was  a
 Committee  to  fix  the  minimum  wages
 of  municipal  workers.  There  the
 workers’  representative  was  one  who
 had  never  worked  amongst  them.
 That  is  to  say,  they  nominated  such  of
 those  people  who  would  not  put  up  a
 strong  fight  on  behalf  of  the  workers,
 and  those  persons  who  could  repre-
 sent  the  workers.  who  have  been  in
 that  particular  Trade  Union  for  a
 number  of  years,  who  have  had  enough
 experience.  and  who  have  conducted
 strikes  for  the  implementation  of  this
 Minimum  Wages  Act  are  not  taken
 at  all.  Naturally,  there  is  prolonged
 delay.

 (2200+

 Then,  regarding  the  coal  miners,  I
 very  strongly  urge  that  they  ‘should
 be  included.  They  may  not  get  much
 by  the  implementation  of  this  Act
 but  they  will  get  their  wages  for  their
 weeklyt  rest.  The  Government  could
 easily  ‘extend  it  to  the  coal  miners
 who  today  are  3,25,000  in  number
 and  who  are  the  lowest  paid  doing.
 the  most  arduous  and  hazardous  na-
 ture  of  work.

 One  more  thing  which  he  has  said
 is  about  the  employment  of  workers
 on  road  construction  and  building
 construction.  The  Government  them--
 selves  employ  so  many  thousands  of
 road  workers  in  Hyderabad.  Recent-
 ly,  nearly  17,000,  road  workers  have
 been  confirmed  who  have  put  in  0  or
 l2  years  of  service.  Their  minimum
 wages  have  not  been  fixed  yet.  So,.
 when  we  approach  any  other  employer
 in  any  other  industry,  say  the  oil
 industry  or  the  leather  industry  to-
 implement  the  Minimum  Wages  Act.
 and  so  many  other  Acts,  they  turn
 round  and  say  how  can  the  Govern-
 ment  ask  us  to  fix  the  minimum  wage-
 when  they  have  not  fixed  it  for  the
 workers  under  their  own  employment.
 Government  cannot  have  any  moral
 right  to  force  others  to  implement
 these  Acts  when  they  have  not  been
 implemented  for  their  own  workers.

 Finally,  I  would  very  strongly  urge:
 upon  the  Government  to  see  that  even
 though  there  is  delay  the  workers.
 are  paid  with  retrospective  effect,
 that  is,  at  least.from  the  date  original-
 ly  fixed  by  this  Act,  namely  3lst
 December  1952.  I  also  strongly  urge-
 upon  the  Government  to  ratify  the:
 ILO  conventions  and  recommendar
 tions.

 Shri  K.  P.  Tripathi  (Darrang):  Mr.
 Chairman,  Madam,  88  has  been  puint-
 ed  out,  we  have  the  experience  of  the
 working  of  the  Minimum  Wages  Act
 for  these  five  years.  In  the  process
 of  this  experience  I  have  thought  that
 Government  would  be  able  tg  find:
 out  the  loopholes  and  try  to  amend
 the  Act  according)y,  but  I  fing  that
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 the  Government  have  brought  for-
 ward  an  smending  Bill  which  does

 uot  go  far—rather  in  one  case  it
 retraces  the  step.  The  greatest  ex-

 -perience  which  we  got  in  the  course
 -of  the  last  few  yeurs,  as  pointed  out,

 is  that  there  cannot  be  a  minimum
 wage  legislation  unless  there  are
 certain’  other  protections  provided  in
 the  Act  itself.  I  would  draw  the  atten-
 tion  of  the  House  to  the  great  crisis
 which’  was  faced  by  the  tea  industry
 at  the  end  of  95l  ang  the  beginning
 of  1952,  In  that  we  found  that_the
 Goverhment  did  fix  -the  minimum
 wage."  After  the  minimum  wage  was
 fixed,  the  crisis  came,  With  the  crisis,
 the  employers  said  “We  could  not  pay
 the  minimum  wage.”  The  Govern-
 ment  came  forward  with  certain
 measures  for  helping  th2  industry,  At
 the  time  of  helping  the  industry,  the
 Government  said  ‘that  they  are  giving
 this  help  on  condition  that  no  labour
 interest  would  be  touched.  But  when
 the  crisis  actually  came,  labout  interest
 was  touched.  I  drew
 the  attention  of  the  House  at  that
 time.  but  the  Government  felt  help-
 less  The  Governments  of  Assam  and
 Bengal  drew  up  a  Sub-Committee  in
 order  to  revise  the  minimum  wages
 and  ultimately  they  revised  like  this.
 They  decided  to  create  uneconomic
 gardens  and  in  the  case  of  uneconomic
 gardens,  they  gave  power  to  this  Com-
 mittee  to  reduce  the  wages.  Here  is
 an  interesting  situation  in  which  you
 say  that  this  is  the  minimum  wages,
 but  a  part  of  the  industry  will  be
 permitted  to  azive  less  than  the  mini-
 mum  wage.  Then,  I  ask  how  do  you
 call  it  the  minimum  wage.  Minimum
 wage  is  that  which  cannot  be  reduc-
 ed;  minimum  wage  is  linked  to  the  cost
 of  living  and  is  not  linked  to  the  pay-
 ing  capacity  of  the  industry:  it  is  al-
 ways  linked  to  the  cost  of  living  or
 the  living  conditions  which  you  want
 to  provide  as  the  minimum.  Here  was
 an  interesting  situation  in  which  it
 was  said  that  the  minimum  wage  shall
 be  linked  not  to  the  cast  of  living
 which  you  want  to  provide  but  to  the
 paying  capacity  of  the  industry.  If
 the  industry's  paying  capacity  goes
 down,  the  minimum  wage  also  will  go

 down  and  if  the  paying  capacity  goes
 up,  it  may  go  up,  That  showed  that
 it  (Was  not  a  minimum  wage  but  it  was
 merely  a  wage  fixed.  ‘There  is  a  dis-
 tinetion  between  the  minimum  wage
 and  the  wage  fixed.  A  minirnum  wage
 is  that  which  cannot  be  reduced  and
 a  wage  fixed  is  that  which  rises  and
 falls.  At  that  time  I  wrote  a  letter  to
 the  ‘Finance  Minister  of  the  Govern-
 ‘ment  of  India,  making  the  position
 clear  that  if  you  say  it  is  the  mini-
 mum  wage,  you  cannot  reduce  it  and
 if  you  say  it  is  the  wage  fixed,  then

 .you  may  do  whatever  you  like.  The
 Finance  Minister  did  not  appreciate
 this  argument.  I  then  wrote  a  letter
 to  the  Labour  Minister  ang  the,  Labour

 .Minister  ciso  did  not  adequately  reply.
 Since  then,  this  feeling  has  been  work-
 ing  in  my  mind  to  find  out  what  may
 be  the  way  by  which  this  may  be  pre-
 vented,  and  I  have  come  tg  the  con-
 clusion  that  a  minimum  wage  legisla-
 tion  cannot  be  a  successful  wage  legis-
 lation  unless  we  provide  that  even  in
 times  of  crisis  and  in  times  of  lean
 years  there  shall  be  a  fund  created
 specially  which  will  force  the  industry
 to  continue  to  pay  the  minimum  wage.
 Either  we  force  the  industry  to  con-
 tinue  to  pay  the  minimum  wage  even
 in  lean  years  and  take  the  consequ-
 ences  or  in  the  alternative  we  should
 provide  for  a  fund.  like  the  equalisa-
 tion  fund  which  will  help  the  industry
 to  pay  the  minimum  wage  even  when
 there  is  a  crisis  and  a  part  of  the  in-
 dustry  says  that  it  cannot  pay  the
 minimum  wage.  Unless  you  do  that,
 it  is  not  possible  to  continue  to  pay
 the  minimum  wage.  To  my  mind,  to
 pay  the  minimum  wage.  some
 guarantee  must  be  there:  Either  the
 guarantee  must  be  that  you  enforce
 the  employers  to  pay  on  and  take  the
 consequences,  or  if  that  guarantee  is
 not  forthcoming,  there  must  be  some
 other  way  by  which  it  must  be  paid.
 The  other  day  we  passed  two  legisla-
 tive  measures—the  Provident  Fund
 (Amendment)  Bill  and  the  Compensa-
 tion  for  Retrenchment  and  Lay-off
 Bill.  In  that  also,  I  find  that  no  com-
 pany,  when  the  necessity  for  retrench-
 ment  or  lay-off  comes,  will  be  able  to
 pay  unless  g  reserve  fund  ig  specially
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 created,  So,  when  you  pass  legisla-
 tion,  you  have  to  enforce  that  such  a
 fund  is  created.  No  such  fund  has
 been  created  in  any  of  these  com-
 panies.  On  the  contrary,  I  find  that
 there  are  special  fundg  created  for
 the  purpose  of  pensiong  for  the
 management,  for  the  purpose  of  giving
 funds  for  their  children's  education.
 for  the  purpose  of  giving  them  faciliti-
 es  for  going  back  home  etc.  There
 are  special  reserves  created  for  those
 Purposes  but  there  is  no  such  reserve
 created  for  the  purpose  of  paying  the
 minimum  wage.  Therefore,  I  draw
 pointedly  the  attention  of  the  hon.
 Minister  and  the  entire  Government
 of  India,  including  the  Planning  Com-
 mission,  to  thig  lacuna  in  the  entire
 frame  structure  of  legislation  in  this
 country  with  regard  to  labour  welfare.
 If  you  can  provide  for  this.  then  there
 is  some  point  in  providing  for  a
 minimum  wage  legislation,  If  you
 merely  say  that  the  minimum  wage
 should  be  paid  only  so  long  as  the  in-
 dustry  is  well  off  and  can  pay,  then
 there  is  no  point  in  forcing  you,  I
 admit  that  at  least  when  the  industry
 is  well  off,  it  pays  the  minimum  wage,
 but  the  whole  point  is  that  the  mini-
 mum  wage  should  continue  to  be  paid.
 What  happens  when  the  minimum
 wage  is  not  paid.  As  soon  as_  the
 minimum  wage  is  reduced,  the  pur-
 chasing  power  of  the  country  goes
 down  and  it  has  now  been  abundantly
 clear  that...

 Dr.  M.  M.  Dag  (Burdwan—Reserved
 —Sch.  Castes):  May  I  ask  my  hon.
 friend  what  happens  when  an  em-
 ployer’s  concern  is  vlosed?

 Shri  K.  P.  Tripathi:  Under  the  In-
 dustries  Control]  Act.  which  hag  been
 passed  by  the  Government  of  India,
 the  Government  has  the  power  to
 take  over  the  concern,  in  which  case
 it  will  continue.  If  the  Government
 decides  that  it  shall  not  be  taken  over
 end  the  employer  closes  it  down,  then
 the  labour  is  thrown  out  of  employ-
 ment,  and  after  three  months  the  crisis
 passes  off  and  all  the  employers  come
 and  begin  producing.  So  what
 happens  is  that  the  whole  burden  of
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 unemployment  igs  borne  by  labour  and.
 the  employer  comes  and.  merrily
 goes  on  producing  later  on,  and  that
 is  what  happens  in  the  tea  industry-
 When  the  crisis  came,  nearly  60,000
 workers  were  thrown  out  of  employ-
 ment’  after  two  or  three  months  the:
 crisis  was  over  and  it  was  found  that
 80%  of  the  gardeners  made  profits.
 They  may  profit,  but  the  entire  burdem
 was  thrown  on  labour’'s  shoulder.  There-
 is  no  such  thing  as  a  permanent
 closure  in  the  industry.  All  crises  in.
 the  industrieg  of  the  world  last  only
 for  some  strikingly  small  period.  After
 the  crisis  is  over,  production  is  resum-
 ed

 Acharya  Kripalani  (Bhagalpur  cum
 Purnea):  They  never  come  but  they
 are  brought  about.

 Shri  K.  P.  Tripathi:  I  am  thankful
 to  my  hon.  friend.  Sometimes  they
 are  brought  about  and  the  individuals
 who  fall  under  the  crisig  may  not  try
 to  bring  it  about,  but  under  the  stress.
 of  policies  made  years  ago,  crisis  does-

 come  and  go  and  it  never  lasts  too:
 .long  and  it  is  for  this  reason  that  IT

 am  suggesting  an  equalisation  fund.
 If  you  have  an  equalisation  fund,  then
 We  may  tide  over  the  crisis,  because  T
 have  found  that  these  smal)  crises  are:
 temporary  in  character,  It  is  for  this.
 reason  that  I  suggest,  with  all  the:
 earnestness  at  my  command,  the  crea-
 tion  of  an  equalisation  fund  for  the
 purpose  of  funding  the  minimum:
 wages  in  times  of  crisig  in  industries.
 in  which  you  have  thought  fit  to  fix:
 the  minimum  wages.

 Then,  with  regard  to  the  minimum:
 wages  as  fixed,  I  want  to  draw  your
 attention  to  certain  features  which
 have  arisen.  The  question  has  arisen,
 what  should  be  the  family  which  you:
 take  as  eligible  for  the  minimum  wage-
 —whether  there  should  be  one  or  two
 to  earn  the  minimum  wage  or  the
 whole  family  is  in  the  minimum  wage,
 in  order  to  provide  for  the  family.  In
 our  State,  in  these  tea  gardens  general-
 ly  it  was  found  that  the  entire  family
 including  children  were  asked  to  earir
 the  minimum  wage  in  order  to  get  the
 minimum  sustenance  to  the  family.  &
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 do  not  think  the  framers  of  the  Con-
 stitution  or  the  framers  of.the  mini-
 mum  wage  legislation  have  thought
 that  the  minimum  wage  should  be
 earned  by  the  entire  family  including
 children  of  l4  years  of  age.  I  suggest-
 ed  in  the  Minimum  Wages  Committee’
 “please  at  least  leave  the  children
 aside.  Leave  the  wife  aside.”
 But  it  was  not  accepted,  and
 ultimately  it  was  decided  that  the
 minimum  wage  should  be  fixed  on  the
 basis  of  earnings  earned  by  the  entire
 family  including  children,  There
 should  be  some  guidance  in  the  mini-
 mum  wage  legislation  which  guides
 the  procedure  of  minimum  wages
 committees  at  the  time  of
 fixation  of  the  minimum  wage.  First-
 ly,  it  must  say  that  one  man  should
 be  able  to  earn  a  minimum  wage  for

 the  family.  That  is  a  very  prime
 necessity.  Secondly,  it  must  say  that
 children  must  not  be  forced  to  earn
 for  the  minimum  sustenance  of  the
 family.  Children.  if  they  earn,
 should  be  supplementary  earners—
 they  should  be  getting  additional
 earnings  to  the  family;  and  thirdly,
 it  should  be  saiq  that  women  should
 be  given  equal  wages  as  men  if  they
 do  the  same  work.  It  was  found
 very  interesting  that  in  the  ‘ea
 gardens,  women  pluck  more  than
 men,  but  in  terms  of  wages,  women
 are  given  less  wages  than  men,  That.
 is  very  unfortunate,  and  I  hope  all
 the  women  Members  here  would  sup-
 port  me.

 Dr.  Lanka
 patnam):  They  will
 more  than  men.

 Shri  K.  P.  Tripathi:  They  are  better
 pluckers  but  less  earners.  I  therefore
 request  that  this  suggestion  may  be
 taken  into  consideration  by  the  hon.
 Minister,  and  this  also  should  be  in-
 cludeg  in  any  guidance  which  is  pro-
 vided  in  the  minimum  wave  legisla-
 tion.  These  are  very  important
 things  and  the  most  important,  as  I
 have  said,  is  the  creation  of  a  fund
 which  ensures  to  the  worker  that  he
 will  continue  to  get  the  minimum
 ‘wage.

 Then,  you  have  now  tried  to  pro-
 vide  that  where  Rs.  75  per  mensem

 Sundaram  (Visakha-
 always  pluck

 is  earned,  those  industries  should  go
 out  of  the  purview  of  this  legislation.
 You  think  that  it  is  no  longer  neces-
 sary  that  those  iIndustrieg  in  which
 more  than  the  minimum  wage  is
 earned  should  continue  to  be  under
 the  minimum  wages  legislation.  I
 think  when  the  necessity  of  a  legisla-
 tion  is  completely  at  an  end,  then
 only  repealing  Acts  are  framed.  But
 within  five  years,  when  our  country
 is.  passing  through  a  very  doubtful
 economy,  to  withdraw  the  benefit  of
 a  minimum  wage  legislation  ig  not
 proper.  It  may  be  that  in  the  same
 State,  certain  factories  are  so  well
 developed  that  they  are  paying  Rs.
 75,  but  for  the  same  category,  there
 may  be  certain...

 Shri  V.  दल  छाल;  An  amendment  is
 proposed.

 Shri  K.  P.  Tripathi:  Thank  you
 very  much,  The  whole  point  wag  in
 taking  this  ad  hoc  figure  of  Rs.  75,
 you  do  not  take  into  consideration  the
 number  of  days  a  worker  has  to  work.
 There  are  industries  in  which  a  man
 has  to  work  seven  days  a  week.  In
 the  textile  industry,  for  instance,  he
 has  no  leave.  Therefore,  his  condi-
 tiong  will  be  different  from  those  who
 have  to  work  for  six  days  only  in  the
 week.  A  day  of  rest  in  a  week  is
 not  provided.  Therefore,  it  is  neces-
 sary  for  us  to  find  out  how  best  =  to
 distribute  leisure  for  ajl  the  indus-
 tries  You  know  that  in  all  parts  of
 the  world—everywhere—wherever
 it  has  been  possible  40
 share  the  leisure  with  the
 working  classes.  the  efficiency  of  the
 working  classes  has  increased.  There-
 fore,  we  in  India  who  have  so  many
 teeming  millions  and  very  little  of
 employment  to  offer,  must  begin  to
 think  in  terms  of  leave  being  shared
 by  all.  If  it  be  so,  then  you  have  to
 find  out  what  are  these  industries  in
 which  the  workers  are  working  for
 seven  days  in  the  weck  and  have  no
 facilities  for  any  other  leave  or  holi-
 day.  You  have  to  provide  for  them
 in  our  national  structure  so  that  more
 employment  might  be  created  and
 more  efficiency  might  be  achieved,  [I
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 «y  (Shri  K.P,  Tripathi)
 ikigpe  jhis  will  be  barne  in  mind  when

 tleay  further.  think  in  terms  of  chang-
 sing,  by  an.  améndment,  the  min‘mum
 ‘i  wages:  legislation:

 I.
 y}  With  these  words,  |  support  the
 -¢principles  of  this  Bill  and  J--hope  that

 Government  will  in  the  near
 ay  future-come  forward  with  .a,-  compre-
 ‘«hensive  piece  of  amending  legislation
 !  whieb  wil)  All  the  lacuna  in  our
 «minimum  wage  structure  not  merely
 from  the  fixation  point  of  view  but

 from  the  point  of  view  of  sharing  the
 minimum,  wages  among.  all  the
 workers~of  India  in  all  pussible  in-
 cus*ries.

 Shri  B,  8.  Murthy  (Eluru):  Mr.
 Chairman,  Sir,  I  am  not  able  to  con-
 gratvlate  the  Minister  or  the  Ministry
 for  hav'ng  delayed  a  piece  of  legisla-
 tion  that  should  have  been  brought
 into  force  a  year‘kgo.  Sir,  88  soon  as
 Mr.  Giri  took  up  “the  portfolio  of
 labour,  the  whole  country  in  general,
 and  labour  in  particular,  evinced
 freat  hopes;  but.  Sir,’  Mr,  Girl  has
 been  making  speech  after  speech  try-
 ing  to  encourage  and  ‘give  perhaps
 artificial  respiration  to  the  much

 sweated  labour,  but  so  far,  he  has  not
 -been  pteased  to  bring  forth  a  compre-

 ,  hensive  legislation  to  make  the  labour
 4p,  India  the  backbone  of  the  society.

 .  which  it  is  or  ought  to  be  today.

 Sir,  we  have  been
 minimum  wages.

 talking  about
 The  very  idea  of

 minimum  wages  in  Ind‘a  is  rather
 misplaced  in  a  sense,  Just  as  the
 interest  evinced  by  this  House  tor
 this  Bill,  so  is  the  interest  shown  to-
 wards  the  labour  in  the  country.
 Nearly  29  or  90  per  cent  of  the  people
 in  India  are  sweated  labour,  whether
 they  are  in,the  factories  or  on  agri-
 cultural  lands.  But  nobody  thinks
 about  them,  yet  they  always  want  the
 labour  to  sweat... The  Prime  Minister.
 from  housetops,  says  all  people
 should  cooperate  tg  make  the  first
 five  year  plan  a.  success,  a  grand
 success.  But  what  has.  this  five  year
 plan  to  give  for  this  sweated  labour?
 Hardly  a  few  sentences.  have  been
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 given,  and  no  space  has  bzen  devoted,
 and  so  far,  no  statistics  of  unemploy-
 ment  have  been  collected.  So,  With
 all  these  discussions  about  this  Bill,
 J  must  say  I-am  rather  disappointed.
 I  hope  Mr,.  Giri.  a  tried  «rade  unionist,
 a  Worker  who  has  fought  many  a
 battle  and  won,  who  has  always
 identified  with  the  labour  and  has
 been  talking,  and  assuring  labour  tha‘
 he  will  stand  by  labour,  will  not  make
 the  labour  get  thoroughly  disappointed
 with  his  assurances.

 Sir,  abou:  the  fixing  up  of
 minimum  weges,  the
 plied  ig  very  curious,  As  my  nre-
 decessor  hag  spoken,  .the  paying
 capacity  ofthe  industry  is  prima  facie
 taken  into  consideration.  But  they
 do  not  consider  that  sweate.  iabour
 must  be  fed  and  must  be  made  fit  to
 live.  But  it  looks  today  that  the
 factories  require  the  blood  of  the
 labour  rather  than  giving  subsistence

 these
 standards  ap-

 to  the  labour,  Therefore,  Sir,  even
 these  minimum  standards  have  been
 long  delayed  to  be  enforced.  Year
 afier  year,  it  is  being  postponed.
 Certain  categories  have  been  brought
 into  the  schedule  and  certain  categori-
 es  are  even  today  left  ou,  Therefore,
 I  earnestly  solicit  the  consideration  of
 the  Ministry  to  see  that  all  important
 categories  of  labovr  are  guaranteed
 minimum  wages.  The  minimum  wage
 should  be  a  wage  which  will  enable
 the  labourer  and  his  family  to  live  a
 comfortable  life.  a  life  without  ia-
 debtedness,  a  life  in  which  he  will  not
 be  going  here  and  there  for  alms.  As
 long  as  a  man  is  able  to  earn  he  should
 not  be  at  the  mercy  of  others,  either
 to  a  creditor  or  a  munificent  philan-
 thropist.  Another  important  criterion
 to  be  taken  into  consideration  in  the
 matter  of  fixation  of  minimum  wage
 should  be  the  standard  of  life.  In  the
 course  of  the  first  sentence  of  the  Five
 Year  Plan  iit  is  stated  that  the  object
 of  the  Plan  is  to  “improve  the
 standard  of  living”.  Three  years  have
 now  elapsed  and  the  Government  of
 India  have  not  done  anyth!ng  by  the
 lebour
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 In  thig  connection,  Sir,  I  would  like
 to  make  a  few  observationg  about
 agricultural  labour.  On  a_  previous
 occasion  too  I  made  an  attempt
 to  make’  the  hon.  Minister

 ‘of  Labour  understand  the  necessity  of
 -giving  some  succour  to  the  agricul-
 tural  labour.  Nearly  sixty  per  cen.

 tot  our  population  depend  upon  agri-
 culture.  There  is  many  a  difficulty
 which  agricultural  labour  ig  subject-
 ed  to.  "‘Landless  labour  even  today
 is  driven  from  pillar  to  post  and  post
 to  pillar.  Agricultural  employment,
 as  we  all  know,  is  only  seasonal  and
 the  labourer  is  not  able  to  secure  any

 ‘employment  for  more  ‘han  four  or
 five  months  in  a  year.  After  four  or
 five:months  of  hard  labour,  for  the
 rest  of  the  year  the  agricultural
 labourer  has  to  go  abegging.  This
 practice  has  been  going  on  for  cen-
 ‘turies:  neither  the  British  Govern-
 ment  nor  the  Congress  Government
 have  taken  any  steps  to  provide  agri-
 cultural  labourerg  with  full  employ-
 ment  to  make  a  living.  I  would,
 therefore,  urge  upon  the  Minister  tu
 see  that  minimum  wages  are  fixed  for
 agricultural  labourers  also.  In  fixing
 minimum  wages  for  agricultural
 labourers,  care  must  be  taken  beca-
 use  the  operations  vary  frém  season

 ‘te  season,  crop  to  crop  and  from
 reg:on  to  region.  Therefore,  in  trying
 to  Ax  minimum  wage  for  agricultural
 labour,  we  must  see  that  proper
 justice  is  done.

 Again,  Sir,  in  many  parts  of  India
 ‘we  see  eternal  disputes  between  the
 landlordz  ang  the  agricultural
 labourers.  For  settling  these  disputes
 wage  boards  and  Boards  of  concilia-
 tion  should  be  brought  into  existence,
 because  invariably  the  agricultural
 lubour  has  no  ‘bargaining  capacity.
 Bevause  they  are  unorganised,  they
 are  being  exploited.  Government
 ‘should,  therefore,  take  early  steps  to
 see  that  agricultural  labour  is  g  ven
 all  the  facilities  to  organise  them-

 -selves  and  get  the  maximum  benefit
 of  their  labour.  Again,  as  the
 previous  speaker  has  pointed
 out,  other  types  of  labour,  especially

 «conservancy  labour  must  be  encourag-

 ed  by  bringing  in  suitable  legislation.
 In  that  legisla.:on  it  must  be  provided
 that  all  ccoperative  societies  of  these
 labourers  shouid  be  given  sufficient
 encouragement.  No  exploi.ation  of
 any  kind  should  be  tolerated.  ‘There-
 fore,  Government  should  try  to  bring
 at  an  early  date  comprehensive  legis-
 lation  ‘to  give  full  guarantee  to  the
 rights  and  privileges  of  labour,  whe-
 ther  agricultural  or  industrial.

 '  gto  सत्य वादों  (  करताल-रक्षित-

 अनुसूचित  जातियां  )  :  सभापति  महोदय,
 में  इस  बिल  के  विरोध  के  लिये  तो  नहीं  खड़ा

 हुआ  हूं,  लेकिन  आपका  ध्यान  मजदूरों  के

 उस  तबके  की  प्रो  दिलाना  चाहता  हूं  जो

 म्युनिसिपैल्टियों  में  सफाई  का  काम  करते  है  ।

 यों  तो  अब  तक  जितना  भी  हम  मजदूरों  के

 लिये  करते  रहे  हें,  उन  में  सभी  जगह  उन्हें
 नजर-अन्दाज  किया  गधा  है,  लेकिन  जहां  तक

 इस  बिल  का  सम्बन्ध  है  पंजाब  का  त  तजुर्बा

 मुझे  भी  है,  खासकर  उन  लोगों  के  सम्बन्ध  में

 जो  म्युनिसिर्पल्टियों  मे ंसफाई  का  काम  करते

 हें  1

 जभी  पंजाब  का  पक्ष  विद्या लंक रार  जी
 श्ापकं  सामने  रख  रहे  थे,  द्रोह  यह  बात  उन्होंने
 बताई  थी  कि  जो  खेतिहर  मजदूर  हे  उन  के

 लिये  कम  से  कम  उजरतें  तो  दो  सात  हुए

 मुक़र्रर  हो  चुकी  हैं,  लेकिन  उन  पर  श्रमी  तक

 अमल  नहों  हु  प्र।।  म्यूनिसिपल  लेबर  के  बीच

 में  भी  मुझे  बताना  हूँ  किशन  के  लिये  जो

 दो  साल  हुए  ऐसी  उजरतें  मुकरने  हुई  थीं,
 उन  पर  प्रमल  करने  में  स्युनिसिपैल्टियों  ने,
 उन  मालिकों  +  कितनी  चालाकी  और  कितनी
 अजीब  व  गरीब  हरकतें  की  हे  जिस  से  कि  उत

 लोगों  को  जो  कुछ  देता  था  वह  भी  उन  तक

 पहुंच  न  सके  ।

 एक  बात  तो  यह  है.  कि  पंजाब  की

 म्युनिसिपैल्टियों  में  जहां  जहां  इस  कम  से  कम
 उजरतों  के  मामले  पर  कमल  किया  गया,
 अक्सरियत  ऐसी  कमेटियों  की  हूँ  जिन्होंने
 कि  मजदूरों  की  संख्या  कम  कर  के



 t 221  1  Minimum  Wages  75  DECEMBER  953  (Amendment)  Bill

 [डा०  सत्यवादी]
 बाकी  को  उजरतें  देना  शुरू  किया,  जिस  का
 मतलब  यह  था  कि  एक  हाथ  से  मजदूरों  से

 ले  कर  शौर  मजदूरों  की  बेरोजगारी  बढ़ा
 कर  बाकी मजदूरों  को  उन्हीं  से  छीना  हुमा
 रुपया  वेतन  के  रूप  में  दे  दिया  गया  ।  इस  के

 लिये  पार्ट-टाइम  कौर  होल-टाइम  स्व री पर्स  कीं

 बात  बनाई  गई  शौर  कारण  यह  बताया  गया

 कि  यह  लोग  पार्ट-टाइम  थे  श्र  भ्रम  हम  इन्हें

 होल-टाइम  रख  कर  यह  मिनिमम  वेजेज  दे

 रहें  ।  लेकिन  असलियत  यह  है  कि  जहां  तक

 स्वीप सं  की  बात  है,  सफाई  करने  वालों  की

 बात  है,  उस  को  जब  हम  सुबह  पांच  घंटे  के

 लिये  एशेज  कर  लेते  है  तो  बही  बात  उस

 मजदूर  के  काम  का  हू  ।  उन  पांच  घंटों  के  बाद

 जब  वहां  से  पार्टटाइम  काम  करके  वह
 निकलता  हूँ  तो  उस  के  लिये  कोई  शौर  काम

 बाकी  नहीं  रह  जाता  I  इस  लिये  मे  आपका

 ध्यान  इस  ओर  दिलाऊंगा  कि  जब  इस  कानून
 पर  अमल  कराने  के  लिये  कोई  हिदायत
 जारी  की  जाये  तो  इस  बात  का  ख्याल  रखा

 जाय  कि  यह  पार्ट-टाइम  शोर  होल-टाइम
 बाला  झगड़ा  म्यूनिसिपल  लेबर  के  ऊपर  से

 हटा  दिया  जाय  ।

 इस  के  अलावा  हमारे  यहां  पंजाब  में

 जी  एक  नई  बात  पैदा  हुई  ।  पिछले  दिनों

 सरकार  ने  उन  सरकारी  कर्मचारियों  के  लिये

 जिन्हें  १००  गठ  से  कम  वेतन  मिलता  था

 महंगाई  के  भत्ते  में  पांच  रुपयों  का  इजाफा

 किया  था  ।  पंजाब  में  जब  दूसरे  मुलाजिमों
 के  लिये  यह  पांच  रुपये  दिये  गये  तो  हम  ने

 स्युनि्सिपैल्टियों  में  काम  करने  वाले,  मजदूरों
 के  लिये  भी  इन  पांच  रुपयों  की  मांग  की  t

 लेकिन  हमें  यह  बताया  गया  उन  को  यह
 पांच  रुपये  इस  लिये  नहीं  दिये  जाते  कि  मिनिमम

 बैगेज  तय  करते  वक्‍त  उन  के  लिये

 ज॑  psig  eat  की  गई  थी  वह  “प्रा

 इन्कलूसिव  थी  ।  उस  में  मंहगाई  भत्ते  की
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 जगह  अनाह दा  नहीं  थी  ।  इस  लिये  उत  को

 वह  पांच  रुपये  नहीं  दिये  जाते  ।  इस  के  विषय"
 में  हमारा  झगड़ा  पंजाब  सरकार  से  चल  रहा

 है  ।  में  यह  कहूंगा  कि  यह  मिनिमम  वेजेस'
 जो  पंजाब  में  म्युनिसिपल  लेबर  के  लिये  मूक  रार
 की  गई,  वह  उन  के  लिये  एक  किस-

 एबिलिटी  बन  गई  ।  इस  बात  कालिया  और
 भागे  भी  उन  को  कोई  लाभ  देने  में  इस  तरह
 का  व्यवहार  उन  लोगों  को  मिल  रहा  है
 इसकी  तरफ  में  भ्रामक  ध्यान  दिलाता  चाहता:
 हे। ्

 इस  के  साथ  ही  समय  की  बात  है  कि  काम

 करने  के  लिये  कितना  वक्‍त  हो  गौर  उसके

 साथ  ही  हफ्तेवार  छुट्टी  हैं  जो  कि करीब  करीब'

 सब  मजदूरों  के  लिये  होती  है  t

 लेकिन  इस  सफाई  पेशे  वाले  मजदूरों  के  मामले

 में  यह  चीज़  हम  नहीं  दे  रहेगे  |  म्पुनिसिपैल्टियों:
 में  जहां  भी  यह  लोग  काम  करते  हें

 इन्हें  कोई  भी  छुट्टी  झा राम  के  लिये  नहीं  दी

 जाती  |  इसी  तरह  से  काम  करने  के

 घंटों  की  बात  भी  है  ।  दूसरे  मजदूरों  के  चुका--
 बले  में  ऐसे  मजदूरों  के काम  का  नेचर  ऐसा  हैं
 कि  जब  हम  दूसरे  मजदूरों  से  साठ  घंटे  काम

 करवाते  हें  तो  इन  मजदूरों  का  छः  घंटों  का

 काम  सेहत  के  एतबार  से,  मेहनत  के  ऐतबार  से,

 हुर  ऐतबार  से,  उन  आठ  घंटों  से  ज्यादा  होता

 है  ।  इसलिए  इस  किस्म  की  हिदायत  होती
 चाहिये  कि  जब  मिनिमम  वेजेज  ऐक्ट  के

 मातहत  म्ब्ल्स  बनाए  जांच  या  जो  बताए  जा

 चुके  हें,  उन  में  इस  प्रकार  से  संशोधन  किया:

 जाय  कि  इनके  काम  करने  के  घंटे  दूसरे  मज-

 दूसरों  के  मुकाबले  में  कम  हों,  क्योंकि  सफाई'
 पेशा  मजदूर  ऐसे  वातावरण  में  रहते  हैँ  कि  जो

 सेहत  के  लिये  घातक  है,  हानिकारक  है  ।

 उन  के  लिये  दूसरे  मजदूरों  की  तरह  ज्यादा  ||
 से  ज्यादा  वक्‍त  रखना  एक  जुल्म  है  -  तो  इस

 तरफ  में  आपका  ध्यान  दिला  रहा  हूं  ।
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 साथ  ही  यह  भी  बात  हैँ  जो  कि  अभी

 श्री  विद्याशंकर  जी  ने  कही  कि  हमें  देखता

 चाहिये  कि  इस  पर  ग्रस्त  भी  होता  हू  या  नहीं  ।

 हमें  सिर्फ  इतना  ही  नहीं  देखना  है  कि  कानून
 पास  हो  गया  कौर  फिर  उस  में  ढील  हो  जाये,
 बल्कि  यह  भी  देखना  है  कि  उस  पर  भ्रमल  भी

 हो  रहा  हैँ  या  नहीं  ।  इस  पर  हमें  पंजाब  में

 कमल  कराने  के  लिये  कई  बार  प्रान्दोलन  श्र

 जिदों  जल्द  करनी  पड़ी  हूँ  कौर  तब  भी  छः  छ:

 महीने  तक  यह  प्लान्दोलन  करने  के  बाद  यह
 अमल  में  आया  हूँ  ।  फिर  भी  मजदूरों  को

 मिनिमम  बैगेज  उस  वक्‍त  से  नहीं  दी  गयी  ।

 दूसरी  बात  कमेटियां  बनाने  के  बारे  में,

 उन  के  मेम्बर  रखने  के  लिये  हँ,  जिस  की  तरफ

 विद्यालंकार  जी  ने  भी  इशारा  किया  ।  हम  ने

 पंजाब  में  यह  बात  देखी  कि  एक  ऐसे  सज्जन

 जो  शहर  की  सफाई  के  काम  से  ताल्लुक  रखते

 थे,  उन  को  खेतिहर  मजदूरों  की  एक  कमेटी

 का  मैम्बर  बनाया  गना  ।  यह  तो  बात  ऐसी

 ही  हुई  कि  जैसे  पेट  के  दर्द  का  इलाज  कराने

 के  लिये  किसी  इंजीनियर  को  बुलाया  जाय  |

 तो  देखना  यह  होगा  कि  जो  कानून'  हम  यहां
 पर  पास  करते  हैँ  उस  पर  कमल  भो  होता  हूँ
 और  हमें  देखना  चाहिये  कि  उस  पर  सही  प्रमल

 हो  रहा  है  या  नहीं  श्लोक  उस  से  उन

 को  वह  लाभ  पहुंच  रहा  है  या  नहीं  कि  जिन

 को  लाभ  पहुंचना  चाहिये  ।

 Shri  Damodara  Menon  (Kozhi-
 kode):  Mr,  Chairman,  Sir,  it  has  been
 the  standing  complaint  of  even  the
 members  of  the  Congress  Party  that  the
 Government  are  ‘half-hearted  in  their
 attempt  to  implement  the  labour  legis-
 lation  that  they  have  placed  on  the
 statute  book.  We  often  find  the  Lab-
 our  Minister,  not  only  of  the  Centre
 but  of  the  States,  coming  forward
 with  what  appears  to  be  very  progres-
 sive  legislation;  but  when  it  comes  to
 the  point  of  implementing  them  there
 is  so  much  of  hesitation.  I  must  say
 they.  are  often  half-hearted.  Mow,  in
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 this  pariicular  case  also  we  find  that.
 the  Central  Government  as  well  as
 the  State  Governments  have  been
 very  reluctan:  to  make  a  full  endeav--
 our  and  apply  their  full  heart  to  the
 implementation  of  this  measure,
 namely  the  Minimum  Wages  Act.
 And  therefore  we  find  the  very  piti-- able  spectacle  of  the  Labour  Minister:
 coming  forward  from  time  to  time:
 asking  for  an  extension  of  time  for
 fixing  minimum  wages  in  all  the-
 States.

 ६  have  no  objection  to  grant  this.
 extension  now  if  we  can  get  an  assur-.
 ance  from  the  Labour  Minister  that.
 there  will  not  be  any  further  demand.
 for  an  extension  of  time.  Now  we.
 are  giving  one  year  more.

 The  Labour  Minister  was  rather
 apologetic  when  he  tried  to  defend.
 the  S:ate  Governments  for  their  not.
 implementing  this  measure  till  now.
 He  said  that  there  are  difficulties  in.
 fixing  minimum  wageg  regarding;
 agricultural  labour.  There  are  diffi-
 culties.  But,  as  les  been  pointed  out:
 by  many  previous  speakers,  agricul-
 tural  labcur  constitutes,  in  fact,  the
 major  portion  of  our  Jabour  in  this
 country.  And  if  we  are  not  able  to.
 do  justice  to  them  and  see  that  they:
 get  a  fair  deal,  I  am  sure  that  we-
 have  no  justification  tg  pleaq  that?
 we  are  progressing  in  the  matter  of”
 our  labour  legislation.  In  any  case,.
 what  is  the  good  of  our  having  a  long:
 list  of  labour  legislation  if  it  is  not’
 meant  to  be  implemented?  Therefore,
 I  earnestly  hope  that  there  will  be
 more  effort  in  the  line  of  implement-
 ing  this  legislation  at  least  during  the:
 time  that  has  been  asked  for  by  the:
 present  measure,

 IT  would  now  like  to  refer  to  clause
 5  of  this  amending  Bill.  The  Labour
 Minister  said  in  his  speech  that  it  was
 meant  to  see  that  people,  especially
 employees  who  get  fat  salaries,  like
 engineers,  do  not  come  under  the
 provisions  of  this  Minimum  Wages
 Act.  As  has  already  Been  pointed  out.
 nobody  thinks  that  euch  high:  salaried
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 {Shri  Damodara  Menon]
 .officers  should  come  under  the  pur-
 View  of  this  legislation.  But  the
 ‘Minister  himself  stated  that  there  has
 ‘been  agitation  on  the  part  of  tne
 Bombay  Port  labourers  regarding  the
 Minimum  Wages  Act.  ]  want  to  asx
 the  Labour  Minister  whether  this

 «Clause  igs  meant  to  deprive  them  of
 the  benefit  of  this  Jabour  legislation,
 “namely  the  Minimum  Wages  Act.

 I  find  that  the  Labour  Minister  has
 ‘tabled  an  amendment  to  this  clause
 My  own  view  is  that  the  whole  clause

 -must  be  deleted  from  this  Bill.  There
 is  no  necessity  for  it  at  all.  If  it  is

 “not  the  intention  of  the  Labour  Minis-
 ter  to  deprive  the  Port  workers  of
 Bombay.  ang  similar  workers,  of  the

 -  benefits  of  the  M'nimum  Wages  Act,
 he  has  to  come  forward  boldly  and

 .deleze  this  clause  from  the  Bill  itself.
 What  it  provides  is—I  am  not  refer-
 ring  to  the  clause  itself,  because  there
 is  an  amendment  to  the  clause  tabled
 by  the  hon.  Minister—power  is  given
 to  the  Local  Government  to  fix....

 Shri  V.  V.  Giri:  That  is  in  fact  what
 the  workers  belonging  to  all  sections
 wanted.  They  wanted  this  provision
 to  be  included,  leaving  the  power  to
 the  appropriate  Government,  They
 saiq  they  will  be  able  to  deal  with  the
 appropria.e  Government.  I  must  say
 for  the  information  of  the  hon.  Mern-
 ber  that  in  the  Bombay  Port  Trust  the
 Minimum  Wages  Act  is  being  applied
 even  to  those  who  arc  getting  Rs.  300.
 There  may  be  others  getting  Rs.  305.
 Therefore  the  workers  said  that  if  we
 fix  a  limit  they  will  be  in  difficulty.
 They  particularly  wanted  us  not  to
 fix  any  limit  at  all.  The  original  in-
 tention  of  Government  was  to  fix  a
 limit  as  mentioned  in  the  Wage  Pay-
 ments  Act.  which  is  Rs.  200.  But  we
 felt  that  we  may  be  doing  an  injustice
 in  view  of  the  reprsentations
 made  by  the  Bombay  Port  Trust
 workers  belonging  to  all  sections.
 And  conditions  vary  from  industry  to
 industry  and  from  State  to  State.

 Shri  Damodara  Menon:  If  the
 -Bombay  Port  workers  have  accepted
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 the  amendment  suggested  by  the  hon.
 Minister,  |  have  nothing’  more  to  say
 regarding  that.  Considering  the
 agitation  that  hag  been  going.  on
 among  the  Bombay  Port  Trust
 workers  regarding  the  amendment  to
 the  Minimum  Wages  Act  and  _  their
 fear  that  probably  they  will  be  left
 out  of  the  Minimum  Wages  Act,  I
 gave  expression  to  [these  doubts.  In
 view  of  the  assurance  of  the  hon.
 Minister  on  this  score  that  there  has
 been  general  agreement,  I  do  not.want
 to  press  this  point.

 I  want  to  refer  to  another  matter,
 namely  clause  6  (insertion  of  new
 section  3l).  It  reuds—I  am.  referring
 par.icularly  to  these  sentences
 “Where...  minimum  rates  of  wages
 have  been  fixeq  by  an  appropriate
 Government  as  being  payable  to  em-
 ployees  employed  in  any  emplcyment
 specified  in  Part  I  of  the  Schedule  in
 the  belief  or  purported  belief  that
 such  rates  were  being  fixed  under
 sub-clause  (i)  of  clause  (a)  of  sub-
 section  (l)  of  section  3...etc.”  I  want
 to  know  why  these  words  “in  the  be-
 lief  or  purported  belief  that  such  rates
 were  being  fixed  under  sub-clause  (i)
 of  clause  (a)  of  sub-section  (l)  of
 section  3"  have  been  added  here.
 Even  wichout  that  the  clause  reads
 well,  and  the  intention  of  the  Minister
 would  be  carried  out  even  if  you  de-
 lete  those  words.  Suppose  any  appro-
 priate  Government  has  fixed  a  mini-_
 mum  wage  after  the  Ist  day  of  April.
 1952.  The  intention  of  the  Minister
 is  to  validate  those  Acts.  Therefore,
 even  if  these  words  are  not  there.  the
 intention  woulq  be  carried  out.
 Therefore,  I  want  an  _  explanation
 from  the  Minister  as  to  why  he  wants
 these  things  to  be  particularly  men-
 tioned  there.  Does  he  feel  that  other-
 wise  the  employees  will  challenge  the
 fixation  by  Government  on  the  ground
 that  it  has  not  been  done  or  purport-
 ed  to  be  done  in  the  belief  that  they
 are  doing  it  under  sub-clause  (i)  of
 clause  (a)  of  sub-section  (l)  of  Sec-
 tion  3.

 Shri  V.  V.  Girl:  Quite  ‘correct.



 (2217  Minimum  Wages  25  DECEMBER  953  (Amendment)  Bill  2218:

 Shri  Damodara  Menon:  Are  we  no:
 throwing  open  the  door  for  challeng-
 ing  the  action  of  the  Government  by
 employers  later  on?  Therefore,  if  the
 hon,  Minis:er  has  no  abjection.  I
 would  suggest  to  him  to  delete  those
 words.

 Shri  Nanadas  (Ongole—Reserved—
 Sch.  Castes):  Mr.  Chairman,  when  the
 Minimum  Wages  Act  was  Passed  in
 1948,  what  was  the  intention  af  the
 legislators  in  fixing  a  time-limit  for
 the  fixation  of  rates  of  Wages  for
 the  employments  given  in  the
 schedule?  I  think  the  intention  was
 to  see  that  the  provisions  of  this  Act
 came  into  force  before  that  time  They
 wanted  that  there  should  be  no  delay
 in  the  implementation  of  the  provisions
 of  the  Act.  That  was  the  intention  of
 the  legislators  then.

 Even  according  to  that  original  Act,
 the  minimum  wages  ought  to  have
 come  into  force  for  industries  and  em-
 Ployments  in  Part  I  of  the  Schedule  by
 95l  and  for  those  in  Part  II  of  the
 Schedule  by  (1952  Those  dates  have
 lapsed,  and  by  that  time  the  State
 Governments  could  not  fix  up  the  rates
 of  minimum  wages  for  those  employ-
 ments.  Because  of  their  failure  to  fix
 the  rates  in  time,  the  Central  Govern-
 ment  came  before  the  House  and  once
 again  extended  the  time.  This  Act
 was  amended  in  1952,

 The  Minister  now  comes  here  and
 says  that  in  the  interests  of  the  workers
 themselves  he  wants  an  extension  of
 time.  I  really  fail  to  understand  why
 the  workers  did  not  want  their  wages
 to  be  fixed  earlier.  Why  should  they
 want  a  postponement  of  the  fixation
 of  the  minimum  rates  of  wages  for
 years  to  come?  Is  that  the  true  inten-
 tion  of  this  Bill,  and  is  it  to  fulfil  the
 intention  of  the  legislators  who  passed
 the  Act  of  948  that  this  amending  Bill
 has  been  brought  forward?

 What  I  want  to  say  is  that  it  is  not
 to  benefit  the  workers  that  this  kind
 of  amending  Bill  is  brought  before  the
 House,  but  it  is  just  to  support  the
 failure  of  the  State  Government  is  not
 fixing  the  minimum  rates  of  wages  that

 these  Bills  are  brought  forward  before
 this  House,  In  administering  labour
 legislation  in  our  country,  we  have  got
 a  dual  system.  It  is  the  Centre  that
 passes  legislations  and  it  ig  the  State
 Governments  that  should  implement
 those  legislations,  30  much  so  that
 always  the  State  Governments  want
 that  they  must  postpone  implementa-
 tion  and  take  some  more  time,  so  that
 they  may  settle  their  affairs  in  the:
 State  before  they  implement  the  pro-
 visions  ‘of  labour  legislations.  That  has
 been  the  practice  in  the  States  since
 947  onwards.  There  is  no  justifica-
 tion  for  the  Minister  asking  us  for
 some  more  extension  of  time  for  fixing.
 the  minimum  rates  of  wages.

 The  hon.  Minister  says  that  the
 State  Governments  found  it  very  diffi--
 cult  to  fix  minimum  wages  for  so  many
 varieties  of  employments,  and  so  he
 wants  this  extension  of  time.  Not
 only  that.  He  says  that  the  Act  could
 be  applied  to  Part  B  States  only  very
 recently,  viz.,  95l,  and  therefore  they
 could  not  fulfil  all  the  conditions  and
 could  gather  all  the  relevant  material
 that  is  required  in  flxing  the  minimum:
 rates  of  wages.  But  what  is  the  posi-
 tion  in  Part  A  States?  Have  they  com-
 pleted  the  fixing  of  minimum  wages:
 for  all  classes  of  employment  mention-
 ed  in  Parts  I  and  II  of  the  Schedule?”
 Why  should  we  give  more  time  to  Part
 A  States  who  are  simply  neglecting:
 the  implementation  of  the  labour
 legislation  of  the  Centre?  Why  do
 you  want  to  shelter  the  State  Govern-
 ments  by  bringing  forward  this  Bill
 before  the  House?  That  is  what  T
 want  to  know  from  the  hon,  Minister.

 5  P.M.
 The  minimum  rate  of  wages  for

 farm  labour,  according  to  Part  II  of
 the  Schedule.  should  have  come  into:
 force  by  952  itself,  but  it  is  being
 postponed  from  year  to  year  and  we-
 are  now  at  the  end  of  1953.  In  the  com-
 posite  State  of  Madras,  the  minimum
 wages  were  fixed  for  tobacco  labour  in
 the  year  95l.  Tobacco  labour  then
 was  considered  to  come  under  factory’
 labour,  and  so  the  minimum  rates  of”
 wages  applied  to  tobacco  labour.  In:
 my  part  of  the  country,  we  have  got
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 -Many  tobacco  factories  and  every
 baron  that  employs  more  than  ten  or
 twenty  workers  is  a  factory,  In  95
 itself,  the  Madras  Government  wanted

 ‘to  implement  the  minimum  rates  of
 ‘wages  for  this  tobacco  labour  in  regard
 “to  them  also.-  Accordingly  they  issued
 a  notification,  and  the  Department
 officials  gave  instructions  to  their  sub-
 -ordinates  to  prepare  the  necessary  data
 -and  also  notify  to  the  proprietors  of
 ‘the  factories  that  the  minimum  rates
 -of  wages  should  come  into  force  9५

 such  and  such  dates.  At  that  time,  I
 “was  in  Government  service,  working
 ~as  an  Assistant  Inspector  of  Labour

 in  the  Madras  State.  Suddenly,  all
 the  vested  interests—the  landlord  sec-
 tion  of  the  people,  those  who  had  50

 .acres  or  l00  acres  or  200  acres  of  to-
 bacco  '!and—ran  to  Madras,  approuch-
 -ed  the  Ministers  and  brought  pressure
 Saying  that  the  minimum  rates  of
 wages  should  not  apply  to  tobacco
 labour.  i.e.  the  barons  should  be  ex-

 -empted  from  the  definition  of  the
 Factories  Act.’  In  order  to  satisfy  the

 .demand  of  the  landlord  classes  at  the
 expense  of  the  labour  classes,  the

 Madras  Government  notifled  accord-
 ingly  giving  exemptions  to  these
 barons  from  the  Factories  Act.

 -So  much  so,  the  poor  labourers  work-
 ing  in  the  tobacco  industry  could  not

 _fet  the  benefits  of  these  minimum
 wages.  That  has  been  the  story.  Like

 -this,  the  State  Governments  who  are
 in  the  clutches  of  the  landlords,  the
 feudal  section  of  the  people,  want  to

 .  satisfy  the  requirements  and  demands
 of  the  landlord  section.  Because  of
 that,  the  State  Governments  will

 ‘postpone  the  implementation  of  these
 minimum  rates  of  wages.  That  is  the
 reason  why  in  my  State,  that  is  the
 composite  Madras  State,  they  postpon-

 -ed  the  fixing  of  minimum  rates  of
 wages  for  farm  labour,  Last  year,  at

 ‘last,  they  notified  the  rates  of  minimum
 wages  for  agricultural  labourers.  In
 Andhra  and  Madras  States  it  is  a

 .common  feature  that  the  minimum
 rate  that  was  prevailing  in  952  was
 from  Rs,  1-8-0  to  Rs.  3/-  for  farm

 ‘dabour.  If  anybody  ploughs,  he  will
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 get  Rs,  i-8-0  to  Rs,  2/-  a  day.  But,
 the  minimum  rate  of  wage  fixed  was
 only  2  annas.  [  really  wonder  how  the
 State  Governments  or  the  people  that.
 were  in  charge  of  fixing  the  minimum
 rates  came  to  that  conclusion,  What
 are  the  bases  for  fixing  this  low  rate
 of  wage  for  farm  labour?  Have  they
 taken  into  consideration  the  subsist-
 ence  requirements  of  labour  and  the
 requirements  for  the  maintenance  of
 efficiency  of  labour?  Without  consi-
 dering  all  these  things,  simply  at  the
 behest  of  the  landlord  class,  they  have
 fixed  some  arbitrary  rates.  They  noti-
 fied  and  the  notification:  time  also  was
 over.  But,  I  doubt  very  much  whether
 the  rates  have  come  into  force,  and
 whether  they  are  being  implemented
 in  my  State.  As  for  myself,  I  do  not
 know,  But,  they  might  have  with-
 drawn  it.  Now,  the  Minister  in  charge
 of  Labour  comes  before  the  House  and
 asks  for  extension  of  time  for  fixing
 the  minimum  rates  of  wages.  What  I
 want  to  say  is  this.  There  is  no  justi-
 fication  for  giving  extension.  It  has
 been  the  practice  of  the  State  Govern-
 ments  to  postpone  the  implementation
 of  labour  legislation,  particularly  the
 Minimum  Wages  Act.  If  the  Centre
 should  yield  to  their  behests,  we  are
 not  really  doing  justice  to  the  labour-
 ing  classes.  We  are  really  harming
 their  interests.  That  is  why  I  say  that
 there  should  be  a  time  limit  before
 which  all  the  States,  for  example  the
 Part  A  States  should  fix  these  mini-
 mum  rates,  The  Part  A  States  have

 a  very  good  administration  introduced
 by  the  Britishers  and  also  by  the  Con-
 gress  Ministries  for  such  a  long  time.
 What  was  the  difficulty  in  coming  to
 certain  conclusions  and  fixing  the
 rates?  There  was  no  excuse  so  far  as
 the  Part  A  States  are  concerned.  This
 extension  of  time  is  not  at  all  justified.

 Then,  Sir,  in  the  Madras  State,  for
 all  kinds  of  work,  harvesting,  trans-
 planting,  weeding  out,  for  anything,
 anly  arate  of  2  annas  has  been  fixed.
 There  are  so  many  varieties  of  work.
 I  am  reading  from  Part  II  of  the
 Schedule  of  the  Act.
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 “l.  Employment  in  agriculture,
 that  Is  to  say,  in  any  form  of
 farming;  including  the  cultivation

 cand  tillage  of  the  soil,  dairy  farm-
 ing.  the  production,  cultivation,
 ‘growing  and  harvesting  of  any
 agricultural  or  horticultural  com-
 modity,  the  raising  of  live  stock,
 bees  or  poultry,  and  any  practice
 performed  by  a  farmer  on  a  farm
 as  incidental  to  or  in  conjunction
 with  farm  operations  (including
 any  forestry  or  timbering  opera-
 tions  and  the  preparation  market

 and  delivery  to  storage  or  to
 market  or  to  carriage  for  trans-.
 portation  to  market  of  farm  pro-
 duce”,

 There  are  so  many  categories  of  em-
 ployment  under  Part  II  of  the

 Schedule.  Now,  the  Minister  wants  by
 this  Amending  Bill  to  restrict  the  scope
 of  the  Act,  or  give  some  scope  to  the
 State  Governments  so  that  they  might
 fix  minimum  rates  of  wages  only  to
 certain  classes  of  employment,  In  page
 2  of  the  Bill  it  is  stated:

 “Provided  that  the  appropriate
 Government  may.  instead  of  fixing
 minimum  rates  of  wages  under
 this  sub-clause  for  the  whole  State,
 fix  such  rates  for  a  part  of  |  the
 State  or  for  any  specified  class  or

 classes  of  such  employment  in  the
 whole  State  or  part:  thereof;”.

 ‘What  does  this  mean?  The  Minister
 in  charge  of  Labour  wants  to  give  a
 wide  scope  to  the  State  Governments,

 to  avoid  implementation  of  this  legis-
 lation,  As  I  have  stated,  the  State
 “Governments  are  in  the  habit  of  sub-
 mitting  to  the  behests  of  the  landlord
 lasses.  These  landlords  do  not  want
 to  give  minimum  rates  of  wages  to
 the  labourers.  According  to  this  pro-
 vision,  the  State  Governments  can  fix
 the  rates  for  only  a  taluk  or  for  a
 district.  They  may  not  fix  the  mini-
 ‘mum  rates  of  wages  for  many  districts.
 Again,  they  may  fix  the  rates  only  for
 certain  classes  of  employment,  For
 example.  in  paddy  growing  areas,  they
 ‘may  fix  the  rates  only  for  transplanta-
 tion  or  harvest.  These  are  the  two
 types  of  work  in  which  the  landlord
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 will  be  in  need  of  labourers  and  he
 will  have  to  submit  to  the  demands  of
 the  labourers,  Because,  if  he  makes  a
 delay  in  the  -harvesting  season,  al]  the
 yield  on  the  field  will  go  to  waste.  If
 he  makes  a  delay  in  the  transplanting
 season,  he  may  not  be  able  to  raise
 the  crop  in  time  so  much  80,  the  yield
 will  not  be  good.  In  these  two  classes
 of  employment,  the  State  Governments
 may  fix  minimum  rates  of  wages,  That
 would  not  be  in  the  interests  of  labour:
 it  will  be  in  the  interests  of  the  land-
 lord  section.  So,  by  giving  this  wide

 scope  to  the  State  Governments  it  is
 not  intended  to  give  any  benefit  to  the
 labourer;  it  is  certainly  intended  to
 give  benefit  to  the  landlord  section  or
 to  the  State  Government  to  suit  their
 own  needs.  Suppose  there  is  a  demand
 for  minimum  rates  of  wages  in  any
 district  or  in  any  locality.  Under  this

 provision,  the  State  Government  could
 fix  the  minimum  rates  of  wages  for  a
 taluk  only  where  the  agitation  is  strong
 or  where  the  demand  is  very  strong

 and  they  can  avoiq  the  fixing  up  of
 minimum  rates  for  the  other  parts  of
 the  country,  and  for  other  kinds  ०
 work,  Thereby,  they  can  rouse  one
 section  of  the  employees  engaged  in
 harvesting  a  certain  type  of  paddy  for
 other  grain  against  another  section  of
 employees  engaged  in  transplantation.
 Like  this,  by  using  this  provision,  they
 can  divide  the  working  classes  and
 diminish  the  strength  of  the  working
 classes  and  utilise  the  powers  to  their
 own  ends.  It  is  highly  objectionable
 to  give  this  wide  scope  to  the  State
 Governments  because  I  am  sure  that
 the’  State  Governments  will  really
 succumb  to  the  behests  of  the  feudal
 landlords.  So,  I  am  against  giving  this
 kind  of  wide  scope  to  the  States.

 Again.  Sir,  in  fixing  minimum  rates
 of  wages  for  farm  labour,  the  State
 Government  must,  in  my  opinion,  con-
 sult  the  labourers—the  representatives
 of  the  labourers.  In  my  part  of  the
 country.  in  Andhra,  we  have  got  a
 very  big  labour  organisation  for  farm
 labour—the  Agricultural  Labour
 Association—which  has  got  lakhs  of
 members,  and  the  Madras  Government
 ignored  this  organisation  in  fixing  the
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 rates  for  farm  labour.  We  have  also
 got  a  very  big  peasants’  organisation
 in  Andhra.  The  membership  of  this
 runs  into.  lakhs.  But  the  State  Gov-
 ernment  conveniently  overlooked  these
 two  organisations.  They  simply  fixed
 rates  basing  their  judgment  on  the
 information  given  by  the  officials  and
 landlords  and  the  Ministers,  because
 the  majority  of  the  Ministers  and
 M.L.As.  in  certain  States  are  also  land-
 lords.  So,  it  is  in  the  interests  of
 these  people  that  these  rates  are  fixed.
 So,  what  I  want  to  suggest  to  the  hon.
 Minister  is  that  while  fixing  the  mini-
 mum  rates  of  wages  for  farm  labour,
 these  organisations  of  the  labourers
 Must  be  consulted,  and  the  Govern-
 ment  officials  and  the  representatives
 of  the  landlords  also  must  be  consult-
 ed.  Then  only  we  can  come  to  a
 correct  decision  as  to  what  would  be
 the  reasonable  rate  of  minimum  wage.
 So,  Sir,  I  suggest  there  should  be  a
 Board  for  the  whole  State,  a  Wage
 Board  which  will  go  into  all  these
 matters  and  formulate  its  suggestions.

 Then  there  must  be  a  Board  for
 every  district,  because  between  one
 district  and  another  there  is  difference
 in  wages  even  now.  These  differences
 are  bound  to  be  there.  We  cannot
 have  a  uniform  rate  of  wages  for  the
 whole  State  because  in  delta  areas  the
 Tategs  of  wages  are  higher  than’  the
 tates  in  dry  taluks.  In  my  part  of
 the  country,  in  Krishna,  Guntur,
 Nellore  districts  where  we  have  got
 the  delta.  the  agricultural  labourers
 get  more  wages  only  during  certain
 periods,  i.e.,  harvesting  and  transplan-
 ting  seasons,  whereas  in  the  dry
 districts  of  Rayalaseema  and  in  the
 dry  taluks  of  Nellore,  they  will  get
 wages  throughout  the  year,  but  very
 low  wages,  because  there  the  cultiva-
 tion  is  carried  on  by  well  irrigation.
 So  much  so,  in  dry  taluks  there  will
 be  labour—only,  of  course,  to  8  limit-
 ed  number--for  a  long  period.  So  we
 cannot  have  a  uniform  rate  of  wages
 for  the  whole  State.  So  for  every
 district  there  must  be  a  Wage  Board.

 (2224.

 Mr.  Chairman:  May  I  point  out  to
 the  hon.  Member  that  what  he  #5’
 arguing  now  is  against  his  own
 Amendment  to  omit  lines  1  to  5?

 Shri  Nanadas:  No,  Sir.  What  I
 have  Been  arguing  is  that  for  fixing.
 of  rates  of  minimum  wages  there
 must  be  certain  Boards.

 Shri  V.  V.  Giri:  Those  Boards  are:
 provided  for,

 Mr.  Chairman:  If  he  wants  omission
 of  Hnes  |  to  8  that  means  there should  be  only  one

 uniform,  rate  for
 the  whole  State.  Of  ‘coursé,  |  wilk
 leave  it  to  the  hon.  Member  to  judge
 what  he  ig  doing,  but  I  think  is
 contrary  to  his  Amendment.

 Shri  Raghava‘ah  (Ongole):  By  way
 of  elucidation,  may  I  say  that  the
 intention  of  the  hon.  Member  who  is
 on  his  legs  is  (Interruption)

 Mr.  Chairman:  Let  no  other  ko...
 Member  speak  for  him.

 Shri  Nanadas:  If  we  have  this  kind
 of  Boards—State,  District  and  Taiuk
 Boards—then  these  Wage  Boards  wiil
 be  in  a  position  to  give  correct  in-
 forma:ion  to  wage  fixing  authority  75
 to  what  rates  should  be  fixed  for  a
 particular  locality,  for  a  particular
 kind  of  work.  Only  for  that  purpose
 I  am  suggesting  these  things.

 And  again,  Sir,  while  fixing  mini-
 mum  rates  in  rural  areas,  if  they  are:
 fixed  in  cash  alone,  then  the  difficulty
 comes.  So  the  minimum  rates  of
 wages  should  be  fixed  in  cash  and
 also  in  kind  whichever  is  favourabie
 to  the  labourer.  That  should  be  tre
 principle  guiding  while  fAxing  these
 rates.

 So,  Sir,  I  conclude  by  saying  that
 this  extension  of  time  ig  nut  at  ail
 justified  and  this  giving  wide  scope
 tu  the  State  Governments  to  fix  only
 to  certain  par:s  of  the  country  and  to
 certain  classes  of  employment  is  also
 not  justifiable,  is  not  in  the  interests
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 of  the  labourers.  It  will  be  only  in
 the  Interests  of  the  employers.

 Shri  Sarmah  (Golaghat—Jorhat):
 Mr.  Chairman,  Sir,  looking  at  the
 operation  of  this  piece  of  legislation—
 the  minimum  Wages  Act—one  wonders
 whether  the  Government  is  sincere
 about  their  business,  although  I  must
 say  that  I  do  not  doubt  the  bona  fides

 of  the  personalities  at  the  helm  of
 affairs  in  the  matter  of  labour.

 Shri  8,  8.  More  (Sholapur):  This
 is  a  change  of  front  from  the  pre-
 vious  sone,

 +  Sarmah:  After  the  legislation
 was,  enacted,  what  happened  in  a
 certain  part  of  the  country?  The
 tea  industry  was  taken  as  one
 of  the  sweated  industries  and  the

 -first  fruits  of  the  Minimum  Wages
 Act  for  the  tea  labourers  in  Assam
 was  that  the  big  tea  planters  started
 whittling  down  the  emoluments  07

 the  privileges  that  the  tea  labourers
 used  to  get  previously,  although  in
 the  enactment  itself  it  was  categori-
 cally  stated  that  taskg  may  not  be
 increased  and  emoluments  cannot  be
 cut  down  or  reduced,

 Now,  there  is  a  very  fine  history
 behind  this,  During  the  war,  the
 road  to  Imphal  had  to  be  widened,
 and  certain  air  flelds  had  to  be  made.
 A  labour  corps  from  Travancore-
 Cochin  came  and  the  sweated  tea
 labourers  were  drafted  from  the  tea
 gardens  of  Assam  with  the  garden
 clerks  and  some  of  the  European
 officers,  some  of  whom  of  course,
 made  mint  of  money  and  left
 hurriedly  for  their  home  during  the
 war,  Quite  a  number  of  these  poor
 labourers  died  fin  the  arduous  task

 in  the  inhospitable  tracts.  Then,  to
 persuade  them  to  come  and  build

 this  road  to  make  these  air  flelds,
 besides  their  salary  they  were  given
 salt,  dal,  rice,  gur  and  some  other
 things'  at  concession  rates.  Now,
 after  this  Minimum  Wages  Act  came
 in  1948,  these  privileges  were  sought
 594  PSD.

 to  be  reduced.  The  plea  of  the  plan-
 ters’  case  was  that  these  were  ex-
 gratia  payments  and  therefore  these
 things  were  not  attracted  under  the
 Minimum  Wages  Act.  The  tea  labour
 union,  of  course,  contended  that
 these  things  constituted  wages  be-
 cause  at  that  time  the  wages  for  the
 tea  labourers  were  made  up  of  cer-
 tain  cash  payments  and  certain  other
 advantages  and  privileges  given  to
 them.  That  matter  was  hanging  fire
 for  some  time,  and  as  is  the  case  with
 our  Government,  they  sent  it  to  the
 Tribunal.  As  we  all  know  something
 about  it,  whether  in  Tribunals  or  in
 Law  Courts,  the  party  with  the  longer
 purse  has  always  got  the  best  of  the
 say,  And  that  matter  is  still  pend-
 ing  before  the  Labour  Appellate  Tri-
 bunal  at  Calcutta.  The  employers
 can  go  to  Calcutta  easily,  because
 they  have  the  money,  but  the  tea
 labourers  find  it  very  difficult  either
 to  engage  advocates  at  Calcutta  or
 to  send  their  own  representatives.

 Although  it  was  clearly  stated  in  the
 Act  itself  that  the  tasks  cannot  be
 increased,  and  the  emolument  cannot
 be  reduced,  precious  little  was  done
 by  Government  to  give  relief  to  the
 labourers  by  way  of  advice  or  sug-
 gestion  or  even  indirect  pressure—
 which,  of  course,  is  not  always  desir-
 able,  but  on  certain  occasions  when
 the  two  parties  are  not  equal,  this
 may  be  adopted—so  that  things  may  be
 managed  in  such  a  way  as  not  to  be
 harmful  to  the  industry  on  the  one
 hand,  but  at  the  same  time  to  be
 helpful  to  the  labourers,  on  the  other.
 When  that  chapter  was  hardly  clos-
 img,  towards  the  end  of  September
 or  October  1952,  came  the  so-called
 crisis  in  tea.  It  may  be  better  des-
 cribed  as  price  recession,  and  our
 contention  was,  and  still  is  that  it
 Was  man-made,  because  in  London  a
 tea  market  was  opened,  and  the  Food
 Ministry  there  withdrew  the  relief  that
 was  being  given  and  yet  the  prices
 did  not  rise  proportionately.  Thus,
 at  one  stroke,  the  British  consumers
 got  the  advantage  of  this  price  re-
 cession,  and  quite  a  good  amount  of
 capital  was  repatriated  to  England  by
 indirect  means,  to  state  it  briefly.
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 (Shri  Sarmah]
 When  this  so-called  tea  crisis  came—
 which,,  I  repeat,  and  we  still  hold,

 was  mainly  man-made,  although  there
 were  certain  other  reasons  for  it,
 such  as  the  peace  talks  in  Korea  and
 so  on—the  Government  of  Assam,

 one  fine  morning  issued  a  communi-
 que  appointing  an  Uneconomic  Gar-
 dens  Enquiry  Committee,  consisting
 of  representatives  of  labour,  em-
 ployers,  and  some  Members  of  the
 Assam  Legislative  Assembly.  And
 what  were  the  functions  of  the  Com-
 mittee?  They  could  revise  the  mini-
 mum  wages.  The  result  was  that  in
 quite  a  good  number  of  tea  estates,
 the  Minimum  Wages  Act  wag  not
 observed,  in  consequence  of  the  direc-
 tions  of  this  Committee.  Thus  in
 the  same  industry  there  were  two
 levels  of  wages  for  the  labourers,  one
 on  a  par  with  the  minimum  wages,
 and  the  other  less  than  the  minimum
 wages,  and  this  lesser  emolument
 was  given  in  the  so-called  uneconomic
 gardens.  This  anomalous  position  is
 still  continuing.  When  we  look  at
 this  reduction  of  the  minimum  wages,
 we  are  really  flabbergasted,  because
 the  Minimjlum  Wages  Act  was  enact-
 ed,  admittedly  to  give  relief  to  the
 labourers  in  sweated  industries.

 Now,  what  is  the  basis  for  these
 minimum  wages?  It  is  the  cost  of
 living.  In  other  words,  the  minimum
 wage  is  neither  a  fair  wage  nor  8
 living  wage,  but  itis  literally  a  mini-
 mum  wage  at  subsistence  level.  And
 yet,  when  certain  gardens  were  found
 or  supposed  to  be  uneconomic,  the

 wages  were  reduced  below  that  pro-
 vided  by  the  Minimjpm  Wages  Act.
 Now,  to  find  whether  a  garden  was
 uneconomic  or  not,  was  rather  diffi-
 dult,  because  all  the  matters  could

 not  be  thoroughly  gone  into  or  scru-
 tinised  due  to  various  reasons.  It  may
 be  that  the  persons  were  not  quite
 competent,  or  the  data  were  not  avail-
 able  fully,  or  that  the  employers
 were  not  willing  to  disclose  all  the
 facts  and  figures  relating  to  the  cost
 of  production  or  perhaps  the  time
 at  the  disposa!  of  the  Committee  was

 not  sufficient  to  enable  them  to  come

 to  proper  findings.  But  the  fact  re-

 mains  that  if  a  proprietor  of  a  tea
 estate  would  purchase  a  Buick  conver-
 tible  but  would  not  put  manure  on  his
 tea  garden,  he  would  not  get  suffi-
 cient  output,  and  would  not  have
 enough  money  to  keep  the  garden
 going  towards  the  latter  part  of  952
 or  early  1953,  with  the  result  that
 the  garden  would  be  found  unecono-
 mic,  because  the  income  is  not  suffi-
 cient  to  make  both  ends  meet,  This
 is  a  very  curious.  state  of  affairs.
 When  the  so-called  tea  crisis  came,
 it  was  the  labour  alone  that  suffered
 in  that  part'of  the  country.  If  that
 should  be  the  case,  what.is  the  pur-
 pose  of  the  Minimum  Wages  Act?
 Although  the  labourers  cried  for  it,
 and  although  the  labour-workers
 wrote  letters,  made  representations.
 and  took  all  possible  steps,  no  relief
 was  given  to  them.

 Another  curious  part  of  this
 communique  was  that  the  re
 duction  in  wages  would  not  be  re-
 considered  until  the  loss  supposed

 to  be  borne  by  the  proprietors  and
 employers  were  made  up.  I  have  not
 come  across  any  device  or  any
 arrangement  or,  any  edict  anywhere
 which  says  that  the  labourers  will
 be  sweating  and  starving  till  the  loss
 supposed  to  have  been  incurred  by
 the  planters  is  made  up.  Did  this
 so-called  crisis  come  only  for  the
 labourers?  Are  the  proprietors  of
 the  tea  estates  to  be  relmbursed  for
 their  supposed  loss  by  the  sweat  of
 the  labourers,  until  their  loss  is  made

 up  completely?  And  is  it  for  this

 purpose  that  their  wages  would  not

 be  revised?  The  labourers  have  been

 taking  exception  to  this,  and  I  sup-
 pose  in  a  recent  meeting  of  the  em-

 ployers  and  the  labourers,  the  re-

 presentative  of  the  labourers  refused
 to  have  his  seat  in  the  conference  and
 withdrew.  Even  today,  the  position
 continues  to  be  the  same,  the  ques-
 tion  of  revising  the  wages  would  not

 be  reconsidered  until  the  loss  is  made

 up  by  the  planters.
 Another.  point  that  I  would  ke

 to  invite  the  attention  of  Govern-
 ment  to  is  that  although  there  is
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 minimum  wage  in  force  in  a  tea
 Estate,  there  is  often  a  peculiar  cate-
 gory  called  ‘letera  challan’,  and  the
 minimum  wage  is  not  applicable. Goodness  knows  what  is  meant  by
 this  term.  Perhaps  it  is  a  local  term.
 The  word  ‘letera’  means  clumsy,
 awkward,  incompetent  or  something
 like  that.

 Shri  K.  P.  Tripathi:  It  means  untidy
 fellow.

 Shri  .Sarmah:  A  certain  part of  the  labourers  is  categorised as  ‘letera  challan’,  and  even  though
 minimum  wage  is  in  vogue  in  that
 estate,  these  people  are  not  given the  minimum  wages.

 Shri  S.  8,  More:  What  about  some
 of  our  Ministers?  Are  they  not  also
 described  as  letera  challan?

 “Shri  Sarmah:  If  such  anomalies
 continue,  what  is  the  meaning  of  this
 enactment?

 I  welcome  the  extension  of  the
 scope  of  the  legislation,  but  I  urge
 that  effect  to  this  piece  of  legislation should  be  given  with  all  the  serious-
 ness  that  the  situation  demands.  The
 tea  labourers  are  perhaps  amongst the  most  sweated  labourers  ih  all  the
 industries  in  the  whole  world.  Tea
 belongs  to  that  category  of  industries
 which  give  areturnon  the  investment,
 of  the  order  of  300  to  1,000  per  cent.
 The  tea  estates  which  came  into  exis-
 tence  prior  to  939  or  1940,  or  even
 1945,  must  have  returned  at  least  300
 to  1,000  per  cent.  of  the  initial  invest-
 ment  on  them,  If  on  one  side,  if  we
 see  the  picture  of  starving  labourers,
 and  the  reduction  of  the  minimum
 wages,  what  do  we  see  on  the  other
 side?  We  find  that  more  non-Indians
 have  been  imported  into  the  manage-
 ment  of  the  ‘industry.

 Mr.  Chairman:  May  I  suggest  to
 the  hon.  Member  that  he  should  ra-
 ther  come  nearer  the  provisions  of
 this  Bill?

 Shri  Sarmah:  I  want  to  point
 out  that  the  provisions  of  the
 Bill  are  salutary,  but  what  is  the  good

 of  its  existence  on  the  statute  book,  if
 it  is  not  going  to  be  applied  in  actual
 practice.  I  suppose  that  is  the  most
 relevant  part  of  this  piece  of  legisla-
 tion.  That  is  my  submission  to  you
 and  this  House.  Soon  after  the  com-
 ing  into  operation  of  the  Act,  we
 should  have  expected  minimum  wages
 in  all  sweated  industries  covered
 by  the  Act,  but  what  do  we  find?
 We  find  quite  the  reverse  of  what  the
 legislation  intended  has  taken  place,
 and  the  wages  for  the  tea  labourers
 has  been  reduced  below  what  was
 provided  by  the  Act.  While  the
 labourers  are  treated  this  way,  we
 find  that  quite  a  number  of  Europeans
 have  been  brought  in  on  the  managerial
 staff.  Prior‘to  1952,  with  a  view  to
 showing  lesser  income,  other  expendi-
 tures  were  also  increased  on  the
 management.  I  hope,  Sir,  that  the
 Government  would  be  pleased  to  see
 to  these  aspects  of  the  legislation  so
 that  really  those  for  whom  it  is  meant
 get  the  advantage.

 Shri  K.  C,  Sodhia  (Sagar):  I  do
 not  want  to  speak  about  factory
 labour,  because...

 Mr,  Chairman:  May  I  suggest  to
 those  who  would  like  to  speak  here-
 after  that  they  should  at  least  make
 some  reference  to  the  provisions  of
 this  Bill?

 Shri  K.  C.  Sodhia:
 about  the  Bill.

 Shri  Raghavaiah:  May  I  make  a
 suggestion,  Sir?  Since  the  number
 of  people  who  want  to  speak  are  too
 many,  will  it  not  be  inconvenient  and
 taking  the  time  of  the  House...  (In-
 terruptions).  It  is  for  the  considera-
 tion  of  the  Chair  that  I  am  making
 this  suggestion.  It  may  not  be  a
 point  of  order.  It  may  be  taken  as
 a  suggestion.

 Dr,  Suresh  Chandra  (Aurangebad):
 It  is  no  point  of  order.

 I  shall  speak

 Shri  Raghavaiah:  There  are  many
 Members  who  have  already  tabled
 amendments  to  the  Bill.  They  may
 speak  at  the  second  stage  of  the
 consideration,  and  those  who  have
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 [Shri  Raghavaiah]
 not  tabled  any  amendments  and  want
 to  speak,  may  be  given  preference.

 Mr.  Chairman:  I  can  do  one  thing.
 I  can  fix  the  time-limit  for  speeches
 hereafter—about  ten  minutes.

 Shri  8,  8,  More:  5  minutes.

 Shri  Raghavaiah:  Suppose  it  re-
 lates  to  the  provisions  of  the  Bill;
 then  he  may  be  given  5  minutes  more.

 Mr.  Chairman:  Ten  minutes  only.

 Shri  K,  C,  Sodhia:  I  am  going  to
 relate  to  you  the  story  of  biri  labour
 jn  Madhya  Pradesh  with  whom  I  have
 got  intimate  connection  ‘and  about
 whom  I  have  got  personal  know-
 ledge.  Then  I  shall  speak  about  agri-
 cultural  labour.

 It  has  been  stated  in  one  of  the
 replies  to  my  questions  that  the  num-
 ber  of  biri  labour  is  only  lakh  in
 Madhya  Pradesh.  I  tell  you,  Sir,
 that  the  number  of  biri  labour  in
 Madhya  Pradesh  js,  at  the  most
 conservative  approximation,  not  less
 than  0  lakhs.  Now,  when  under  the
 law,  the  Minimum  Wages  Act.  which
 is  applicable  to  the  biri  labour,  we
 do  not  know  even  the  approximate
 number  of  biri  labour,  then  what
 can  we  say  about  the  administration
 of  that  law?  That  is  the  first  point.

 Now,  Sir,  you  know  this  biri  periods
 bas  to  work  with  tobacco  and  you
 also  know  that  the  smell  and  the
 effects  of  tobacco  on  labour  are  very
 bad.  They  have  to  remain  _  sitting
 the  whole  day  and  a  man  at  the  age
 of  30  working  in  this  line  will  be  a
 70-looking  man,  In  fact,  if  Govern-
 ment  were  to  institute  an  inquiry,  I
 am  quite  sure  that  at  least  20  per
 cent.  of  them  will  be  found  to  fall  in
 this  category.

 Now,  Sin,  looking  at  this  number
 of  0  lakhs  of  labour—or  it  may  be
 even  5  lakhs,  even  then  it  is  a  big
 number—we  find  that  they  are  work-
 ing  in  a  very  bad  condition.  If  we
 lock  to  the  Minimum  Wages  Act,
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 Rs.  l-4  per  thousand  was  the  rate
 fixed  in  the  year  of  grace  95l.  Since
 then,  it  has  just  been  going  on  in
 the  same  fashion  when  a  biri  ‘khatta’
 of  20  was  priced  at  4  pice.  At  pre-
 sent,  the  price  of  a  ‘khatta’  is  2
 annas,  and  the  minimum  wage  that

 is  allowed  to  a  labourer  has  been  re-
 duced  from  Rs.  1-4  to  2  annas.  The
 House  will  be  curious  to  know  how
 this  happened.  The  thing  was  that
 when  the  Minimum  Wages  Act  was
 not  in  force,  the  biri  magnates  used
 to  give  wrapper,  gum,  dhaga  and  all
 these  things  from  thein  own  shops.
 They  were  allowed  to  do  that.  Now,
 since  the  Minimum  Wages  Act  has
 come  into  force  and  Rs,  l-4  per
 thousand  has  been  prescribed  as  the
 rate  of  wage,  these  biri  magnates
 have  tried  to  make  all  sorts  of  deduc-
 tions,  They  say:  ‘l  anna  for  gum,  2
 Pice  for  wrapper,  2  pice  for  sitting
 accommodation’  and  so  on  and  in  this
 way,  they  have  been  making  all  sorts
 of  deductions  and  the  net  amount
 that  they  give  per  labourer  is  2
 annas  per  thousand.

 Now,  Sir,  you  may  say  that  this
 birt  labour  has  not  to  work  in  a
 factory  and  their  work  is  not  very
 hazardous.  But  if  you  just  look  to
 the  health  of  those  labourers  and  the
 evil  effects  of  the  nature  of  their
 work  that  they  have  to  do,  you  will
 see  that  their  labour  is  very  hazar-
 dous.  Therefore,  they  ought  to  be
 given  more  for  their  work  than  is
 generally  allowed.  Therefore,  my
 submisdion  to  the  hon,  Minister  is
 that  there  ought  to  be  some  criterion
 to  guide  the  Boards  which  are
 constituted  for  the  purpose  of  mak-
 ing  ‘recommendations  to  the  State
 Governments  about  the  rate  of  mini-
 mum  wages,  and  that  criterion  can
 only  be  the  great  amount  of  profit
 which  these  biri  magnates  are  mak-
 ing.  If  that  is  done,  then  those  Ad-
 visory  Boards  can  come  to  a  certain
 decision  which  can  be  reasonable  to
 the  labourers.  That  is  my  first  sug-
 gestion.
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 My  second  suggestion  ‘is  this.  In
 the  Act,  there  is  a  provision  that  if
 certain  deductions  are  to  be  made
 and  are  allowed  by  the  State  Govern-
 ments,  then  these  deductions  can  be
 made  in  the  minimum  wages  that  are
 allowed  to  the  labourers.  That  is
 one  of  the  provisions  of  the  old  Act.
 Now,  Sir,  these  labourers—90  per
 cent,  or  even  95  per  cent.  of  them—
 are  illiterate  and  they  do  not  know
 what  deductions  have  .beeh  allowed
 by  the  State  Govermment  for  the

 meagre  pay  that  is  allowed  to  them
 under  the  Minimum  Wages  Act.
 Therefore,  "my  humble  submission  to
 the  Minister  is  that  if  the  State  Gov-
 ernment  allows  any  such  deductions,
 then  the  terms  of  086  deductions
 should  conspicuously  displayed  in
 the  office  of  the  manager  who  mana-
 ges  these  shops.

 Then  my  submission  is  this.  Under
 the  Amending  Bill,  it  has  been  left
 to  the  State  Governments  to  just
 wait  till  the  end  of  the  statutory
 limit  of  5  years  after  which  they
 have  to  revise  their  minimum  wages
 or  to  just  make  an  inquiry  and  fix
 the  minimum  wages  anew,  My  sub-
 mission  is  that  the  procedure  for
 finding  out  the  new  minimum  wages
 under  the  Amendment  Act  should  be
 taken  up  by  the  State  Governments
 without  any  delay.

 Now,  Sir,  I  have  to  say  a  few
 words  about  agricultural  labour,  We
 are  all  very  impatient  and  we  want
 to  eat  much  much  more  than  we  can
 digest.  That  is  my  impression  about
 labour  laws.  My  view  igs  that  agri-
 cultural  labour  now  gets  much  more
 than  what  they  are  likely  to  get  jun-
 der  the  Minimum  Wages  Act,  I  will
 give  you  a  concrete  example.

 I  am  a  farmer  and  I  have  always
 to  engage  two  labourers  for  the  whole
 year.  I  pay  to  them  one-third  of  a
 mani.  A  mani  means  6  mds.  and  0
 srs.  of  wheat  in  our  side  of  the  coun-
 try.  Now,  one-third  of  that  means
 2  mds.  and  3  srs,  every  month.  Now,
 that  is,  of  course  a  mixture  of  gram
 and  wheat.  Now,  they  sell  practical-
 ly  at  the  same  rate  at  least  for  the
 last  two  or  three  years.  It  hag  been

 found  by  experience  that  the  rate  of
 gram  is  only  very  slightly  lower  than
 that  of  wheat.  Now,  according  to
 our  calculation  one  mani  comes  to
 about  Rs,  l0  or  Rs.  115  and  one-
 third  of  it  comes  to  nearly  Rs,  40.
 That  is  what  we  pay  to  them.  -More-
 over,  at  the  time  of  harvest  we  have
 got  another  rate  which  ig  nearly  25
 per  cent.  of  what  their  monthly  wages
 are,

 Moreover,  the  rates  of  agricultural
 labour  vary  from  place  to  place.  It
 is  very  difficult  for  any  State  Gov-
 ernment  to  fix  a  reasonable  rate  of
 minimum  wage  for  agricultural
 labour  within  a  period  of  6  months
 or  even  one  year.  Therefore,  Sir,
 my  submission  is  that  instead  of
 l954.  the  period  should  be  extended
 to  956  so  that  justice  may  be  done
 to  all  the  parties.  My  submission  to
 the  hon.  Minister  is  that  he  is  really
 solicitous  for  the  we'fare  of  labour
 but  his  misfortune  is  that  he  cannot
 properly  administer  the  laws  which
 he  frames  because  the  agencies
 through  which  he  administers  these
 laws  do  not  come  up  to  his  expecta-
 tions  or  to  his  level  of  thinking.
 Therefore,  I  Wwojuld  request:  him—if

 he  wants  that  his  labour  laws  are  at
 all  to  be  conducive  to  the  welfare  of
 labour  as  he  desires  them  to  be—
 to  have  an  agency  on  which  he  can
 rely  for  the  proper  implementation
 of  his  laws.  That  is  all  that  I  have
 to  say.

 Mr.  Chairman:  Before  I  call  upon
 any  other  hon,  Member,  I  would  like
 to  say  this,  I  think  the  Bill  has  been
 very  exhaustively  considered  and  I
 think  I  will  have  to  give  at  least  20
 minutes  to  the  Hon.  Minister  for  his
 reply  and  another  0  minutes  also
 for  the  amendments  to  be  moved  80
 that  we  could  succeed  in  passing
 this  Bill  before  6-30.  I  think  there
 has  been  enough  discussion  and  I
 will  call  upon  one  hon.  Member  and
 after  that  the  hon,  Minister.  I  have
 got  another  way  of  curtailing  the
 debate,  to  which  I  would  not  like  to
 resort.  I  think  the  House  is  satis-

 fied  that  the  Bill  has  been  thoroughly
 discussed  and  if  some  hon,  Members
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 (Mr.  Chairman.]
 want  to  place  new  points,  that  is  a
 different  matter.

 Sari  8,  S.  More:  There  are  diff-
 erent  categories  of  labour.

 Mr,  Chairman:  It  may  not  be
 quite  irrelevant  for  any  hon,  Mem-
 ber  to  discuss  every  little  trade  and
 the  payment  of  minimum  wages  to
 them,  but  I  cannot  help  it.

 Shri  Ss.  Ss.  More:  How  can  we  help
 it?

 Mr,  Chairman:  I  can  help  it  in
 another  way;  that  is  a  different  mat-
 ter.

 Dr,  M,  M,  Das:  We  have  done  a
 lot  of  work  today.  This  can  be  taken
 up  tomorrow  or  the  day  after.  Why
 are  We  in  such  a  hurry,  Sir?

 Shri  Ss.  5.  More:  About  minimum
 wages,  Sir....

 Mr,  Chairman:  I  am  on  my  legs
 and  I  would  request  hon,  Members

 to  hear  me.  There  is  no  desire  real-
 ly  to  curtail  discussion.  If  any  hon.
 Member  wants  to  fput  forth  the
 grievance  of  any  particular  kind  of
 labour,  I  think  that  can  be  done
 without  taking  much  of  the  time  of
 the  House.  I  would  suggest  to  the
 hon.  Members  that  they  should  ra-
 ther  observe  that,

 Pandit  s.  Cc  Mishra  (Monghyr
 North-East):  Mr.  Chairman,  Sir,  I
 will  not  spoil  my  time.  This  Bill
 which  seeks  to  amend  our  old  Act
 has  given  out  ag  one  of  its  objects
 the  protection  of  certain  classes  of
 Japgur.  The  notion  of  minimum
 wages,  Sir,  is  certainly  a  notion  that
 we  have  borrowed  totally  from  wes-
 tern  countries.  I  think  when  I  utter
 this  sentence,  our  friends  like  Kila-
 chandji  and  Somaniji  would  think
 that  I  am  in  their  box  and  perhaps
 I  want  to  attack  the  Bill.

 An  Hon.  Member:  They  are  not
 here.
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 Pandit  S,  C.  Mishra;  They  might
 have  gone  in  the  knowledge  that  no
 legislation  is  going  to  be  passed
 which  will  really  harm  them  or  real-
 ly  affect  them.  Therefore,  they  can
 always  ‘be  at  ease.  What  I  want  to
 draw  the  attention  of  the  hon,  Minis-
 ter  and  the  hon.  Members  behind
 him  to  is  what  can  be  the  intention
 behind  such  iActs  and  whether  any

 of  those  intentions  have  been  ful-
 filled.  Because  you  have  limited  my
 time,  I  will  not  take  these  friends
 back  to  the  history  of  those  days  by
 which  we  can  see  how  the  necessity
 for  such  Acts  arose  in  the  other
 countries,  England,  Holland  etc,  and
 whether  they  fulfilled  anything  or
 not.  Here  of  course,  these  are  only
 pious  wishes  which  help  nobody  and
 inconvenience  no  party  and  certainly
 achieve  nothing.  I  will  assure  our
 Labour  Minister  that  the  way  in
 which  they  are  serving  our  country
 does  not  come  to  anything,  It  may
 be  serving  the  other  party  but  it  is
 not  serving  labour  at  all.  Before  a
 notion  about  any  minimum  wage  can
 be  crystallised,  the  firgt  fhing  that
 must  be  taken  into  consideration  is
 the  status  of  the  society.  What  do
 we  mean  by  minimum  wages,  Sir?
 Nothing  has  been  mentioned  either  in
 the  original  Bill  or  in  the  amending
 Bill  as  to  the  principles  on  which
 the  States  should  fix  the  minimum
 wages,  If  they  find  that  there  is  a
 class  of  industry  which  is  employing
 1,000,  men,  then,  only  they  should
 think  of  fixing  the  minimum  wage.
 Therefore,  Sir,  the  position  in  a  nut-
 shell  is  that  if  there  are  ingenious
 persons  who  wish  to  exploit  labour
 and  if  they  have  got  some  ingenuity
 they  can  go  on  doing  it  with  auda-
 city  and  this  Act  will  not  apply  at
 all,  will  not  touch  them,  Only  when
 there  is  a  great  demand  on  behalf  of
 labour  will  our  benign  Government
 come  to  their  rescue.

 One  of  my  friends  questioned  the
 honesty  or  the  intention  of  the  Gov-
 ernment  I  say,  if  there  was  any
 intention  to  give  general  protection,
 the  first  thing  is  to  have  minimum
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 wages  fixed  for  all  classes  of  labour
 by  the  Central  Government.  Why
 should  there  be  a  mininjum  rate  only
 in  a  certain  industry  which  is  having
 at  least  1,000  labourers  in  one  State?
 One  of  my  friends  was  talking  of
 dock  labour,  These  docks  may  be
 diffused  all  over  the  States  and  one
 State  may  not  have  more  than  one
 dock  and  perhaps  there  may  not  be
 1,000  labourers  in  one  State,  Our

 good  friend  of  the  labour,  by  this
 Bill,  is  telling  the  States  “You  need
 not  legislate  on  that  point  because
 this  industry  does  not  in  your  own
 State  employ  more  than  1,000
 labourers”,  What  I  wish  to  suggest
 before  the  House  is  this.  The  no-
 tion  of  a  minimum  wage  must  be
 constantly  revised.  What  is  fair  and
 equitable  now  may  not  be  so  next  year
 and  it  may  then  become  obsolete,  be-
 cause  our  standard  of  living  is  charg-
 ing  every  day.  I  would  like  to  give
 ‘you  a  simple  _  illfustration,  These
 chariots  drawn  by  horses—were  they
 not  the  greatest  luxuries  only  a
 hundred  years  back?  Now  they  are
 dingy  things  because  shining  motor

 cars  are  being  used  by  our  Ministers
 and  therefore  those  chariots  have  now
 become  obsolete  and  have  gone  be-
 low  the  minimum  standard.  Similarly,
 mud-houses  might  have  been  very

 comfortable  at  one  time,  -but  now
 what  are  they?  What  I  wish  to  say
 is  that  there  must  be  a  notion  about
 what  is  the  level  of  minimum  rate
 at  a  certain  period  of  time,  and  now
 in  this  twentieth  century,  the  elemen-
 tary  thing  that  should  be  taken  into
 consideration  and  which  the  Govern-
 ment  of  India  should  have  laid  down,
 when  they  are  making  so  many
 schedules,  one  more  schedule  to  say
 that  such  and  such  standard  of  liv-
 ing  shall  be  considered  to  be  the
 minimum  standard  of  living  for  a
 human  being  in  India.  Only  on  that
 basis  there  ‘could  have  been  some
 benefit  and  that  ought  to  be  uni-
 versally  applied.  I  will  not  go  into
 the  history,  but  one  word  I  can  say—
 and  perhaps  our  friends  are  not  igno-
 rant.  Especially  in  England,  about
 200  years  ago,  when  their  manufac-
 turers  came  to  have  their  own  way,

 they  made  laws  in  the  Parliament  uf
 England,  by  which  begging,  etc.,  were
 made  a  crime  and  any  poor  fellow
 found  on  the  roadside  was  just  put
 into  the  jail.  Therefore,  the  manu-
 facturers  on  the  one  hand  opened
 certain  factories  whose  gates  were
 open,  and  on  the  other  hand  =  they
 took  whips  from  the  Government  and
 every  poor  man  was  driven  by  those
 whips  till  he  was  forced  to  enter  those
 factories.  If  he  did  not  enter  those
 factories,  he  goes  to  the  jail,  That
 sort  of  thing  was  prevailing  in  Eng-
 land  for  so  many  years.  Then,  the
 manufacturers  had  the  pleasure  of
 employing,  because  otherwise  the  poor
 man  had  to  go  to  jail.  This  exploi-
 tation  of  labour  went  on  there’  for
 more  than  two  decades  and  it  was
 only  after  that  that  something  leak-
 ed  out  of  that  and  then  the  conscience
 of  England  revolted  against  this  and
 they  drafted  these  laws—minimum
 wages  laws.  If  we,  wish  to  avoid
 exploitation,  then  we  should  legislate
 and  not  leave  everything  to  be  settl-
 ed  between  the  exploiters  and  the
 exploited.  If  you  leave  it  to  them  to
 decide,  then  of  course  this  is  enough
 for  an  eye-wash,  but  if  we  intend
 anything  else,  I  would  humbly  re-
 quest  the  hon.  Minister  to  take  the
 matter  up  immediately.  You  fix  a
 minimum  wage  and  fix  the  intensity
 of  exploitation  of  labour.  Suppose
 you  fix  certain  wages  for  certain  in-
 dustries,  and  you  do  not  fix  intensity,
 what  will  the  capitalist  do?  He  will
 only  speed  up  his  own  machines  and
 the  poor  labourer,  who  used  to  sweat
 in  eight  hours,  will  be  sweated  out
 in  four  hours  and  his  life  will  be-

 come  a  burden  to  him;  he  cannot  stand
 up  any  longer  after  four  hours’  work.
 There  is  no  protection  for  this  man.
 Therefore,  this  minimum  wage  should
 take  into  consideration  the  intensity
 of  the  employment  also,  I  find  that
 our  benign  friends  have  suggested
 that  in  such  and  such  _  industries
 where  the  wage  standard  is  above
 Rs.  75  per  month,  they  need  not  at
 all  legislate  for  the  workers.  You

 may  pay  Rs.  75  per  month,  but  take
 the  life  out  of  those  fellows  so  that
 they  become  old  men  at  the  age  of
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 20  and  go  to  their  grave  at  the  age
 of  30.

 De.  M,  M,  Das:  Is  that  correct?

 Pandit  8.  C.  Mishra:  You,  being  a
 doctor,  must  know.

 Dr.  M.  M.  Das  rose—

 Pandit  8.  C.  Mishra:  I  am  ready  to
 sit  down  and  let  him  have  his  say
 if  he  wants  to  interrupt  me.

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt—West)  :
 On  a  point  of  order,  Sir.  Can  two  hon.
 Members  talk  to  themselves.

 Pandit  5.  C.  Mishra:  What  I  am
 saying  is  that  the  notion  of  minimum
 Wages  can  only  be  right  and  concrete
 when  we  take  into  consideration  all
 these  factors.  Every  man  has  the
 right  to  expect  to  live  at  least  upto
 60  or  70  years  under  certain  Indian
 conditions.  Without  taking  that  into
 consideration,  if  a  factory  owner  pays
 Rs.  75  to  a  labourer  and  if  he  roasts
 that  fellow,
 not  wish  to  go  and  protect  him.  Our
 friends  have  drawn  your  attention,
 Sir,  to  the  fact  that  there  are  many
 classes  of  employment  where  this
 Act  does  not  apply  at  all.  I  was
 shocked  to  hear  what  our  friend  from
 Assam  had  to  say  I  knew  that  there
 was  a  Viceroy’s  rule  in  India  some
 50  years  ago,  who  when  he  went  to
 the  tea  gardens  of  Assam,  said  “we
 are  doing  the  same  job  in  India,  you
 through  exploitation  and  I  through
 administration”.  Is  that  the  same
 state  that  still  prevails?  Are  these
 tea  gardeners  still  so  very  dear  and
 near  to  us  that  we  cannot  extend  this
 simple  Act  to  their  regimes  also?
 What  I  wish  to  say  is  that  you  should
 throw  out  this  clause  wherein  you
 say  that  it  will  apply  only  in  those
 industries  in  a  State  which  retain
 at  least  a  thousand  employees.  We
 ave  legislating  from  this  august
 Parliament  and  I  say  that  anybody
 employed  anywhere  shall  have  the
 protection  of  this  law  and  the  big
 arm  of  Parliament  will  protect  him

 our  Government  does
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 anywhere—whether  there  are  1,000
 people  or  onky  one  man  and  one
 child  in  the  factory.  The  conditions
 of  living  must  be  prescribed,  that  is,
 that  minimum  wage  means  such  and
 such  a  standard  of  living.  Although
 the’  money  standard  varies  from  State
 to’  State,  the  material  standard  should
 almost  be  the  same  throughout  the
 Indian  Union.

 6  P.M.
 I  think  I  have  included  landless

 labour  especially.  This  protection
 should  be  applied  to  all.  It  may  be
 that  in  the  rural  side,  when  calculated
 in  money,  the  wage  may  be  smaller.
 In  fact  in  factories  in  the  cities,  it  may
 be  calculated  in  money,  and  in  this
 case,  the  wage  may  be  higher.  But
 there  must  be  a  uniform  policy.

 Shri  Mohiuddin  (Hyderabad  City):
 Mr.  Chairman,  the  common  feature
 of  all  the  speeches  that  have  been
 made  today  on  this  amending  Bill  is
 that  criticism  is  directed  not  against
 the  Act  or  the  amending  Bill  but
 mostly  againdt  the  implementation

 of  the  Act.  There  has  been  a  com-
 mon  complaint  that  although  the
 Act  has  been  enforced—it  is  now

 about  five  years—the  minimum  wages
 have  been  enforced  by  the  State  Gov-
 ernments  only  in  a  very  limited  man-
 ner  and  even  then,  wherever  they
 have  been  notified,  they  have  not

 been  properly  enforced.  That  is  a
 very  common  experience  throughout
 India,  I  know  of  two  States,  for
 example.  who  by  notification.  had
 enforced  the  Act  for  beedi  workers.
 In  about  six  or  nine  months’  time,
 they  found  that  the  notification
 could  not  be  enforced,  or,  the  State
 Government  were  helpless  in  proper-
 ly  enforcing  it.  So,  the  notification
 was  withdrawn  and  a  committee  was
 appointed  to  go  into  the  question  of
 revising  the  rates  of  wages.  The  en-
 forcement  of  the  minimum  wages  in
 cottage  industries  and  small  scale  in-
 dustries  ig  no  doubt  very  difficult.  It
 is  difficult.  firstly  on  account  of  the  fact
 that  State  Governments  have  not  got
 sufficient  staff  to  enforce  the  law.
 Neither  have  they  sufficient  funds  to

 a
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 employ  more  staff  for  the  purpose  of
 enforcing  the  Act.  Now,  that
 is  the  situation  in  respect  of
 the  cottage  and  small  scale  in-
 dustries,  In  regard  to  agriculture,
 we  find  that  very  few  States  have

 enforced,  in  a  limited  area  the  mini-
 mum  wages  for  agricultural  labour.
 Even  there,  the  enforcement  difficul-
 ties  are  encountered,  and  we  find
 that  the  law  is  not  properly  enforc-
 ed.  These  two  fundamental  defects
 have  been  found  all  over  India.  I
 think  it  is  high  time  that  the  Minis-
 ter  of  Labour  considered  and  examin-
 ed  the  rationale  of  the  Act  itself.
 It  is  necéssary  to  see  that  if  a  law
 is  to  be  enforced,  it  should  be  proper-
 ly  enforced  by  the  staff  and  by  public
 opinion.  I  do  not  know  how  far  pub-
 lic  opinion  can  help  in  this  matter.
 It  does  help  to  a  certain  extent  in
 large  areas,  but  it  is  helpless  in

 ‘bringing  the  defaulters  to  book.

 The  important  question  is  whether,
 if  we  are  going  to  pass  this  amend-
 ing  Bill—is  it  going  to  be  properly
 enforced  or  is  not  going  to  be  proper-
 ly  enforced.  I  hope  the  Labour
 Minister  will  give  his  attention  to
 that  problem  and  find:  out  why  is  it
 that  the  State  Governments  are  not
 at  all  enthusiastic.  I  am  saying  it
 deliberately  that  the  State  Govern-
 ments  are  not  at  all  enthusiastic
 about  enforcing  the  Act.  I  suggest  that
 either  a  departmental  enquiry  com-
 mittee  should  be  appointed  or  an-
 other  type  of  committee  may  be  ap-
 Pointed  to  go  into  the  whole  problem
 of  minimum  wages  for  agricultural

 labour  as  well  as  cottage  industries.

 Now,  Sir,  in  regard  to  agricultural
 labour,  an  enquiry  was  made  _  about
 three  or  four  years  ago  into  the  rates
 of  wages  for  agricultural  labourers.
 The  reports  for  a  few  villages  have
 been  placed  in  the  library,  but  the
 report  for  the  whole  of  India  has
 not  yet  been  published.  I  do  not
 know  when  the  report  is  going  to  be
 published,  It  will  be  an  interesting
 document  on  which  the  policy  of  the
 Government  will  be  based  as  regards
 wages  that  are  to  be  paid  or  enforc-
 ed  for  agricultural  labour.  Now,  in
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 respect  of  a  few  reports  that  have
 been  published  or  have  been  placed
 in  the  library,  we  find  that  the  agri-
 cultural  labourer  has  got  employment
 for  at  the  most  60  to  80  days  in  a
 year.  Now,  I  wonder,  when  the  whole
 scope  of  employment  for  agricultural
 labour  e&ktends  only  to  about  470
 days  in  a  year  on  an  average,  how
 the  minimum  wages  are  going  to  help
 them,  The  problem  of  agricultural
 labourers  ig  a  vast  problem,  ang  the
 simple  enforcement  of  the  Minimum
 Wages  Act  in  respect  of  agricultural
 labour  is  not  going  to  solve  that
 problem.  I  do  support  that  the  mini-
 mum  wages  for  agricultural  labour
 must  be  enforced  and  it  should  be
 properly  enforced,  but  it  requires
 something  more  than  the  enforce-
 ment  of  the  minimum  wages  to  in-
 crease  the  standard  of  living  or  the
 agricultural  labourer.  With  these
 few  words,  I  support  the  Bill.

 Shri  P.  C.  Bose  (Manbhum  North):
 Mr.  Chairman,  Sir,  I  would  like  to
 support  the  Bill  for  a  particular  rea-

 son,  I  support  the  Bill  because  this
 Act,  the  Minimum  Wages  Act,  has
 got  a  special  significance  for  our  coun-
 try.  In  almost  all  the  countries  of
 the  world  which  are  advanced  in  in-
 dustry,  there  is  a  Minimum  Wages
 Act,  but  so  far  as  I  know,  every-
 where  it  has  lost  its  significance  alto-
 gether.  In  England,  for  instance,
 there  is  a  Minimum  Wages  Act,  but
 the  actual  rates  of  wages  paid  are
 something  like  four  to  five  times  the
 minimum  wages  prescribed  in  the
 Act.  But  here,  in  this  country,  it  is
 very  unfortunate  that  all  employers—
 employers  include  Government  also
 because  they  are  the  biggest  em-
 ployers—consider  that  the  minimum
 rate  is  the  maximum  rate.  It  is  both
 minimum  and  maximum.  When  a
 legal  enquiry  is  held  into  the  rates
 of  wages.  they  fix  it  at  the  minimum
 rate  without  any  consideration  of  the
 actual  living  costs.  So,  this  Act  has,
 as  I  was  saying,  got  a  special  signi-
 ficance  and  special  importance  in  our
 country.  That  is  why  I  said  in  the
 beginning  that  I  support  it  on  that
 particular  ground.  That  is  necessary:
 otherwise  the  employers  will  find  some
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 loophole  to  bring  down  the  wages
 below  the  minimum  level,  But  at  the
 same  time  I  have  heard  that  there  are
 so  many  fields  of  labour  where  this
 Act  is  not  applicable.

 As  I  was  saying  this  minimum  wage
 rate  should  not  be  the  maximum  rate.
 Government  should  see  to  it.  In  the
 coal  area  I  have  seen  that  in  947  the
 minimum  rate  of  basic  wage  was
 fixed  at  eight  annas;  and  they  gave
 something  more—four  annas  as  new
 basic  and  50  per  cent.  as  dearness  al-
 lowance.  But  that  rate  is  still  conti-
 nuing.  There  is  no  grade  8४  all.
 Nobody  gets  one  anna  more  than
 eight  annas  per  day.  That  is  why  I
 was  saying  that  minimum  in  our
 country  means  the  maximum.  where-
 as  in  industrially  advanced  countries
 the  Minimum  Wages  Act  has  been  left
 in  the  background;  it  has  no  signi-
 ficance  at  all.  In.  fact,  they  are  pay-
 ing  four  or  five  times  the  rates  fixed

 by  the  Minimum  Wages  Act.

 In  regard  to  other  labourers,  about
 whem  certain  hon.  Members  have

 spoken,  I  think  the  scope  of  this  Bill
 is  rather  limited.  Take  for  instance
 agricultural  labour.  I  had  some  con-
 cern  with  agriculture  labour  also.
 But  I  have  found  it  a  very  difficult
 thing  to  assess  the  actual  rate  they
 get,  or  to  fix  a  minimum  wage;  be-
 cause,  in  the  same  village  some  la-
 bourers  are  paid  in  cash,  some  are

 paid  in  kind,  some  are  paid  both  in
 cash  and  in  kind.  Then  again  the

 price  of  grain  varies  from  year  to

 year.  Therefore,  it  is  very  difficult
 to  fix  the  actual  amount.  If  we  fix  a

 minimum  wage  in  cash,  it  will  be

 impossible  for  the  villagers  who  have

 got  very  small  holdings,  who  appoint
 two  or  three  labourers,  to  pay  cash

 down.  They  invariably  pay  in  kind,

 —a  few  maunds  of  paddy  or  some

 food.  Sometimes  the  father.  mother

 and  children  work  and  make  _  their

 living.  ‘So,  introduction  of  minimum

 wages  in  agriculture  is  8  difficult
 thing  and  should  be  considered  very

 thoroughly.  Also,  this  matter  strould

 be  considered  separately.  apart  from

 this  Bill.

 L

 Again  in  regard  to  smaller  concerns,
 I  do  not  understand  why  people  work-
 ing  in  them  should  not  get  the  same
 rate  as  those  employed  in  bigger  con-
 cerns.  They  have  got  to  spend  the
 same  amount  of  money  for  their  up-
 keep  and  for  feeding  their  children.
 This  kind  of  difference  is  really  not
 understandable,  and  I  think  should
 not  be  allowed.  The  difficulty  may
 be,  as  was  pointed  out  by  one  hon.

 Member,  that  the  poor  employers  may
 find  it  difficult  to  carry  on  and  may
 close  down.  Thig  in  turn  will  lead  to
 unemployment.

 '
 This  aspect  no  doubt

 should  be  considered  by  Government,
 but  I  feel  that  in  a  measure  designed
 to  raise  the  standard  of  living  of  the
 labourer,  those  engaged  in  smaller
 concerns  should  not  be  neglected.  In
 that  respect  the  law  should  be  all-
 pervading,  compretrensive  and  equally
 applicable  to  all  labourers  working
 everywhere.

 Shri  Raghavalah:  Mr.  Cha'rman.
 Sir,  in  a  measure  seeking  to  amend
 the  Minimum  Wages  Act  of  1948,  one
 naturally  expects  from  the  Ministry
 an  account  as  to  how  the  original  Act

 has  been  implemented  by  the  adminis-
 trations  and  what  success  or  failures
 it  has  encountered  in  the  course  of
 its  administration.  But  this  is  lack-
 ing.  No  literature  has  been  supplied

 to  Members  of  this  House  as  to  how
 this  piece  of  legislation  has  worked
 in  different  States  from  1948.

 When  such  is  the  plight  in  which
 Members  find  themselves,  it  is  really
 difficult  for  them  to  make  any  sug-
 gestion  or  any  contribution  to  the
 amending  measure  that  has  been
 brought  forward.  One  of  the  previous
 speakers,  who  is  experienced  in  the
 administration  of  this  legislation  in
 Hyderabad.  from  the  other  side  has
 already  pointed  out  two  fundamental
 defects.  Time  and  again  it  has  been
 pointed  out  by  several  hon.  Members
 in  this  House  that  there  has  been  in-
 excusable  and  inordinate  delay  in  the
 implementation  of  this  piece  of  legis-
 lation  in  the  different  flelds  of  labour.
 Tt  is  not  surprising  that  not  only  is
 there  delay,  but  even  where  it  has
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 been  implemented  it  has  been  a  dis-
 mal  failure.  Where  minimum  Wages
 ure  fixed,  the  labourers  are  not  paid
 even  that  and  they  have  to  go  to

 -some  tribunal.  So,  the  whole  thing
 tboils  down  to  a  farce.

 Sir,  I  had  the  other  day  given  cer-~
 “tain  definite  and  concrete  cases  to  the
 -hon,  Minister  of  Labour,  cases  relat-
 ing  to  the  mica  labour,  where  we  ex-

 _pect  this  legislation  to  be  implemen-
 ted  in  ali  its  fulness.  But  even  there
 the  wages  that  are  fixed  have  not

 ?been  paid;  the  mines  have  been  clos-
 ed  and  the  labourers  have  been  left
 to  fend  for  themselves.  That  is  the
 plight  of  hundreds  of  workers  in  the

 ‘mica  industry.  When  such  is  the  posi-
 tion,  where  minimum  wages  have
 been  fixed,  one  can  imagine  how  this
 measure  is  going  to  be  implemented
 and  what  fruitful  results  are  going  to

 -come  out  of  it.

 About  the  unhappy  results  that  have
 followed  in  the  absence  of  implemen-
 tation  of  this  legislation  much  has

 “been  said  by  my  predecessors  and  I
 need  not  add  another  stone  to  the
 large  number  of  stones  that  have  al-
 ready  been  thrown  at  the  Minister

 ‘who  must  have  been  already  tired  of
 “the  discussions.

 Shri  V.  V.  Giri:  Not  at  dll.

 Shri  Raghavaiah:  This  is  not  the
 “first  time  that  Government  is  de-
 “manding  an  extension  of  time.  The
 ‘first  extension  was  up  to  March  1950;
 ‘later  it  was  further  extended  to  Marck

 1952.  Then  again  there  was  a  further
 -extension  of  one  and  a  half  =  years.
 In  all  there  were  three  time  limit  ex-

 ‘tensions  of  about  four  and  a  half
 years.  One  can  easily  imagine  the
 immense  loss  that  would  have  been
 sustained  by  labour  during  these  four
 and  a  half  years.  If  this  piece  of
 legislation  had  been  brought  four  and

 ‘a  half  years  before  or  at  least  three
 and  a  half  years  before,  certainly  the
 workers  would  have  been  benefited.

 “So  the  only  serious  complaint.  the
 main  complaint  and  the  only  =  grie
 vance  of  each  and  every  Member  of

 ‘this  House,  both  from  the  Opposition
 and  from  the  ruling  party,  will  be
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 ‘that  this  amending  piece  of  legisla-
 tion  is  too  late,  so  late  that  it  has
 taken  so  many  human  lives  for  which
 there  is  no  regard  by  this  Government.
 If  only  there  is  any  regard  for  human
 life  and  the  labour  of  man,  if  only
 the  so-called  dignity  of  labour  has  any
 meaning-—-a  term  that  has  been  used
 in  the  literature  of  the  kinds  of  gov-
 ernments  that  we  are  having  in  cer-
 tain  parts  of  the  world  including  ours,
 unhappily,  I  have  to  add—if  there  is
 any  meaning  for  that  term,  Sir,  so
 many  lives  would  not  have  been  lost
 as  a  result  of  the  absence  of  imple-
 mentation  of  this  legislation  and  also
 as  a  result  of  this  measure  being  too
 late.

 So,  Sir.  even  at  this  stage  one  can-
 not  argue  otherwise,  because  the
 nature  of  the  piece  of  legislation  is
 not  such  that  we  can  expect  the
 wages  to  be  paid  for  the  past  three
 and  a  half  years,  Nothing  can  be
 applied  in  a  retrospective  manner.
 This  piece  of  legislation  does  not
 provide  for  such  a  scope  of  getting
 wages  paid  for  the  years  that  have
 elapsed  on  account  of  the  negligence
 of  an  inhuman  government—I  must
 be  excused,  Sir,  for  saying  so,  because
 no  value  has  been  paid  to  human  life
 and  human  labour—I  am  again  re-

 peating  on  account  of  the  negligence
 of  an  inhuman  government......

 Shri  V.  V.  Giri:  Call  it  un-human.
 That  is  more  cultured  !

 Shri  Raghavaiah:  If  you  accept  the
 premise,  the  corollary  follows.  After
 all  I  do  not  dispute  the  term  if  the
 meaning  is  accepted.

 Sir,  I  do  not  find  fault  with  the  hon,
 Minister  Shri  Giri  who  is  today  in
 charge  of  Labour.  After  all  he  hag
 come  today.  His  predecessor  Shri
 Jagjivan  Ram  has  done  nothing.  And
 his  predecessor  has  done  still  more
 nothing.

 Shri  V.  V.  Giri:  Nothing  comes  out
 of  nothing!

 Shri  Raghavaiah:  The  responsibili-
 ty  is  not  only  of  the  present  adminis-
 tration  but  Its  predecessors  and  its
 predecessors  also.  So  one  cannot

 ee  WHOTaS  and
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 level  all  the  criticism  against  the
 Government  that  is  today  carrying  on
 the  administration.

 Another  point  that  follows  from
 the  extension  of  time,  is  why  should
 it  be  extended?  Because  a_  certain
 delay  has  been  caused  in  the  imple-
 mentation  of  the  legislation,  in  taking
 data,  fixing  wages  and  so  many  other
 legal  formalities—because  of  these
 one  has  to  extend  the  time.  The  de
 lay  has  been  caused  by  the  State
 Governments  in  implementing  the
 original  piece  of  legislation  of  1948.
 One  has  to  accuse  the  State  Govern-
 ment  for  not  implementing  it  with
 all  the  rapidity,  with  all  the  sincerity,
 with  all  the  swiftness  and  with  all
 the  humaneness  that  this  piece  of
 legislation,  namely  the  Minimum
 Wages  Act  of  948  ~=requires.
 Since  the  State  Government  has  not
 done  that,  the  duty  of  the  Central
 Government  is  not  to  extend  the  time,
 not  to  give  a  still  further  lease  of  time
 for  it  to  breathe  and  spoil  even  this
 amending  piece  of  legislation—be-
 cause  it  is  only  accustomed  to  not
 implementing  the  legislation  with

 sincerity,  honesty  and  swiftness  that
 the  legislation  demands,  but  to  ask
 for  explanation.

 Sir,  the  hon.  Member  from  _  the
 other  side  who  comes  from  Hyderabad
 has  already  stated  how  two  funda-
 mental  factors  are  required,  namely
 the  question  of  staff  and  the  question
 of  funds.  And.  as  he  has  already  said,
 when  these  two  main  basic  things  are
 absent  the  State  Governments  could
 not  implement  the  measure.  So  it
 needs  no  explanation  or  addition  on
 my  part  to  what  has  been  said  by
 him.  In  this  way  the  main  defect  lies
 with  the  State  Governments  for  which
 the  Central  Government  also  is  part-
 ly  responsible  because  it  has  not  pro-
 vided  in  the  legislation  for  the  State
 Governments  to  get  any  funds  or  em-
 ploy  any  staff.  Neither  has  it  done  it
 of  its  own  accord  nor  has  it  provid-
 ed  scope  in  the  legislation  for  the
 State  Governments  to  remove  these
 two  main  defects  as  a  result  of  which
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 they  could  implement  the  measure--
 effectively.

 In  view  of  these  two  factorg  the
 main  party  to  be  accused  is  the  State-.
 Government,  and  partly  the  Central
 Government—of  course  only  in  a  sub--
 sidiary  capacity  it  comes.  But  instead.
 of  charging  the  State  Government  andi
 punishing  the  State  Government  it.
 punishes  the  workers  by  extending  the  -
 time  and  by  giving  more  time  to  the  -
 State  Governments.

 Here  one  can  understand  the  role-
 that  is  played  by  the  State  in  imple-.
 menting  legislation.  Why  do  we  make
 a  legislation?  Why  do  we  pass  a  cer-
 tain  Bill?  It  is  only  to  see  that  it  is.
 implemented  with  all  sincerity,  swift--
 ness  and  humaneness  that  the  coun-
 try  and  the  people  demand.  We  do-
 not  go  on  passing  pieces  of  legislation.
 and  fill  the  statute  book  increasing.
 its  size  to  such  an  extent  that  one
 will  not  be  able  to  go  through  it  or
 know  what  has  been  passed—because  *
 nothing  is  there  in  practice.  And:
 even  when  it  is  implemented  the  losers
 are  the  people,  the  workers.  I  have-
 already  pointed  out  how  it  has  not
 been  implemented  in  respect  of  the
 mica  workers.  And  even  in  the  im.
 Plementation  there  are  so  many  pit-.
 falls.  By  this  piecemeal  and  _haltf-
 hearted  implementation  and  these  de-.
 fects  in  the  implementation,  the  result.
 is  disastrous  to  the  people  and  the.
 workers.

 In  view  of  all  these  things  one
 questions  the  treacherous  role,  the
 unhappy,  inhuman  role  played  by  a
 State  in  doing  justice  to  the  people. Whom  does  it  support?  Does  it  sup- port  the  mica  owners?  Does  it  sup-
 port  the  industrialists?  Or  does  it
 support  the  workers,  the  labour?

 Time  and  again  the  other  party  has
 said,  especially  the  Deputy  Minister
 in  many  of  his  speeches  on  many  an
 occasion  has  left  no  chance  in  assail-.
 ing  the  Opposition  with  terms  such  as
 “revolutionary”,  “red  bogey”,  “Bol-
 shevik”  and  50  many  other  terms  that
 are  most  unfit  for  decent  hearing.  I
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 may  remind  him  in  this  connection
 of  what  is  the  role  played  by  a  State,
 in  not  implementing  the  legislation.
 And  if  it  is  not  implemented,  is  it  not
 the  duty  of  the  Government  to  accuse
 and  charge  the  State  Government  and
 to  punish  it?  Instead  of  punishing
 the  accused,  you  are  punishing  the
 accuser.  Is  this  the  type  of  justice
 that  we  are  administering  in  this  coun-
 try?  The  party  that  is  to  be  accused
 here  is  the  State  Government.

 I  need  not  advance  any  further
 arguments.  Much  has  been  said  by
 the  hon.  Member  coming  from  Hyde-
 rabad.  So  with  all  sincerity  let  me
 advise  the  Deputy  Minister  who  is  al-
 ways  anxious  to  assail  the  Opposition
 with  all  varieties  of  red  bogey:  here
 is  a  culprit,  an  accused,  the  State
 Government;  and  here  is  another  ac-
 cused,  a  subsidiary  accused,  namely
 the  Central  Government  which  has
 not  provided  the  State  Governments
 with  funds,  which  has  not  provided
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 the  State  Governments  with  staff  to
 implement  this  measure,  and  here  is
 a  State  that  has  not  implemented  the
 Act  at  all  in  most  of  the  industries.
 Here  are  the  accused.  They  have  got
 to  be  punished.  They  have  got  to
 stand  a  trial  before  the  people.  And
 it  is  only  after  that,  as  a  result  of
 the  report  that  we  get  from  the  trial
 before  the  people,  it  is  only  then  that
 this  piece  of  legislation  is  worth  being
 discussed  in  this  House,  Sir.

 Mr,  Chairman:  Is  the  hon.  Member
 going  to  close  or  will  he  take  some
 more  time?

 Shri  Raghavaiah:  Sir,  J  have  three
 more  points.

 Mr.  Chairman:  The  House  stands
 adjourned  till  1-30,  p.m.  tomorrow.

 The  House  then  adjourned  till
 Half  Past  One  of  the  Clock  on
 Wednesday,  the  6th  December,
 1953.


